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LOK SABHA

——

Tusiday, Rebruary 3, 1976/Magha 14,
1897 (Saka)

The Lok Sabha met ar Eleven of the Clock
IMR. SPEARER in the Chasr]

PAPERS LAID ON THE TABLE

AMENDMENT TO NOTIFICATION No S.0.
1928, DATED 19-5-70 UNDER THE Requisi-
TIONING AND ACQUISITION OF IMMov-
ABLE PROPERTY ACT, AND CORRIGENDUM
10 Notwrication No. G.S.R. 1883,
DATED I3-12-71 UNDER PUBLIC PREMISES
{BviCTION OF UNAUTHORISED OCCUPANTS)
Acrt.

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI H. K. L. BHAGAT) I beg
to lay on the Table—

(1)} A copy of Notificaion No S O.
2685 (Hind:i version) pubhshed n
Gazette of India dated the 16th
August, 1975 making certamn amend-
ment to Notification No. S5.0. 1928
dated the 19th May, 1970 together
with corrigendum thereto published
in Notification No. S.0. 471 m
Guzette of India dated the 24th
January, 1976, under sub-tection
{2) of section 17 of the Requisrtioning
and Acquisition of Immovable Pro-
petty Act, 1952. [Placed in Library.
Ss No. LT—10305/76].

(a) (i) A copy of Notification No, G.S.R.
20(E) published in Gazette of India
dated the rath January, 1976 con-
taining corrigendum to Notification

2334 181

3

No. G.S.R. 1883 pubhished in
Gazette of India daged the 13th
December, 1971, under sub-section
(3) of section 18 of the Public Pre-
muses (Eviction of Unauthonsed
Occupants) Act, I1971.

(i) A statement (Hind) and English
versions) explaming the reasons for
not laymg the Hmdi version of the
sbove Notfication. [Placed m Lib-
rary. See No. LT-—10306/76).

NOTIFICATIONS UNDER ESSENTIAL COMMODI-
TIES ACT re. DISTRIBUTION AND SALE,
ETC. OF TRACTORS.

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. C. GEO-
RGE): I beg to lay on the Table—

(1) A copy each of the following Noti-
fication (Hindi and Bnglish versions)
under Sub-section (6) of section 3
of the Essential Commodities Act,

1955~

(i) The Tractors {Distnbution and
Sale) Control (Amendment) Oz~
der, 1971, published 1z Notifics-
tion No. 5.0 5091 1 Gagette of
India dated the 6th November,
1971.

(ii) The Tractors (Distnbution and
Sale) Control (Second Amend-
ment) Order, 1971, published in
Notification No. $.0. 5184 in
Gazette of India dated the 19th
November, 1971, vt

(i) The Tractors (Dustnibution and
Sale) Control (Third Ameod-
ment) Order, 1971, published in
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h (iv) 'me Tractors (Distribution and
. . -Bilke) Control (Amendment) Or-
“der; 1973, published in Notifica-
tion' No. 8.0. xsz(B)i:u Gazette
0f India dated the 10th February,

. 1972

(YJ The Tractors (Distribution and
Bale) Control (Amendment) Or-
der, 1974, published in Notifica-
tion No. 8.0. s11(E) in Gazette
of India dated the 29th August,

' x974.

7 (¥1) 8.0. 624(E) published in Gazette:
of India dated the 29th October,
1974 rescinding the Tractors
(Price Control) Ozder, 1967.

(vii) The Tractors (Distribution and
Sale) Conftrol‘(Amendment) Or-
der, 1975, published in Notifica-
tion No. 8.0. 154(E) in Gazette
of India dated the 26th March,
1975.

{vill) The Tractors (Distribution and
Sale) Control (Amendment) Or-
der, 1976, published in Noti-
fication No. 8.0. 65(E) in Gazette

. of India dated the 27th Januery,
1976,

(2) Statement (Hindi and English ver-
siohs) showing reasons for delay in
laying the notjfications mentjoned

.t (i) to (vii) abowe.

_ IPM s Libm:r See No. LT—
: WNI .

' knmor'r’mwoolkmu'rmm
: MITTEE Vous. I & 1T,

- " THE MINISTER OF SFATE IN-
- CHARGE OF THY DEPARTMENT OF

.Nwwwmm-mdmm
Thidai o i vessions) of the Tobscos
. Bxgise. Tariff Committee—Volumes 1 snd

I. [Placed {n Eibrary. See No. I..T—
10308/76].

ReVIEW AND ANNUAL REePorT OF Omissa
Roap Transrort Co., LTD., BIRHAMPUR -,
FOR 1972-73 WITH STATEMENT OF AC-
COUNTS AND AUDIT REPORT THEREON.

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): 1 bt:
lay on the Table—

(1) A copy each of the following papers
(Hindi and English versions) under
sub-section (1) of section 619A Iof
the Companies Act, 1956:—

(i) Review by the Government on
the working of the Orissa Road
Transport Company Limited,

 Borhampur (Genjam) for the
year 1972~73. :

(ii) Aanual Report of the Orissa
Road Transport Company Limi-
ted, Berhampur (Ganjam), for
the year 1972-73.

(iii) Directors’ Report and statement
of accounts for the year 1972-73
of the Orista Road Transport
Company Limited, Berhampur
(Genjam) snd the comments
of the Comptroller and Auditor
Genenl thereon.

() A statemeént (Hindi snd ‘Bnglish
versions) showi'n. resisons for- delay
in laying the auévt pPRpers.

[Mum&nﬂnur—'
1080996} - . 1 ¢ .
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REVIEW AND ANNUAL REPORT OF MODERN
BAKERIES LTD., NEW DELHI FOR 1974-7S
wITH AUDIT REPORT, AND DELHI LAND
HoLDINGs (CEILING) AMENDMENT RULES,
1976.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNASA-
HEB P. SHINDE): I beg to lay on the
Table—

(1) A copy each of the following papers
(Hindi and English versions) under
sub-section (1) of section 619A of
the Companies Act, 1956:—

(i) Review by the Government on
the working of the Modern
Bakeries (India) Limited, New
Delhi, for the year 1974-75.

(ii) Annual Report of the Modern
Bakeries (India) Limited, New
Delhi for the year 1974-75
along with the Audited Accounts
and the comments of the Com-
ptroller and Auditor General
thereon.

[Placed in Library. See No. LT—
10310/76].

(2) A copy of the Delhi Land Holdings
(Criling) (Amendment) Rules, 1976,
published in Notification No. F.
11(12)/S.K./C/76 in Delhi Gazette
dated the 14th January, 1976 under
sub-section (3) of section 27 of the
Delhi Land Holdings (Ceiling) Act
1960. [Placed in Library. See No.
LT—10311/76].

DRAFT ORDERS TO BE ISSUED UNDER SECTION
81 OF THE COMPANIES ACT.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) Yy

—
‘I beg to lay on the Table a copyeach
of the following Draft Orders (Hindi and
English versions) to be issued under sub-
section (4) of section 81 of the Companics
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Act, 1956, under sub-section (6) of section
81 of the said Act —

(i) Order No. 33/61/75—CL.III direct:
M/s. Hindustan Photo Films Ma-
nufacturing Company Limited, Indu
Nagar, Ootacamund to convert a
part of its loan into equity share
capital.

(1i) Order No. 33/7/76-CL.III direct-
ing M/s. Jessop and Company Limi-
ted, Calcutta to covert a part of his
Loan into equity share capital.

[Placed in Library. See No. LT—
10312/76].

ANNUAL REPORTS OF (GOA SHIPYARD LTD.
GoA & MazagaoN Dock LtD., BOMBAY
FOR 1974-75.

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK): I beg to lay on the Table a
copy each of the following papers (Hindi
and English versions) under sub-section
(1) of section 619A of the Companies
Act, 1956:—

(i) Annual Report of the Goa Shipyard
Limited Vasco-da-Gama, Goa, for
the year 1974-75 along with the
Audited Accounts and the com-
ments of the Comptroller and Auditor
General thereon.

(i) Annual Report of the Mazagaon
Dock Limited, Bombay, for the year
1974-75 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon.

[Placed in Library. See No. LT—
- 10313/76].

NOTIFICATION UNDER MOTOR VERICLES

ACT, ANNUAL REPORT FOR 1972-73 AND

CERTIFIED ACCOUNTS FOR I1971-72 OF

D.T.C., NEw DELHI WITH STATEMENTS
FOR DELAY.

EF THE DEPUTY MINISTER IN THE

MINISTRY OF SHIPPING AND TRAN-
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SPORT (SHRI EDALBIR SDNGHD: I
‘begta] lay on the Table—

(1) (D A copy of Notification No. SEC.
B. 3(44)/73-Tpt (Hindi and Bag*
lish versions published in Delhi
Gasette, dated the 2nd January,
1978, under sub-secton (3) of s=ction
133 of the Motor Vehicles Act, 1939

(i) A statement (Hindi and English
versions) showmng reasons for delay]
in laying the sbove Notficatipn.

[Placed in Library. See No. LT—
10334/76).

(2) () A copy of the Aunual , Admums-
tration Report (Hind: and English
versions) of the Delhi Transport
Corporation, New Dezlhi, for the
year 1972-73, under sub-section
(3) of section 35 of the Road Trans-
port Corporations Act, 1950.

(i) A statement (Hindi and Enghsh
versions) showing reasons for delay
in laying the above Report,

(ii) A copy of the Certified Ac-
counts (Hind1 and Enghsh versions)
of the D:lhi Transport Corporation
for the pzriod from 3rd November,
I971 to 3Ist March, 1972 together
with the Audit Report thereon,
under sub-section (4) of section 33
of the Road Transport Corporatiors,
Act, 1950.

(i) A statement (Hind: and Englsh
Yms) sbowing reasons for delay
in laying the above document.

[Placed in Library. S¢¢e No. LT—
10315/76).

NOTHICATIONS uUNDER EXPORT (QUALITY
CONTROL AND INSPECTION) ACT re.
RyULES FOR BXPORT OF CAsHEW KERNZLS,
Pisrn  ANp Fism ProbucTs ann Froo
Leas anp Correz  (AMNDT.) Rupes,
1975 WITH STATEMENT POR DELAY.

* THE DE®UTY MINISTER IN THE'
MINISTRY OF COMMERCE (SHRI

. 1M 4 .
VISHWANATH PRATAP SINGED: 1
bew to fav o the Tablew -

{r) A copy each ot tne yollowing Noti-
fications (Hindi and Bnglish ver-
sicns) under sub-sectiom (3) of
section 17 of the Export (Quality
Controland Ingpection) Act, 1963 e

(i) The Export of Cashew Kernels
(Quality Contsol and Inspection)
Aendnrent Rm; :ml pub-
lished in Notification No. S.0.
329 in Gazetic of India, dated
the 17th January, 1976.

(i) The Bxport of Fish and Fish
Products (Inspection) Amend-
ment Rules, 1976, published in
Notification No. 8.0. 330 in
Gazette of India dated the 17th
Tanuary, 1976.

(ili) The Export o1 Frog Legs (Ins-
pection) Amendment  Rules,
1976, published in Notification
No. S8.0. 331 in Gazette of
India, dated the 17th January,
1976.

[Placed in Library. See No. LT—

10316/76}.

(2) () A copy of the Coffee (Amen
ment) Rules, 1975 (Hindi and Eng-
lish versions) published i Noti-
fication No. G.S.R. 456 in Gazette
of India, dated the 13th April, 1975,
under sub-section (3) of section 48
of the Coffee Act, 19432.

i) A statement (Hindi and EBnglsh
versions) showing reasons for delay
in laymg the Notification mentioned
at (2) above.

[Placed im Library. Ses No. LT—

10317/76).

ANNUAL RPORT OF THE INDIAX INSTITUTE
or ScmNce, BANGALORE FOR 1974-75
WITH STATEMENT FOR DELAY
THEDEPUTY MIMISTER IN THE

MINISTRY OF EDUCATION AND

SOCIAL WELFARE AND IN THH
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VPPARTMENT OF CULTURE ($¥h.
ARVIND NETAM): On beinlf of Shei
B. P. Yadav, 1 bég to'lay on the Tible—

(1) A copy of the Annual Report of the
Indian Ingtitute of Sclence, Banga-
lore for the yoar 1974-75. [Placed
in Library. Sse¢ No. LT-—-10318/
76).

{2) A statement (Hindi and English
versions) explaining reasons for
not laying simultaneously the Hindi
version of the above Report. {Placed
i Library. See No. LT—10319/
76].

x1-04 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I have
to report the following messages received

from the Secretary-General of Rajys
Sabha:—

(i) “In accordance with the provisions
of rule 111 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabla, I am directed to
enclose a copy of the Prevention of
Food  Adulteration (Amendment)
Bill, 1976, which has been passed
by the Rajya Sabha st its sitting held
on the 27th January, 1976.”

(ii) “Ia accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Basiness in the Rajya Sabha, I
am directed to return herewith the
Pondicherry Appropristion Bill, 1976,
which was passed by the Lok Sabha
at itg sitting held on the 37th January,
1976, and transmitted to the Rajya
Sabha for its recommendations and
to state that this House has no recom-
mendations to make to the Lok
Sabba in regard to the said Bill”

i) “In sccorffence with the provislons
. of pule 137 of the Rules of Procedure

Acoident jn Builampel
Coul Mims (6 T

and Conduet of Busiress in th ¢ Fi've
Sabha, I am directed to inform the
Lok Ssbha that the Rajya Sabhas,
st its sitting held on the and Febeuary,
1976, egreed without any amendment
to the Assam Sillimanite Limited
(Acquisition and Trarsfer of Refire-
tory Plant) Bill, 1976, which was
passed by the Lok Sabhs at its gitting
held on the 27th Januaty, 1976."

PREVENTION OF FOOD ADULTERA-
TION (AMENDMENT) BILL
As pPassen BY RaJya SABHA

SECRETARY-GENERAL: Sir, I lay
on the Table of the House the Prevention
of Food Adulterstion (Amendment) Bill,
1976, as passed by Rajya Sabba.

1105 hrs.

CAL LING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED ACCIDENT IN BrLLAMPALI COAL
MINE RESULTING IN DEATH OF SOME
MINERS.

SARDAR SWARAN SINGH SOKHI
(Jamshedpur): I call the attention of the
Minister of Energy to the following matter
of urgent public importance and I request
that he may make a Statement thereon:

“The reported accident on the 28th
Jenuary, 1976 in Bellampsli mine of
the Singarem colleries, resultirg in
the death of § miners and injury to
several others.”

THE MINISTER OF,ENERGY (SHRI
K. C. PANT): I regret to inform the House
that according to the information received
from the Singareni Collieries Co. Ltd.
(2 public sector undertekirg under the
Government of Andhrs Pradesh), on the
28th January, 1976 at about 10°30- M.
in the and incline of Bellampali Coll ¢ry
there was an accident due to a massiv
yoof fall, meavuring, 13 maetres/s. 5 siave
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Coal Mine$C'A.) Coal Mins (C.A. ’
Bul X € Pov) Frewtt o wfee iy 1 wr Prdte
average/as metres thick, Kkilling three E e Cread
workers on the spot. Twoom::who ﬁ*::gm ‘Iﬁtﬁ‘tm
were trapped, were rescued and removed bthitd 7 sary W 7 fafree
to the hospital but succumbed to the e & wyr § e sz wie
injuries on 29-1-1976. Senior officers of RTEeR R0 ¥ 7q AT 1T N OAAT-

the Company, including the Chairman-
cum-Managmng Director visited the Colhery
immediately. An ex-gratia payment of
Rs. 500/- each was given to the famihies
of the deceased workers. The compensa-
tion amount, according to the Workmen’s
Compensation Act, would be paid shortly
to the deceased farmlies. The Directorate
General of Mines Safety has enquired mnto
the accident and therr final report 15 awaited.
I am sure the House will join me 1n convey-
ing our deep sympathies to the bereaved
famulies.

W @ fog (Er) g ad
aEAE A @ra § f samr 6 geEar
* wrvr ax feddlt wfegdw & ag
ufwade g &« v #Y Foredardy are
fafre 7 gast fafamerfWi ae g
R gt } fx dae fafaees ame W
grow ¥ Wiag & 1 § ag AT Wgar
g fir swames &7 7w ot efwwsz 7o 3,
T IN Y T TGRS AATE WG WA
T grer g wrew w1 dHivyifers $a
grar 47 | Far Ao F A fendde
I ot wft T &Y S faar g1 ? ®;o
wHReE gve 2 av femr wmdar ?
% ag ot ey wrgar g fw #ar 500
w7 7 gaqafoaT d%e S & s wr
T 7 AW w1 Gfador #Y dqw-me @Y
|l & ) 7L 919 Ag qro Hio Hro o
¥ 197374 ¥ Qe FPE & 1 W
& Tw 25 qy Ao W THavde
g Hat & avit @ @y af ¥,
#feT o & BT w7 AW aw o7 Y
g

g 1 T oY Fesdmd fay
TNET FAT WR WY Jodr &

ot ot § | 3% orvEredy ¥ | gt ?
w1 AW R W oread waf §
ar #gr Wi T wg W oA e
o W ] 1 TR wE AT
TRt FT AT ww ard fv & S
ferrewarem 5@ § ) wgaer 7
w#‘!wfmfsmmﬁfwmmti

weuy REve: ST aEe wav

98 )

weare et foag Meft & ag T
amEat ¥ f5 owrger Ameew AT AEY &
forg wuwm w1y wifgea &7 @ 2
fagre & oftr A o AT w aE
# w0 2 7% @AY g9 ave ¥ vfewizg
1 57 ¥ fau avere s s
R

off §O wer ww: St s & § ey
2, fad wyemTerT WP 93W IR
FAX@ran ¥ F@ ¥ 9 gEA
war€ ¢ 1 g7 ofewde & v § @ &)
g 2 & fag oo s@ F SodA
o ) T wfEas ¥ ot oy
#Y of, 37 ¥ ag wrgm v fr ofemiz
% z@ g q@s dmea-Aawr 3 sifeadr
wr geiwye frar, o ey atw fagy
arar &1 Fifagd 9 Do sedamm
FYAT 4T | TEIA 99 TIF 6T gedeE
fat ur 1 aTETTNAET WY gedvwr gur
s Igawfar i igrd) W
araxy 7y ofvedz &Y wr 1 9w F
OF S5 W7 1 wg 9 e Fawre
wr ooy 9T, Wy owy Al @ o
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afew wgt wrt ¥ Py SrdorQr ol 3w &
Ry sl ise kN hon
e W grweir gl se 1 ot W
tfufmxyy fad¥d wr & =w # fY
Fser ot Forelrery it vt wb § 1 T ¥
IR g e -

“The gocrdent sppears to be a misadvan-
tur:&th: accident j8 due to the factors be-
yohd human control.”

g uvit ifafrrfifwR ¢ otor @
=Y, v Afr & 1 wreww e
A% 7 A1 A} A7 A% & W FH FE
wfY =vgar 1 &few wiw WY on R
it e Ir Hag ma wAr 7 &)
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®Y arg A qrefr @)

WET aF FERHWA KT AT § q€
500 ®9ar A) GEgrd wl fagr mar
wrgifor Gdz ®iT 7 gwiv ww@r
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FEAwy onz § IW § ATAT qE AW
2 1 =4 & feara & £ awcd e
T Y ar A §, 99 W wwEr T oHe
weTaT A W) S Tt s @
i@ ey & sHq 9 5 AT
. wragr gz I # ¥ 3} @
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ST )

wwAqET frHNoron &
AT G ST T B N R
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f%2T Fre orgy ¥ gArar § 1T =g
A AR WO FIW T T
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v g, v & fow w1 W W
g § Y Aoy e Fopen, fer
% § Forr v vy we R Y i
st ghar § wre fow o) wawmr
g fw wr-wrili‘f#hhﬁm
¥ gwirdam « g1 )

SOME HON. MEMBERS rase—
MR. SPEAKER: No more questionh.

XX 13 hrs.
ESTIMATES COMMITTEH

@:‘rgmem-mmﬂm MiNutes
I  TULSIDAS DASAPPA
(Mysore) : T beg to present the following

Report and Minutes of the  Estimates
Commurttee:—

(1) Bghty-cighth Report on the Cabinet
Secretanar (Department of Personnel
and Admunistrative Reforma)—Deputation
of Indian Experts and Officers abrosd.

(1) Minutes ot the sittings of the
Cormnuttee relauntg to the above Re-
port.

1x 12} hrs.

STATEMENT Aﬁ{r
OF COMMISS[ON OF Y
TO UIRE BGA-
’I‘IONS AGAINST THB FORMBB.
MINISTER AND SOME MINIS-
TERS OF TAMIL NADU.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS,
DEPARTMENT OR PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA) : As the
Huse 15 aware, alleganions  of corruption,
favouritism, adrunistrative and financial
improprieties and abuse of official position,
were being teceived agamat the esstwhile
Munstry of Tamil Nadu for some nme,
In November, 1978 Sbni M. G,
chandran, M L.A. of Tamil
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! "Tomél Nodu (St)
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had presented lMdﬂ@-
tions, to the President and jazer  Shri

dum of sllegstions 10 the President fol-
fowed by & further commumication from
Shri M. Kalyanasuadatam, “These
memorandn  contained, in all, i dlege-
tions (mot coumting the repititions as
scparate  allegations). 27 of these were
sgeinse Shri M. Karunanidhi personally,
snd 13 agaiost othet State  Ministers.
The remsining 14 allegations were of ge-
neral nature relating largely to sbuse of
power bythe DMK party in that State.

In accordance with the settled procedure,
we had  asked for the comments of Shri
Karunanidhi on these allegations and
later also referred to him, for comments,
the rejoinders received from the memo-
rialists, The comments received from
him, though copious in volume, were
not sufficiently informastive on various as-
pects  which necsssitated seeking clarifica-
tion on some points. Even the clarifica-
tions which were received later, were
not entirely satisfactory.

While the matter relating to  these
eliegations was under  examination fur-
“ther repits were received from different
reliable  soucces that acts of administra-
tive and financial impropriety, ~ corrup-
tion, misuse of authority etc. by State
Ministers, were continuing, citing cer-
tain specific instances. One such me-
morandum of allegations dated the 1t
December, 197§ was received from
Shri K. Manoharan, M. P., and Shri
G. Viswanathan, M.P.

The Governor of Tamil Nadu also,
in his report to the President dated the
20th January, 1976, recommended that
a Migh Powered Commission should be
wppoinzed to inquire into the several
‘seriows aliegations againgt the
Ministry asnd the Ministers  involved.

TMM m‘

Accordingly, it was decided thist oD
these matters should be inguired inge by an
independent, impattial body. A nobifica-
ton bhas been hisued toduy appoiming &
Comminion of Inquity ynder section 3 of
the Commissions of Inquity Act, 1952
to inquire into allegations agsnst the
former Chief Minister and scme Ministers
of Twmil Nadu. Shri Justice R. 5. Sar-
karia, Judge of the Supreme Court cf
India, has been appointéd to hesd the
Commission of Inquiry, With your peamis-
sion, Sir, I lay a copy of the notification cn
the Table of the House.

For the present 27 out of the 54 alle-
gations contained in the memorandum of
Shri M. G. Rethachandran snd the memo-
randum of Shri M. Kalyanssundaram and
some others, which appearcd, prima facie,
to require a probe, have been referred to
the Commission for inquiry. Scme
material and information which have been
received frcm different reliable scurces,
are bemg examined. If upon such examina-
tion it is found that s me other allcgaticns,
prima facie, warrant a probe, the question
of referring them for inquiry to this
Commission will be considered.

The Commussion has been requested to
submit its report by xst February, 1977.
Government hope that the Ccemmission
will be able to complete its work within
this period.

SHRI DINEN BHATTA
(Serampore) : Sir, I semt a norice yes-
terday when the proclemation order was
placed here yesterday; and now he has
made a statement as stated by the Gover-
nor. Jask for a full-fledged debate. it
is the statutory right of this House.
They have to get it sanctioned by this
Parliament at the carliest. I have hegrd
they are not going ta allcw ary debate this
session. If you bring ir in the nexr
scssion, God knows whether the next
seasion will take plate of not. 8o my
request to you is that—rycu ate 80 yprighi—
you msy .ndly consider the situatin
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qum! £ & tetegram mw.u
thar an' cx-Mémber of Lok Sabha be-
longing to our Party, Shri  Ramani,
why was siling in the hospital has been
arrested. What is this ? Huandreds of
p-ople have already been arrested. So,
we must be given an oppornmity for a full
discussion here on the promulgation of
President rule in Tamil Nadu, Otherwise,
injustice will be done.

SHRI ARAVIND BALA PAJA-
NOR (Pondicherry) : I don’t agree
with  whae the Member has said because
from 1970 onwards the marter is pending.

SHRI TRIDIB CHAUDRURI
(Berhampore): ] can only seek an assurance
from you and a clarification. Now, yes-
terday we heaod that President’s Rule has
been proclaimed under 356 in Tamil Nadu,
That is all very well; that is the privilege
of the Government. But this House has
not been given an opportunity to discuss
or debare this. Now comes the announ-
cem=nt of the appointment of & Judicial
Crmmussion. Does this mean—and thus
18 the clarification I seck from you—that
all these ex-parte, allegations that have
been made by the Governor cannot be dis-
cusied in this House ? What is the posi-
fton ? The Government makes an
allegation ¢x-parre, dismisses a  Govern-
ment and then apprints & Commission to
look into it

SHRI H. M. PATEL (Dhandhuka) :
Yes, the enquiry should have been carmed
out earlier, before taking action and not
afterwards.

However, Mr. Spesker, we would like
te know whether this matter is going to
be discusted in shis Houwse or nct. Gov-
ernment hes to seck the approwal  of
the Howse to tte procismation, and that
approval of the proclunation should be
taken at the carliest possible moment—.
and the earlicst possible moment mesns
this week; it canmot be put ¢f. It s
true thet the  Constitation, gives tweo

mﬁﬁﬁ 1, 3897 (SAKA)
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ooths tiwe, bup that two mentb's
time is merely the maximuir time,

‘The other point is that it must  be
brought before the Howse when the
House is in session at the earliest possible
momert, May I sk, through you,
whgt Government's intentions are and
when they propost to seck the approval
of the House to the proclamation ?

SHRI OM MEHTA: The Coms~
titurional position is known to the hon.
Members of this House. Within two
months, we have to get the approval of
the House. Before the two morths
are complered, we shall cerrainly come
before the House and get its approval.

SHRI ARAVINDA BALA PAJ-
ANOR : I want to congratulate the
Government for the action they have
taken, though belated., (Imterruptions)

SHRI SOMNATH CHATTER]JEE
(Burdwan) : What is the position in other
States?  (Jnierruptions)

MR. SPEAKER : Order, please.
‘The House will deal with any matter that
comes before it and which forms part of
the agenda. I cannot say anything on an
item which is not on the agenda or when
there is no motion before the House,
If there is a proper thing, then I  car
consider. Ducussing the Proclemation
in relation 1o a State just like this is not
correct. There are Constitutional provi-
sions. The  Minister has said that,
within two wmonths, if mnecessary
they will come before the House for ap-
proval. Ar this stage, nothing cax be
discussed.

We go to the next item, Mr. Dar-
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CONSTITUTION mm:zacom
AMENDMENT) B
APPOINTMENT OF MEMEERS TO JOINT
CoMMITTEE

DR. HENRY AUSTIN (Ernakulssn
J beg to move :

“That this House do appoint Shn
Shashi Bhushan to the Joint Committce on
the Bull further to amend the Constitu-
tion of India in the vacancy caused by the
resignation of Shr H. K. L. Bhagat.”

MR. SPEAKER : The questionis :

“That this House do appant Shn
Shashi Bhushan to the Joint Comnuttee
on the Bill further to amend the Cons-
utution of India 1n the vacancy caused
by the resignation of Shri H. K L
Bhagat",

The motton was adopted.

11 33 hrs.

HOUSE OF THE PEOPLE (EXTEN-
SION OF DURATION) BILL®*

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
Shyy H R Gokhai. Sir, T beg
to move for lcave to ntroduct a
Bill to ‘provide for the extension of
the duratwon of the present House of the
People.

MR. SPEAKER : Motion moved -

““That leave be granted to introduce a
Billto provide for the extension of the
duration of the present House of the
People™.

Mr Sequeira.

SHRI SOMNATH CHATTERJEE -
(Burdwan) I want to make a submus-
$10N.....
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MN. SFRAKER G Mo, Disst] Ac this
stage, only one Mleribée witl be aliowed,
Mr, Sequelrs.’

(Fmterruptions)
SHRI ERASMO DE BSEQUEIRA
Marmi. Mr. Spesker, we bave

oefore us introduction of a Bill which
seeks to extend the elected terms of this
House. It is a very short walk frcm the
Hall where freedom was born to thus
Chamber where, mn a few munutes, it may
flicker mose then ever bafore. At
such a moment, perhags it 13 best to
dig deep into history for the expression for
the words thar we necd. It appesrs that
our predecessors had far more depth and
far more reach mro the furute than mrest
cf us appesr to have today I have sear-
ched our historv and I +think, I have
tound expressicn that we need in a letter
tha* was wrnitten by the first  Indan par-
lLiamentarian, & fellow gone by the name
of Franmsco Luis Gomes to the fatrous
French poet, Lamsrune,cn the gth Jan-
uary, 186r Referrirg tc India, he
Wrote.

“She hies captive 1n her (wn nation,
Threshing withun the walls of the cage,
this bird has lostf the wings that before
enabled her to spar  higher than the
Himalayas Crying for hberty extingu-
shed, in the dimmung hght, she has for-
g tten her ¢ wn hymns which before remt
the mr”

And he cried 1n that letter
“I ask for Indmlbertyand hght™.

Sir, I would hike to make in this cham-
ber today the same cry. Through you,
Sir, and the hon. Mimster, I would com-
mend to the custodean of this nation at
this moment, becutise whether we like 1t
or do mot hike 1t, the immediate  future 18
today carried on qust one pair of shouiders

*Published 1n Gazette of Indllp/l‘lrt IL. Section 3, dared 3-3-76.
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snd I must mention with respect that I
do not like it, beqmme I think, it is 200
much weight for just two shoulders
to carry, the weight of o0
wmillon people; I would commend
to the Prime Mimster the words of Ja-
waharlal Nehru, who at the moment when
freedom was born, had this to say :

““This 15 no nme for petty and destructive
criticism No time for 11! will, or bismung
others We have to build the noble
mansion of free Indiw, where all her child-
ren may dwell”

¥ I thought only, that I had the words
in what I have just quoted, I know that
I bave them when [ quote the Father
of this  Nation, Gandhip, who sad

“If I could find God in the highest
mountan, I weald go there. But
know I cannct find hum apart from man-
kind

On the 18th March, 1976, the elected
term of this Heuse 18 over  On that dey,
we must to go our mulonades, to onr
strength the so0 mullkn  people of India
and seek trom them a fresh lease on par-
Tamentary hife, because if we do por dc
this, from that day tlus Government wall
fose 13 legiimacy. This  House will
cut itself from us source and as Gandhiy
said, even the Ganga will dry when 1t
<uts atself from its source and it 1s with
these words that I would like to oppose the
antroduction  of this Bill

SHRI H R. GOKHALE . Sir, the
hon Member has, no doubt done sume
research, but unfortunately  has not maae
any pont. He s talking of the normal
duration of the House coming to an end
on the 18th March, that all «t us know
But he must be aware, onu I am sute he
13 aware, that the Constitution chat has
provided for thus normal five ycars dura-
ton has itself also provided that under
<eftmn  circumstances, Pathament Las
the power to increase that normal dur a.
tion to a period notfexceeding one  year at
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el
® time.  Therefore, wirere is the  quesdion
Wn::ﬂm"w“dmw
to go ® the peg
ml’bﬂm‘m“mﬂ thie;“:c'?

ttution under which 1t jg poroy
tred
done. Therefore, fo be

Boad  extracts, unfor.
he has noc made any posot,

MR. SPEAKER .
o Now the guestian
“That leave be granted to umroduce
2 Billto provide for the extension of the

duration of the Preseat K
P-ople.” scof the

Let the Lobby be cleared
Lhe Lok Sabha dévided -

AYES

Division No 20) ‘[n 37 hrw.
"Achal Sungh, Shry

Aga, Shr1 Syed Ahmed
Ankiheedu, Shy Magann
Ansur, Shry Zygup Rahman
Wlm: Shn

Awun, Dr Henry

Awadesh Chandra Singh, Shry
Azrz Imam, Shr;

Babunath Singh, Shr1
Bal-lrmhmah, Shn T.

Batug, Shrr Bedabrata
Basappa, Shri K,

Basumatan, Shry D

Bhagat, ShriH K L
Bheeshmadev, Shri M

Bist, Shr1 Narendra Singh
Brahmanandy, Shri Swami
Chandra Gowda, Shnt D, B.
Chaturvedi, Shrn  Rohan Lal
Chaudhur, Shri  Amarsinh
Chavan, Shr1  Yeshwantrao
Chhutten Lal, Shry

Darbara Singh, Shn

Das, Shri Anadi Charan
Dasappa, Shri Tulsidas
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De chowdbury Sari B. K.
Deo, Shri 8. N. Singh o
Desai, Shei Du.D. *
Dhjllon, Dr, G. 8.

Dhugis, Shri Anant Prasad
Dinesh Singh, 8hri

Dixit, Shri G. C.

Doda, Shri Hiralal

Dube, 8hri J. P.

M,Sll‘i Biren

Gackwad, Shri Fatesinghrao
Gangadeb, Shri P.

George, Shri A. C.

Gokhale, Shri H.R.

Gopal, Sbri K.

Goswami, Shri Dinesh Chandrs
Gotkhinde, Shri Annassheb
Gowda, Shri Pampan
Hanumantbaiya, Shri K.
Harigingh, Sbhri

Hashim, Shri M. M.
Jadeja Shn, D. P.
Jeyalakshmi, Shrimati V.
Jha, Shri Chiranjib

Joshi, Stri Popatlal M.
Kadannappalli, Shri  Ramachandran
Kader, Shri 8. A.

Kalas, Dr.

Kakodkar, Shri Purushottam
Kale, Shri

Kamakshaiah, Shri D.
Kambile, Shri T. D.

Karan Singh, Dr.

Kaul, Shrimati Sheila
Khadilkar, Shri R. K.
Kotoki, Shri Liladhar
Lakkappa, Shri K.
Lambodar Balivar, Shri
Mabajan, Shri Vikram
Mallikarjun, Shri

Mandal, Shri Jagdish Narain
Muurys, Shri B. P.

Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti

Modi, Shri Shrikishan
Mohammad Twhir, Shri
Mohsin, Shri P, H.

Maik, ShriB. V.

Negi, Shri Pratap Singh
Oraon, Shri 'Tune

FENRUARY 3, 1976

Painuli, Shri  Pavipoornanand
Palodkar, Shri  Manikreo
Pandey, Shri Damodar
Pandey, Shri Narsingh Narwin
Pandey, ShriR. 8.
Panigrahi, Shri Chiheatnani
Part, ShriK. C.

Packsi Haokip, Shri
Parashat, Prof. Narsin Chard
Patel, Shri R.R.

Patil, Shri Krishnarao

Patil, Shri S. B.

Patnaik, Shri J. B.
Prabodh Chandra, Shri
Qureshi, Shri Mohd. Shafi
Raghu Ramaiah, Shri K.
Rai, Sbris. K.

Raju, ShriP. V. G.

Ram Sewak, Ch.

Ram Singh Bhai, Shri

Ram Swarup, Shri

Ramji Ram, Shri

Rao, Shrimati B. Radhabai A
Rao, Shri Jagannath

Rao, Shri K. Narayana
Rao, " Shri M. S. Sanjeew:
Rao, Snr: M. Satyanarayan
Rao, Shr1 Pattabhi Rama
Rathia, Shr1 Umed Singh
Ravi, Shri Vayalar

Reddy, Shri K. Kodanda Rami
Reddy, Shri M. Ram Gepal
Reddy, Shri P. Ganga
Reddy, Shri P. Narasimha
Reddy, Shri P. V.
Richhariya, Dr. Govind Das
Rohatgi, Shrimat: Sushila
Roy, Shri Bishwanath

Rudra Pratap Singh, Shri
Saini, Shri Mulki Raj

Sait, Shri Ebrahim Sulaiman
Salve, Shti N. K. P.

Samanta, Shri 8. C.
Sangliana, Shri

Sankara Prasad, Dr.

Sarkat, Shri Sakti Kumar
Sathe, Sbri Vasant
‘Savant, Shri Shankerrao
Shafee, Shri A.

8hailani, Shri Chandra

Bl  -Tmvoduced 4



ay Bill urodwad ¢  MAGHA 14, 189764 KA) B end o

Shisnkaranand, Shri B.
Shaema, Shri A, P,

Sharma, Shri R.R.
Sharma, Dr. Shanker Dayal
Shascri, Shei Biswsnarayan
Shastri, Sbri Sheopujan
Shenoy, Shri P.R.
Shukia, Shri B, R,
Siddeyya, Shri S. M. -
Singh, Shri Vishwansth Pratap
Sinha, Shri Nawal Kishore
Sinha, ShriR. K.

Sohan Lal, Shri T.

Sokhi, Sardar Swaran Singh
Stephen, Shri C. M.
Suryanarayana, Shrr K.
Uikey, Shri M. G.

Vekaria, Shri

Yadav, Shri Karan Singh

NOES

Bade, Shr1 R. V.
Bhattacharyya, Shr1 Dinen
Bhattacharyya, Shn: §. P,
Chatterjee, Shri Somnath
*Dags, Shn M. C.

Dutta, Shr1 Biren

Haldar, Shri Krshna Chandra
Hazra, Shri Manoranjan
Horo, Shri N.E.

Joarder, Shri Dinesh

Lalji Bhai, Shri

Mchta, Shri P. M.

Modak, Shr1  Bijoy
Mohammad Ismail, Shri
Nair, Shri N. Sreekantan
Parmar, Shri Bhaljibhai
Patel, Shr: H, M.

Ram Hedaoo, 8hri

Reddy, Shr1 B. N.

Roy, Dr. Saradish

Saha, Shri Ajit Kumar
Sequeira, Shri Brasmo de
Singh, Shri D.N. .
m Shri Somchand -

M B
Mnspmm seatlt®® of che
divison is : Ayes—1f; Noes—2gy

The motion was adopted.

SHRI H. R. GOKHALE : I introdyce
the Bull.

1x 39 hes,

STATUTORY RESOLUTION  RE:
DISAPPROVAL OF PAYMENT OF
WAGES (AMENDMENT) ORDINANCE
AND
PAYMENT OF WAGES (AMEND-
MENT) BILL

SHRI DINEN BHATTACHARYYA)
(Serampore) : I beg to move

“This House disapproves of the Pay-
ment of Wages (Amendment) Ordi-
nance, 197§ (Ordinance No. 21 of
1975) promulgated by the President on
the 12th November, 1975".

While moving this Resolution I want to
make it clear that so far as the amendment
to Section 1 of the Payment of Wages Act,
1936 is concerned, I am not opposed to
it.

In place of Rs. 400, now thuse who are
drawing upto Rs. 1,000 are also proposed
to be covered under the Payment of Wages
Act as workmen, In that regard, I have only
to add that the Government should at the
same ume bring forward a Bill under whuch
an employee drawing upto Rs. 1,000 will
be covered under the Industrial Disputes
Act also as & workman. I think, it was first
1n the case of Gramity Act that 1t was placed
at Rs. 1,000. In the case of E.S.L, some
notification might be there, but I know that
only in a very few cases the employers are
gwing this benefit to those who are drawing
more than Rs. 400 as thewr monthly salacy.
In other respects also thus enhanced wage
level must be abscrved for exteading the
benefit to the workmen govered as per the
Industrial Disputes Act. My first point is
that once for alt you decide, at the present
moment st least, that in all cases whether,

*Wrongly voted for NOES,

®¥The ibllowing Members also recorded their votes :

AYES : ShriM.C. Dagy;

NOES: Saryshri Tridib Chaudhuri and Ram Kanwar.
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be is a whire oolisved employee or an indus-
trisl employee or an employee in the Muni-
cipality, University or any other Instination,
it may or may not be a commercial under-
taking, in all matters, an employce who is
drawing upto Rs. 1,000 will be treated as @
workman.

About the other two points, I have got
strious protests, ‘The Billhas been brooght
here by the Government on the plea that the
payment to workers will be made by
cheque so as to prohibit the moneylenders
from extracting money from the workers
on the day of payment. However, impact
of the Bill is very clear that it will cause
harasament to the workers and will be a
matter of grear inconvenience to them if
payment is made by cheque.

I understand that the Government
recently conducted a study about the money
lending system in the Coal Mining Belt
in Dhanbad region,

The study clearly proved thar the maney-
lenders had all the gans, There is the
report which the Commuttee has given in
respact of the coalminers and the hon,
Munister while introducing the Bill should
have given a report to the House saying
what steps have bzen taken by Govern-
ment against these unscrupulous money-
lenders ? How that report has been im-
plemented ? How the recommendations
have b2en given effect to? Uptill now
ve have got no idea as to what is the re-
action of the Government to the enquiry
which was conducted to go into the matter
of indebtedness of the coalmine workers in
Dhanbad. JHas any one of these money-
lenders been arrested and the debe of work-
ers have been liquidated ? Nothing of the
sort. Moneylenders continue their dep-
radations without any hindrance from the
State guthorities. That is possible becsuse
of their close links with the muthori-
ties. The Minister would have also done
well if he had reported to the House what
hig! Happmned to the officers who had
prepared the report that I have slready
mentioned sgainst the moneylendess, [

know many of these offters, ecapecially
the persons who were responaible-to submit
the report, were transferred fromy chat re~

continuing their depradations on the wor-
kers. It is really a strange thing that the
question of moneylending can be stopped
by payment of salary by chaque. Money-
lenders who were encircling pay offiees
will now surround the banks from which
payment will be made by.the cheque on
the pay day or any day fixed by the bank.
Though the Bill says that before payment
of salary by cheque the worker’s consent
and authorisation from workers in writing
will be obtained. But already before
that it has been introduced compulscrily
in many offices. I may refer here that the
Coal * India Limited, Calcutta. instead of
persuading workers to take salary by cheque
has issued instruction to employees to open
bank accounts so that their salarycan be
depwited durectly in the banks. Workers
are not even asked to give authorisatiom in
writing} but this type of compulsory step
is taken and this will only antagomse the
warkers and further affect industrial rela-
tions. If any worker ot if any employee
desires to receive salary by cheque there is
no difficulty, nobody will object to that.
But, when it is being made a compulsory
megsure applicable o all  workers or
employees we  are agaizst . And,
Government should also fgive a scrious
consideranon: to this aspect.

SHRI C. M. STEPHEN (Muvattu-
puzha) '+ How is it mpnlmry.?

SHRI DINEN BHATTA (CARYYA :
You will kindly hear me and then you
will understand that. The worker will
have to deposit a certain quanium of money
in the bank to open a bank
accornt to  obtain the cheque facility.
‘This Bill has been brought forward becsuse
Government wanved 1o see that the mcogy-
lenders gre not allowed to barase the wots
kers on the pay dsy asnd theredy mamch
away their pay-packet. That Ia why this
provision has Been mmde in che Rill,
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India Limited v Calcurts There 200
worksrs are  working and they are asked
cmpalsorily to agree for their salary
being depossted in  the Bank account
D n’t yo think that there the compulsion
questian comes in*  The workers are al-
ready wndebted and, they will, naturally,
have to borrrow money to deposit a certain
sum 1n the Bank account It wall only add
to their indebtedness, instead of avoiding
indebtedness of the  workers, *his wll only
mcrease their indebtedness This mea-
sure ultimately 15 meant for the forcible
deposits by the workers in the baok In
this process, the banking sector will keep
on gating crores of rupees as a compulsory
deposit vathout any additic nal «ffort on the
part of the bank The workers and the
salaried employecs who are glresdy facing
a great detenioratun in thar standurds
of laving wall be hit haid by thus measure
This 15 another method of a o mpulsory
depastt scheme as the one which we 1n
this House, rejected when 1t was before the
Huouse I would remund Mr  Stephen to
make a note of thus that the work rs— at least
myst of them— are ilhiterate and at least,
50 to 60°, of them find 1t extremely diffi-
cult to uperate the bank acciunt, they being
tliterates, and they will be cheated 1n this
process and there 15 no remedy to stop it
Moreover, to withdraw the money from the
bank, the workers will have to stand 1n queuc
at atime for hours together and if the banks
are situated away from their place of work,
then 1t would be an addinonal burden
cast on the workers Inthe urban areas
in places hike Calcurta, the workers bave to
come from far off places They have to
be at the stations 1n tune to eatch the locsl
trains, If they were to go to the bank,
1t well only mean moge.then an bour’s delay
to reach she faotory or the piace of watks
And, if the bankung hours are also the same
M wopkang bours of the factary, thep
the workers have to come to the bank

Wages (Amd:.) Ball

during the working houts which will cause
® great  desal of inconvemence to thems
particularly, in the rural aréas it will create
a havoc 1n some places and if there 15 any
mustake 1n che entry in the account the work-
kers may be put to a great inconvenience

The moneylenders instead of harassing the
workers near their offices or the factories,
will continue to harass them near ther
hruses and the places where they reude They

may cven employ the grondas or gangsters to

harass them ‘The pclice may get a pare

of therr boory and they will always agree
to help the moneylenders to squeeze the
mmey from the workers So, instead
of hieting hard the vested interests the Go-
vernment will b= making a show of help-
g the w rkers by pleading wath them to
open a bank account 1n the name of a worker

When the workers asked for the need-
based runmmum wage, you ramsed the plea
of the capacity of the industry to pay it

But when you compe! the workers to open
bank acccunts, you do not think of therr
capacity to open bank accounts This
clearly shows the purpose bchind moving
this Bill Itis not to rescue the workers
from the moneylenders’ clutches but

causc further harassment tc the werkers
and foraibly ask them to deposit 1n the
banks by using CMErgincy prwirs i
understand that in seme places the trnde
union workers who (ppesrd con pusicry
vpening of the bank acunts have been
threatened with a section under MISA
I have got txamplis Tf  the Manisger
wants, I can gave then  Sanalar s the wase
with the Prnme Mimster’s Natwral
Relief Fund for which a provison has been
made bere It 15 well known that the
employers do not contmbute lLiberally «

the Fund but workers are forcrd to pay o
part of their salary to thus Fund In the
Coal Indie Lumuted, ro whwh I have
alresdy referred, snd  other nstituturs.
such collections have been made ccmpul-

sonly by deducting from the wages of the
workers which defeats the purpose of voltia-
tary collection
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Tae Bill also provides that the e mployers
-may deduct from the salary of the workers
Afor” contributions to other funds as the
C:ntral Ghyvernm=nt may by notification
4in the Ofitial Gaz:tte specify. This will
be another cut from the wages of the
workers. You have already reduced the
bonus of the workers. Government
“have prevented a wage rise in many
cases to the work:rs. They have
‘stopp2d enhancement of dearness allow-
ance in many cases. LThere is a provi-
-sion that in the case of such deductions,
the consent of the workers will be taken.
But in m»st of the cases it is not done.
‘If the Minister wants to challenge me, I
can take him to those places and show
him. Veryt recently even in the Railways,
one day’s salary was deducted without gett-
Ang any authorisation from the railway-

men.

My grouse isthis. You have raised the
wag: lev:l for cyverag: so that the pars n
may get the benefit of the Industrial Dis-
putes Act or the Payment of Wages Act.
That is all right. But the other two pro-
visions you have included herein will be
a harassment. These should be deleted.
You simply keep the clause which deals
with the raising of the wage level under
‘which a workman is to be covered I will
request the Minister to drop the other two
clauses.

I would have welcomed this Bill, as I
said at the very outset, if only this provision
was there in the Bill. But Government
are posing that they are taking measures
to free the workers from the clutches of the
moneylenders. That will never be effec-
tive. Only you will add to the causes of
harassment by forcing them to open bank
accounts. You know that in many cases
even the bigindustries do not pay the salary
cn the usual salary day. For example, in
-the Hindustan Motors, which is a' Birla
.concern, the seventh of every month is their
-pay day. But they do not pay it on that
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day. Sometimes they say, ‘We will pay
on the rrth’; at other times, they say ‘we
will pay on the 13th.” As per the Factories
Act, they must notify the date on which
usually they will pay tk.e salary of the work-
ers as well as the staff. But in this case
they do not observe that rule,

In this case also when payment is made
through cheque or through bank, the compa-
nies will take a lot of time and ultimately
nobody knows whether they will at all de-
posit the money or not. Supposethere are
a thousand workers, some 800 will be paid
and 200 will be told : your bill has not yet
reached the bank and therefore you @ will
not get your salary on a particular day.
This is going to take place. So I appeal
to him : please do not insist on this clause.
The next one is voluntary contributions.
It is voluntary in name only; in actual
practice it is a forcible contributicn. If
anybody dares to say: I am nct going to
contribute, the next day the local pclice
officer will come and catch him and put
him under detention under MISA. This
is taking place in many cases. So, I request
the hon. Minister not to insist on this
clause also. If it is there I cannot accept
or suport the Bill. I support the first part.
I think the hon. Minister will understand
me and take necessary measures so that
the moneylenders do not continue to fleece
not cnly the coal miners but also other
workers i the jute mills and other factories,
I know thousands of persons are being
harassed by moneylenders in other places
also. Especially in these days when the
warkers are rot being paid need-based
minimum wage and they are unable to make
both ends meet you should not irsist either
on payment by cheque through a bank or
for any voluntary contribution, may be
even to the Prime Minister’s fund, or any
other fund. T know that in most cases
no account is given of deductions that had
been made from the salary or increased DA,
that the workers were entitled to and which
are supposed to be deposited in their favour;
they do not know when they are %oing 1o

-~
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get it back. In the years 1962, 3965cand
1971 80 many funds were opened in the
name of veluntary contribution ; the workers
were fleeced to comiribute to them. T
apresl to the b n. Minuster: please sce Jhat
these two clauses are not included in the Hill,
k:ep the provisioms whict you have made
fii  the amendment of section 1. If vou
wittdraw the other clsus=s. I shall fully
suppart the Bill,

MR,. SPEAKER : Resolution moved :

“This House disapproves of the Pay-
ment of Wages (Amendment} Ordmance,
1975 (Ordinance No. 21 of 1975) promul-
gated by th President on the 12th November,

1975 "

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY) :
At the vorv outset, I must say that T
oppose the resolution movid by Shr:
Dinen Bhattacharyya T begtomove *

*“Tiat tne B Il further to amend the Pay-
me: t of Wages Act, 1936, as passed by Raj-
ya Sabha, be taken mto consideration,”

The Payment of Wages Act was endcted
1 1936 to ensure that the employers pav
wages to the employad persons n
time and that they do not make unautho-
ns:d d:ductions from wages or impose
arbitrary fiies. In 1958, the wage limt for
the purpas~ of application of the Act was
enhiiced from Rs. 200 to 400 per moath.
The working of the Act was reviewed
by the National Commssion on Labour
and 1n its report, submitted in 1969, the
Commuission recommended inter  aha,
that th: lmit of Rs. 400 pr month should
be raised as the level of wages improves.
There bas been a considerable increase
in the wage levels since then due to pzriodi-
cal increases in dearness allow ance which
15 part ot wages as defined in the Act. Asa
result a large number of workers either
dlready stand excluded or they are likely
tu gat excluded from the purview of the
Act and be deprived of its protection.
To remady this, an Ordinance, namely,
the Payment of Wages (Amendment)
Ordmnance, 1975 was promuigated on the
2334 LS—2

13th Novembor, 1975, whereby subssec-
tion (6) of Section r of the Act was amen=
ded to substitute the words “four hundred
rupses” by the ““words one thousand
rupees.”?

x2 hrs.

Section 6 of the Act was also amended
by the Ordinance. Prior to amendment,
this Section required that all wages shall
be paid in curre it coin or Currency notes
or in both. It was thought that 1t should
also be permissible to pay wages either by
cheque or by crediting them in the bank
accounts of employed persons, after obtan-
ing their suthorisation mm writing.

A new clause (p) was mserted m sub-
section (2) of Section 7 of the Act, by the
Ordinance, authorising deductions from
wages, made with the written authorisation
of the employed persons, for contnbution
to the Prime Minister’s Natioral Rebef
Fund or to such other fund as the Central
Government may, by Notificatron in the
Othcial Gazette, Specify.

The B 1l replacing the Ordmmance, which
15 now before this House has already been
passed ty the Rajya Sabha. I need not say
that 1ts provisions are of a non-controver=
stal nature and these are necesary toprotect
the interests of the employed persons.
With these words, I request that the Bill
mav kindly be taken into consideration.

I am rather amazed at the resolution
moved by Shr1 Dinen Bhattacharyya.
I wonder he has chosen of all subjects
thiy subject to move a resolution,

(Interruptions)

There are three pomnts which Shri
Dinen Bhattacharyya has mentioned. Of
course, on the first pont, that 15 rawsmg
the lmit from RS. 400 to Rs. 1000
he does not have any objection.
With regard to other points, Sir, if he reads
the bill clearly, he will know that there 18
no compulsion at all for anybody to receive
payment by cheque only. If the employee
desires 50, then the employer can pay him
by cheque. If the employee refuses to
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gve his consent, then be has no obligation
to make payment by chequs. Shti Dmen
Bhattacharyya has mentioned about the
havoc that 15 baing played by the money-
lenders. For instancs, in Chasnala for the
puarpase of prov.ding relief for the unfor-
tunate prople, moncy had been pud to
them and i fact when we suggested that a
part of the money can bs deposited in the
bank account or m the Post Office accounts,
it has bxen readily accepted by them and
s major part of what was given to them
had baen deposited n the State Bank of
India branch and also i the Post Office
sccoants, Aboyat Rs. 4+0 lakhs to Rs.
5.0'lakhs have bzen deposited in the banks
sad Post Oficelaccounts by them. If Shry
Dinen Bhattacharyya makes proper enguiry,
he will bs able to find out that most of these
people ware very happy to deposit the money

iin the banks and PostOffic: accounts and they
bad bzen saved not only from the money
lenders but also from quite a number of so~
called well wishers who hover round for
the parpases of collecting their share.
And they haf bzen saved from this harass-
mznt. I have no doubt that thus bull pro-
wides for saving such p=ople from any kind
of haragsment Some of you know about
the m ners .ndtrads'union workers and you
shoald hav: rghtly supported this bill,
1nstead of moving this unfortunate and thou-
ghtless resolution.

With regard to other pomnts which he
has mentiored about the Prime Mmister's
Relief Pund, here also thereis absolutely
no compulsions and 1f he wishes to contri-
bute 1o the P. M 's Relief Fund, this hay
been done by providing this facility that
it can be deducted from hus wages instead
of going from place to place. Therefore,
nothing 15 heaing done without the consent
of the employees. In fact, I thought that
this Bill wouid be passed without any dis-
cussion at all. On the contrary I am amazed
that my gwod friend Shn Dinen Bhartg-
charyys has chosen of all subjects thus sub-
ject for moving the resolution. So, I move
the Bill for consideration.

PEBRUARY 3, Res. and Poyment
UARY S, 1978 Wages {M.)ﬁ *

MR. SPBAKER : Motion moved :
*That the Bill further to amend the Pay-

ment of wages Act, 1936, as passed by Raj-
ya Sabha, bs taken into consideration.”

Only two hours have baen allotted for
this and there are a number of hon. Members
who want to participate 1n the discussion.
I would request the hon. Members to be
brief.

DR. RANEN SEN (Barssat): Sir, I
rise to support this Bill, For a long
um=, the working class were demanding
that this particular section which covers
the workers only upto the cabng himit of
Re. 400 should be amended so that the
hmat could be raised. Last year, 1n the
Labwr Consultative Commuttee we had
some discussier to this effect and Mr.
Reddy bad said that some such step would
be taken in the near future Therefore,
I congratulate Mr. Reddy on bringing this
Bill which 1s 1n the interests of the working
class and whuch supports the 1ssue for which
the working class were fighting all along.
Just ke Mr, Reddy, I am alvo amazed ut
Mr, Dmen Bhattacharyva's resolutcn
secking blanket disapproval of the Bill.
When the Bill 1s being discussed, there 1s
enough acrpes to mak: crincism and move
amendments. One can understand that.
But the resolution secking blanket dis-
approval shows that either Mr Bhatta-
charyya has not read the Bull or in the spate
of other disapproval resolutions aguinst the
Payment of Bonus (Amendment) Ordinance
etc, this has also come. Therefore, I
am also amazed,

About clause 2, there can be no objec-
tion, Rather, the Guvernment 1s to be
congratulated. So far as clause 3 1s con-
cerned, the principal Act clearly prowvides
that wages should be paid 1n coines, notes
etc. It sull stands, 1t has not been deleted.
Clause 3 only seeks to make an addmonal
provision which 18 absolutely voluntary.
Though the real wages have not gone up,
today we scldom find a worker getung
less than Rs. 200 in organised industries.
In some cases, the mummum wages are
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Rs. 300 or oo or even more. The workers
todey ate not iiliterate., Bven in the tea

gardens and collieries, T know it for a fact
that the pircentage of literacy has gone up.
Therefore, to say that the workers will
not be able to go to the banks is not carrect
because I have seen that in rem)te areas

banks are opsrating. There are rural
‘banks. If the rural banks are not taken

into consideration, in industrial areas

gnd in mining arcas, there are banks.

1 kaow, many worksrs today want their

wagss by chsquss. Why ? Because that

is alvantag:ous to thom. Sscndly, that

is a giaraugee agiinst the extortion by the

money-lenders, The money-lenders can g3

and surround his house but he cannot go

and surround the bank. S», this is also a
good provision. In many areas, worksrs have
pasiailed employsrs to mik® paym'nts

by chequss but the employcrs were reluc-

tant because there was no provision in the

Act to issu: chazques. This is also a measure
which should not be taken objection to
by any M+ mhzr of this M use and parti-

calarly by thyse M=mbars wh) are connected
with the trade union mwement.

Mr. Bhattacharayya has said thar if
the worker refused to accept payment by
cheque, he will be arrested under MISA.
There is a provision in the Bill that the
employer will obtain a written authorisa-
tion from the employee and only then
the payment will be made in cheque. So,
there is no logic in Mr. Bhattacharayya's
contention.

I would have been happy if the last two
fines on page 1 could have been deleted.
But to say that the workers will be forced
to pay is not correct. Today, the trade
union movement is at a much higher level.
Workers know how to fight if there is
chercion by the employer, This is the result
of the trade union movement, We are
proud of the fact that these organisations—
INTUC, AITUC, CITU, etc.~have
raised the morale and stature of the
working class in the country.

T do not agree with this point that if the

workers do not want that there should b*
deductions froin their wages, they will
be arrested under MISA. I say, on the
whole, this is an advancement according
to the desire of the trade union movement,
The Minister should be congratulated for
bringing forward this Bill. I thank the
Minister on behalf of our Group and on
behalf of All India Trade Union Con-
Bress.

There is only one point on which I
agree with Mr. Bhattacharyya and that is,
regarding uniformity in labour laws.
Somewhere in the Industrial Disputes
Act, the level has not been raised. Under
the Payment of Bonus Act, there is no
uniformity. I request the Minister to think
over it because in the Consultative Com-
mirtee, we have discussed this point several
times. I hope, the Minister will consider
this point now.
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SHRI C. M. STEPHEN (Muvattupu-
zha): The hon. Minster said thar he
thought that the Bill would be passed
without discussion because prima facie,
and even after a detsiled look imto it,
one does not find any loophole at all in it
from the point of the trade unionists to
which they can object.

The trade unionists, to which ever
section they belong, do not fecl that they
belong to a particulsr fraternity, bur that
they belong to the' INTUC, AITUC,
CITU etc. This 15 the way in which we
have been dealing with them, but after
seeing the resolution moved by Shri
Dinen Bbattacharyya and one or two
amendments which he has given notice of,
I feel that one would rather not belong
to the fraternity to which they claim to
belong.

He belongs to the trade wnion move-
ment of the Marxist Communist Party,
the CITU, and unforrunately he has
opposed this Bill, But, what is said here
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after all ? Tt has been very ably expleined
by my friends and T do not tave to sdd
to that. It is a long-delayed measure, the
wagge pattern bas changed, ard, thertfese,
the limit for the coverage wmder the Act
has necessarily to be raised to Rs. 1,000,

Banking opersticn in this ccunny is
expanding, more branches arc beirg <pen-
ed, the pationalised banks have ccme to
stay. The wsges of workers have alo
gone up, may be not the rcal wages but
the money wages, and the workers want
security. These are all facts of Lfe which
we can see,

One or two months back I had a very
painful experience. The workers in a parti-
cular factory where I am working camc to
me with a bundle of authorisatic ns request-
ing the concern to remit the money into
their saving accountsy in the bank, but the
management refused to do so seying that
it meant addirional clerical wark. They
were not prepared to do it. I went to the
bank people. They said that they bad told
the workers who had given the necessary
muthorisaticns, but the mensgoment did
not do it.

There are a number of factories 1n our
country in respect of which we can safely
say that their workers would like to have a
bank account and deposit their savings in
it. Saving and thrift are qualities which
the trade unions must encourage among
the workers, but here is 3 set of trade
unuomsts who would not hike the workers
to have a bank account. They would not
like the worker to write a chegue, to have
any saving; they would rather like him to
remain &n illiterate fellow who does not
have & bank account, the old status con-
tinuing. That is why he is objecting to it.

There is nothing compulsory abour it.
It has been amply explamned. Government
have taken power to notify from time to
time the fund to which the payment may
be authorised to be made because it is



I find it rather funny that Shri Dinen
Bhattacharyya and Shri Mohammad Ismail
have given notice of an amendment thar
1t shall come into force on the rath Novem-
ber, 1980, What 1s the sancuty of rath
November ? I am teling you the mecha-
nical way in which these people are fune-
tioning 12th November, 1975 was men-
tioned 1n this Bill Why ? Because the
QOrdinance was on the 1ath November,
197¢ Here comes an amendment which
substtutes 1t by 12th day of November,
198 Why should it be 12th day of Novem-
ber ? Why should it not be roth day of
November, why should 1t nor be 13th day
of November ? What about 1980 ? Whar
1» the sanctity of it ? Are you going to
concede that m the year 1980 the workers
will become completely litcratc, will have
financial security completely, will be able
to operate a bank account and all that,
thereby cmceding that Government 1s
operating 1n such a manner g3 to bring
the workers to a particular level by 1980 ?
Are ywm gung to concede thar * Why this
1980 > I am only emphasising thus to
show the m chanical way in which these
friends are gpproachung the 1ssue

For thum, arythirg that Government
does 15 bad, even 1f 1t 18 for the liberation
of the workers, bad, 1f 1t 15 nat oral sation,
bad, bringing the workers more under the
coverag. of the Safety Act, bad They
must oppose all this That 15 all what
they have learnt and that 15 what they
mean by this resolution

I do not want to add further to it This
Ball shows that Government 15 awarc of
the development in the field and they
want to make 1t up-to-date But i1t 18 net
that every amendment could be made
through this Bill Paymert of Wages Act
has got to be amended in a material way,
particulerly the penal provision has got to
be brought upto-datc
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Compulsory figorous imprisonment
should be given to the persons who are
not paying wages and all that, All that is
still vague I am sure, the comprehensive
legnslation which they must be thunking
of will be brought forward. Step by step,
we are gomg ahead This 18 another step
and I welcome every part, every provision
of tlns Bill I congratulate the Lshour

Minister for having brought forward
thus long awaited amendment to the Pay-
ment of Wages (Amendment) Act
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after obtuining the written authorss-
tion of the employed person, pay hum
the wages either by cheque or by credit-
ng the wages in lus bank account *
R e ¥ A oarg wW AR
gzer ¥ | ¥, ot wWrAeq faaw
wEzrand oft & %, WA q@ T FAOH
A WY 9@ dF a7 @@ IE
o SmEr 1 oA A g Ad W
Y (1) WERE FTW Y | e
#ars § B o ¥ ) smadt, W
Srflt wY v =7 ar odt s wdr
G )

oTq Awae o qfEr s =
s sy Hqgarargarg 5 ot
WYL § A WA TR W T
a% qRatae #1 3? ug feaifed
T @m gy ? o faw miws §
TR GATC WY, TTAIFTT FY FTH! TAEIG
W ¥ Al o ma g1a A9 wAT §,
Agam 7T § I ¥ ATEATS ¥
¥ 22 waT wa vy foar sngar ?
gofay 771 wear 6 W10 Ao o
qrierdy gy ff o &1 FR 3 7 T1ey
®1, T AW HAw G AT GEA
FTTEAT T, 4T FIF 9T HH FIF 17
gLevgamagromaaafay 1 W
It wifas § o1 wvd faa &
a¥r o gy g7 @ a7 § fad #
EITY To AA@ATE AT T T W,
17 9T qad X ¥ ap arw AT Tifed
AU FEHAIAA R F{AS AN FEHT
g fagmar et § 1 w4 A¥
s e Ay Ry @ oam agn fw
gaTd wWTE %7 Wigw RFET waE
AMFTGE |

ag oY 1936 H¥ Wi wTH Wor
dw § toi wga o woey ¥ awr -
t-mﬂﬁzomwﬁmm
®Y T4 X Y gT wT AW ¥ xw
w7 ® ofadt  afad Wi oy
AT §  wg gT Wy | o e
wTH g F ¢, afer awger ¥ var€
®T g W &, IT &7 aAEAE w2-
€9 | WY IETRA FIE 9wy A
famar afed 1+ wwor wnre WY vy
Afsrg gz Fgaa @ ot ¥ s
Sifad | 59 1= g ¥9w Gaz & wT
woT WY g gAY, qra qagy Wy 9
M AgTa ST T A gFT AT ) oY
pra feera & 5 wAa W
afassr gvit Iw &1 Sfwwred ar
w1fEd |

WSW At AF AT T4 WTE
Fix § wafgy &, wugdy famry & @7-
faa afr &

ot o ol s & @) A7 @r
g % w7 e qmgd § B wwlw daw
g &Y W ay oy S it R
a7 § Fr g & T awitgw @A TfEd

WY Qeo) T rrater g (Fratar-
arare ) weaw o, Y fam weT ¥
|THN 1T T & I F7 H ANedA A 79T
g w1 f5 gart oy aagr € 99 1
e 45 ¥ afd & fiar ofadr =i
frgwamam @ fr war <few
t¥z 97 wit o7 & fawdg o2 fraet
arafar g 57 ff wActsd aga
waw 77 @ WX g gwr ATy
¥ TN ®ev & T 3T 77 dur
ogN ¥@ § | W g vt fr OF e
dardws iy 9 ¥ g sww  dar
fawred ¥ fad gred) agofgwfa e g



53 Muﬂmm’g‘ MAGHA 14, 1897 (S4KA) Res

Wages (
§ ) deraar o Yot A ot
1w ek ay 9 fawr wraT oy d g
agy oft Tew 9T wrEr T § oA
Ragd & gw ¥ gr )

g WY wgr T TE g v
g W g v gfw Wi g
v ¥g W § T AwT oy wd wreAy
a5 ek e T § waag &)
oo farg dga? ag i v oY e afy-
o7 #ed § & wagll B g W W
&7 9T I7 FY CANH FAT Tfgg |
RGO Y AT W FT 9AT § 5 N

&g #Y Aol € gfaodt & sited
woH qre wd FW KT FAT I AV

g% e arfE woRT AT
foraar fa oF AT wow 4F FY g2
T FL R | WY T4T ¥ F qreE®
# geeemaT wfee w7 @, 99 oHAE
# o & " §1 wegd & dar
farerar arfgw | g8 a0F ¥ oy wRwTR
for graTa? Awgdi FTdET ;T SO0QAT,
ag g frar s awat & 1 wrT ey
AT NEATAL HAgl F1 dar T &v |r
g Mt & quar wrgan g fr wifev @
= afqaT dred FT T HH § W
wmamm W Al dwawa g 3x
gfaa sred o Ao # warf F
arfgy N7 & ag aawer § 5 g%
afaw qade w1 w@Ar afgel s Eo
o gRo AT AT FEr FT @HQ &,
ay ¥ aga fr dgeard &7 & WA
g #y water 57 difag, wrle
e o Fo Hlo TX FT WS THANY
F7 471

g weal & arq ¥ gw fam =r
wdd wTaTg |

oft T qfF (Fardamr)
weme wEYew, ay faw Sy oY www &

Wagﬂ (Amdljﬂg
Y Wt @ v W agw fedw
®Y qurew oY § 1 3y faw wedt
Py & wrar AT @ WY gEwr ot
fre & g omm Y s@r wfeg,
afier o o arae aTadt wifi,
I8 & a1 ¥ graww v W ¥ Aot
AT E |

g fag & o} & 1z 77w FY
HqN FIA & A7 WAL I feawar ay
g 7 fgar s, f55 £1 S15a7 3347
o3ar, Ay & wwwat g fo faw ¥ 9w
w1 7g SO | mHY RETER &TEW
¥ 7€) w9 e QT w1 6T wineT
gmAl & wogd & maw ¥ oA
aga gueEl ®Y ara wft fow gw ¥
ard w7y af A a7 & W 5w
T W e

ox ara aY ag § e st snd
fomr % fergeama & 6 @@ wogL FIW
Lacl AR el 4Tl 4TI S 1
Faw ST ogret ¥ e § Wy
qT wyasT freat § ot agl @ ordn
9 ¥ F9 15, 20 Arw ¥ T g3
2ar &1 wrw fgsgve § dt ey
T @9 A gl W7 mEgR g,
gt qXdF g}, 10 WA ¥ ww g
TR Wt g W QS A ¥
aq! w@AT WETHl ¥ g 800 F-
O § gfewe § 10 Bradst Y g
gt 97 3% wt wrerg § | O gree
¥ da ¥ B FT 97 GIGA &Y 10
AT o AR qw FH ST FT TR
FF T sprarT §FT 1 A § 9 qwwan
§ fF o ¥ aagd FY 37 JFE AT
g &Y |

ot aw e fafaee Fots v
&1 garer §, Wo wrfe &o To ¥ W



58 Rax. and Paymint FEBRUARY 3, Res. Paylenz +
Wages (Anids. )l-?l’ w7 w:f 36

[vft wroiree aie)

& 7 waT i gu A g wTAe i
TRz fisat qr 913 fied wor o fagre
# wory g WrE o, A gW AR
%% garave frgr a1 fF @ e WY vy
aren fafsrzr v ar s fafrees
T ® & wEd 1 IR owe
@itz A fear @7 w7 a7 TEAW
5T e ow 9% %1 9z & fear o
ar ug Fqr AT fF vEwT aRg
q & w1E A awa ¢, Wifs 57 w6
FAY TH YT W7 UATE TG 6TV )
gafee ag woiwa svv agy axd
q Hag vg v g B ow o
AW AV KFZ WTAT 47 AW W KE ArOeg-
Far of), a1 wuge e ¥ S W
i ®fET ThgEy WA AN 94
1 w@t fadow @@ 77 v 9g) w1
7 & fao g5t gfaare adr @ A7
& €47 Wy AT %A 21 B9 S
5 51 =mw zoar fagrT wwe o
%€ ¥ foqr o gw f&Al & 99 8@
X qiwq gz ot = 2 §F A anaw
Y & 3 %1 g7 fwar wmo

g% WATAT AT dHFE F1 qETH
& zarv 3o wrear A €F O WA
q g & AT a7 @i A=
w7 tH v fmn @l AP gy,
Y & w77 wear fa. oy dmr w=H
g afwa wpr a7 g FEST @TA T
HAGYT T FEAITA ¥, IF 97 QAT
HTY TH FT AW RIN AT ALY ATHAH
1 WOAT W7 X AT 4T MAKT AFT
¥ o1 S0 WS gFA R GRe @t
2 o7 og g AE A § F 2T oo
AHHEN  TH FMT X1 GUNA HH
g1 nav wArden 0 fgswa FrRT AT
FHAT AETAT FT ATTATEAVR 7 AT

(Amds
wife wfited eft i ¥ g
T I gt et WX S
wEl ®T UOwTn  @WY A gl
TLIHLT F] § A AR I@ & EN
! ¥ gd w1 oF awa A
foar ar o st * awa WY
WEIT ¥ wET 9T woge AeAfsE ¥
WA w7 fgem v & B
gt & wE, Afew g ww
¥ e e N wE W A9
M 1oMm @ o wrdn ¥ WDy
Y dar AT q¥ar W ¥ q O%
g fafvwds @er €1 ogm @
w OAE WETT F 1 @R uTE A9
nwe ag WY wgar § fe wegIr W oo
GRe g1 Ay sfEwT AT & gmr tEe
afws wrEae W Twe gEm, A IR W
10 W9 7 AT FET ORI s
far w1 oww gERr Twew 7))

ot WEA A (R TET)
qTE FAITEI T E |

TF TR

ot TMET i Ferlioedt W
21 H A g AN TT &A1 AT
7| gHIT uZT ¥ ¥¥ avg wiffane
2% ot =i fa= o nwzHT WA P
AR #wT AEEAE 97 FOWIST 97
e zfvem ffde & ag am |9 +#
o ofv 3w w21 91 % g Ay
dgrz 9w o F AT AMBA ST
At ® 3% a7 favra faar wre agy
faier ot 39 %1 3% 3QTET B F AT
% YRR AT £ 1 WAT WIS AAACH
& am o dw § faw w9 A g
e § AAIHEH  wE g W Wi
T TIRT 4 wEIE AT g Ty
TET AU AR WeaH gwT § Wi #
TR F qF § qu ) gveNE & &
qTEAT E | G A T G af fo dar



7 BTG WA O B g

s ¥ I BF G ' FT qifgy
@ & o€ wrow agr ¢ fe e
gy aifgr Wx F7 A W AT X
SqreET ¥ SATEr T {AT Aigm, &fww
% g awwar 3 fx g@ ¥ @@w ¥ wA
adr e 1 mrer @Y wifR WY Qe
g & ity foaam W =26 w™ s
§ A¢ aF #7 &7 wfrac s T &«
war & wie oF faw & G Fx fam
AT & 1 mifeT darwergdy #Y AT 8,
qg w1z &% 2 ar T @ew Ay 3
ST WG WA A FIF 9 F GF Ay A%
¥ ot wIrE AT 93A1T Wi W
@y ox fag s § @7 aat fror @i
o9 77 fasr-sen < @T WM, A
wITE &Y FU XY e AR @@y
g dye A g, @ dF 9 =
FAAT AT AT qgT O e {uzTas
Wt & wwdr & wtv dive Fuy 99 WY
F8Y A wwar ¥ wAfaw A aw
sz wg ¢ & 3@ W1 araed faeew
weary TR &, 7w frfamedt areed
| W Ay fad a@r van
# a1 dar 5 seaTew @R T T fE
T ST I X RN & A A
A w7 frary faor A% & 9z &
Tt A W 97 9% ¥ T FEAT
nE s+ fzar mar a1 "9 *7 fear
Tt fFoww g ¥ dr gw dR)
g AT T 97 gy fEar, 99 9w
qe femm@n aw SN QET FAT
wx fray | Oar 7@ O wf?
gw %§ d1 ag Al § wfeT faar 9w
fer go wmdy W W AT o
gt wogT ag wgEw ¥4 @ fr aw
afrrr Iawr @ FE TR ww
o £, R dn ¥ I dw ¥ F
G 9o @FA € ;T SEWr any
frar v, Gar A o wfow ot
sfirarivne Sacaeft v FT )

Y RWEY T AR GEW 0 wad
wfa & ady vdmw 1 wreww wET
HTEaT T

wTATT A feag wveft (ormimg )
% g faer o7 v AT B T
av &< fafaee awga 7 aga wor $9
foar 1 W= ®W 9T gREAHSWA WY
&% v ¥ gEr ofgr ¥ 3@
AT ¥ Tawr wwe faom fear g
A W ¥ IR TEET AWEN ALY
2 (vowmyw) fodi  wiow ggr @M
7 e A A & W TE "e]
FIH AT FEET F | ST AW AT
TREgT A I AT omT ¥ F
FATE | FET A Fav wt wgy &
qHEATE § | T TFSATE FHITEH A g
@ &1 awr feell, SRR 0
O A THC W T2y fEy § )
T AW A & 4= | &7 qifew A
atuE wfEEd F 99 ¥ dAr A A
1 A% Grw A I0er FAT aE
gedr &) afer A A ammaT g f
TART  FAAY  ®C &AT AMEd |
¥t gAma @ T o A &% @ 3
wg g 98 ¥ f ds =« afw
At T g ag v @\
q ¥ fag o oY 7 gurr R et
7 fen @ 1T I o WY awe At
T a7 wfed | oF @ a ¥ wgar
g g1 W MR & FEA § 9
¥t #1¢ favew 7y g W EF
71 wfea sTarsde oedt § & axaefy
FET B 1 99 97 mowr @ 2fe
Tt 3§ 8% wTd 2 oar A
EHET AT Y TGAT E | EW gHo Trve
¥ oo g gfear & vl ¢ v gera
dF A7 & T AAT AT F | IVEY
W T aeg ®r Jfawr WA &Y
wifgd | STe¥E B G 99 F



-« %@mﬁm FEBRUARY 3, 1976 sz mhg 60

e €l farg aell]

AW TE@W § | W\ & sl
dwm Y W Ee g A &
&% w1 & A w00 &, S FAaTERy
@t & a7 afl, sHoEw W
T dwrarfgd | aa & fafea a3
& a7 & 3o s T g fafes
wrga ®1 9a7 R s A garar?
¥ KX gy Frar &1 W §
ey ¥ ggr 9t S47 § a1 aaddE
feqvéuza & ot Rax § Fa= faferw
wfsrwr W 7@y froet & oY wmoR @R
¥ rmfes seng 1 fafsam afre
A GEH §EF ) w4 For A
§ fF wrEAa ¥ ST qeT FuT @, Y
Ty 7f A awrgwr ¥ W
Tga ¢ fr gy &7 %1 Trgw &
# gear AT g fr adwer & @
o ¥ VW AWH AN oA
gAF Tt wt Al frar s B
fzr yawe N ¥ &1 oA ¢
R FEE OF OF SITIT 2 oA
T w1 s fegdar
tar wifed fr ¥y fefaws afwa
w argw oY g€} wridq fafash
1 g w a7 sy foardne
! frar § W i g faar &)
fafraw I/ S ww w10 58 Tg
aga O § | wn mYT SOrer ¥ 4R
ot aga wodr g R Afew fr 9
WY FE A% & q® A1 W IAR
feerare | ¥ax wfawesr ®Y  fremad
wr IR ¥ &)

oW win ¢ g wAT =@
4

v @ fag ot
WY ¥ a9 § ©q fasr w7 v war

g W fafrere sga & s st
g fe ey oy gl woarg af
Te wawr whor faew a@¥

THE MINISTER OF LABOUR (SHR1
RAGHUNATHA REDDY) I am extre-
mely thankful to all the honourable mem-
bers who have participated in this debate
and those who have extended whole hearted
support The dissenting voices, not un-
expectedly now, have come from Shn
Dinen Bhattacharyya and Shr1 Mohammad
Ismail who seem to have shared a common
infection 1n this matter, I am very Sorry
for them that this infection does not seem
to be cured according to their own ad-
mussion upto 1980 This 18 a very tragic
situation i which they have placed them-
selves With regard to the pcint made by
M- Damodar Pandey, I do not share
the opiion If there are any difficulties
that any trade union workers would face
due to non-opening of banks’ branches
at the various placcs, this matter can be
taken up with managements concerncd
and with the banking institutions con-
cerned As I have said m my opening
rcmarks there 13 no compulsion at all that
he must receive by cheque You will find
this 1n Section 6 of the principal Act
The following proviso shall be mnserted at
the end, namely, ‘Provided that the em-
ployer, may after obtaining the wntten
authorisation of the employed person,
pay hum the wages either by cheque or
by crediting the wages 1n his bunk account ’
Before any employer takes to the course
of paying the wages mnto hank account or
by cheque he mustreceive fromthe emplo-
yee an authomsation and mn the absence
of wrntten suthonsation he 15 precluded
from dowg so I do not share his opimon
that any trade union worker or anybody
will be forced to give authorisation I
do not ghare his misgivings m this regard
and 1f the worker 15 forced to give such
authorisation, then it 18 no credit or
tnbute to the working class m ovement
and trade union movement
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SHRIE DAMODAR PANDEY: You
are hoping, but here we are talking from
exparience,

SHRI RAGHUNATHA REDDY: If
the authorisstion for a cheque can be got
by pressure, then, what is the .guarantee
that giving in currency or-coin cannot be
takent away by pressure ? The point is,
when cheque is given, there i3 Some
certainty, or when it is deposited in the
bank account, and it would take Sometime
for anybody to exercise some pressure
and some trade union can go to his rescue.
But if he wants in cash, immediately, after
he leaves the cash office all kinds of pressure
would start emanating. But in order to
avoid this kind of a thing, this provision
18 made and I may submit, even this pro-
vision was made b:cause many trade
union leaders themselves suggested that
this kind of a proviston would be
baneficial to workers themselves and it is
only at their insistence that we have
brought forward this provision,

Regarding Prim= Mumister’s Relief Fund,
many trade union leaders have suggested
this. Many workers are prepared to
support the programme and contribute to
the Prime Munister’s Relief Fund by making
th:ir owa contribution. There are many
diffi;ulties in collecting from person to
pzrson. Th= working class 15 willing to
make a handsome contribution and so this
ctribution is deducted at the time of
paym:nt of wages itself instead of collect-
mg from worker to worker. Many trade
union leaders have expressed their views
in this matter. It is only on their represen-
tations that this provision has been made
and there will be no difficulties in their
making willing contributions for the pur-
pose of National Fund or Funds of national
importance [like the Prime Minister’s
Relief Fund.

I do not think I should elaborate anything
further in my reply. I hope this® Bill
will be passed without any further dissent.

MR. SPEAKER : Mr. Bhattacharyys. I
would request you to be brief.

e Caary o ©

SHRI DINEN BHA'I'I‘A\GHARYYA :
No doubt I would be brief. Sir,
some ramarks have been  made
here by some hon. Members. I
shall gp=ak about them afterwards.
First of all, I want to state categorically
that while initiating the Bill, Mr. Reddy
stated somsthing. And he repsated the
same thing while replying too. He did not
meet with auy p-int made by the Members
who have opprsed this sort of insertion
of clause in *he Bill regarding the payment
of salary by chequz or for making any
comtribution to a fund. We know what is
actually happening to the wcrkers, The Min-
ister too must know it. I shall challenge the
hon, Minister. The Government collected
funds so many times by taking the help of
Dr. Ranen Sen whose party is in alliance
with the Government, Where is the
amount ? Did you submit any account
in 1962 when yoa collected crores of rupees
in the nam= of war fund ? And even after~
wards, money was ¢llected for so many
funds 1n so many names. Where is the
accwnt and who is going into this matter?
I say the minister is a prisoncr of the cir-
cumstances and thar is why I am saying
this that he will tell something here but
outside he will say something else and he
would say that what Mr. Bhattacharyya said
was hundred per cent correct.

MR. SPEAKER : The war funds forms
part of the Consolidated Fund.

SHRI DINEN BHATTACHARYYA :
That I khow. I do not cbject if there isa
clear guthorisation frem a particular employee
that the employer can deduct the amount
from his wages and make the payment by
a cheque. Had this been a simple thing
like that, I would not grudge. Mr. Ranen
Sen, from the very outset, stated something
about the very first Clause where the level
of the wag: has been raised from Rs. 400

to 1,000.
13°x3 hrs.
[MR. DRPUTY-SPEAKER in the Chair.]

I have no objection to that. Perhaps
he did not hear. What I said then, In
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faet, he did not hear not only what I ssid bat
even what others sad . 'We have made otn-
tribytions and it 15 we who went o the jal
who were involved in the struggle for rasmg
the wage level and giving tins benefit to
a prucalar worker We were  responsible
for rasing the wage level from Rs. 400 t0
1,000 for which Shr1 Ram Singh Bhm
akes +he credit now as if nobody clse has
done anything for that.

So, Sir, I do not have any quarrel with the
hon Min,ster as regards he first clause For
the second and third clagses, I still empha-
tically oppose becamuse, m the nmne of vo-
luntary giving the aurhority to the employees,
for payment by cheque they will make it
compulsory What are you doing when
there 18 a provision in the ESI that 1n cuse
of accidents the workers must get a coms
p=nsation * H w many tumes the concerned
workers have to go to your Caleurta Office
i Ganesh Avenue for geting thewr claim

But even after menths and mcnths they do
not get anything There 1s a provision thae
payment will be made exther by cheque or
by cash and 1n whatever manner the w rker
may hke. Mr. Ranen Sen must take
note of this that out of
100 employers, more than 809
of them wilicnly take the advantage of pay-
ment by cheque and they will not at all
deposit inthe bankin tume the dueamount
of wages of the workers Here you have
askad ev ry work r to open an acck unt
Mr Ranen Sen says that in plantations,
literacy has 1ncreased 1 will give hum
a challenge Let him wisir with me any
plantation in North Bengal I will
prove that lieracy has nor increased,
literacy has gone down, 1n jute and planta-
tin areas Perhaps these people do not
visit any post office on pay day. There
you will see a Munshi seting  On every
M. O they are charged 8 annas or one
rupee, These big leaders like Mr. Sen

ig
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now they will surround the banks, There
they will stand with their goondas and lng
lathis and force the workers to pay what-
ever the workers may get from the bank by
cheque, 1f at all You cannot get rid of
these jnefarious tactis of the money-
lenders

The next punt 15 very simple, that 1s,
‘any other fund® What do you mean by
‘any sther fund’ Suppise Birla’s mather
18 dead and he wants to open a fund and ask
fir worksry’ contoibution Dr Ranen Sen
will g7 out with a Jhanda in both hands
and shout that the wrkers shwld conm
bute becausc 1r 15 a voluntay payment
But the sitwatu n &5 not that ssmple  So,
I humbly request the Minister to thind, o ver
this

I must make one thing clear I would
ask Mr, Reddy Did you place 1t mn the
Consultanive Commuttec saying that you dre
mtroducing thus system of payment by
cheque or payment to any contributory
fund on the so-called consent given by the
worker 7 Youdsdnot For the last three
years, you did noteven convene al y mectng
of the Standing Labour Commuttee, You
have now saxl that you have orgamsed
 new show-boy of your Government 1n the
name of the Apex Body where only those
dittoing the policy of the Government from.
A to Z have access, not to anybody clse like
me who will always safeguard the interest
of the workers at the cost of anythung
You have not the cousage to face a body
where you wll hear a dussenting voke.
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Just &3 youp Government is behoving in
Paglisment, sa It is in your Apex Body,
which, I ssy,is a dead body, Nosensible
trade union lesder will go there and parti-
cipete. No interest of the workers can be
safe by going into that body which is noth-
ing but a dittoing machine, a dittoing tool
of the Government,

86 I emphatically reiterate my Resolution
and request members toacceptit, I am
thankful to those members who have come
forward with statements of fact. They arc
not from outside, The member who is
doing trade union work in the mines knows
what is the difficulty of the miners, Before
you had introduced this Bill, the owners of
the mmes started mking money in a contyi-
butory fund or paying by cheque, This.
is the thing saii by your own party member*
1 still stand by my Resolution and I hope
the House will accept it, .

MR. DEPUTY-SPEAKER : The
question is :

“*This House disapproves of the Pay-
ment of Wages (Amendment) Ordinance,
1975 (Ordinance No. 21 of 1975) pro-
nwgated by the President in the 12th
November, 1975.”

The motion was negatived.

MR. DEPUTY-SPEAKER : The
question is :

«“That the Bill further to amend the

Payment of wages Act, 1936 as passed by

Rajya Sabha, be taken into consideration.”
The motion was adopted.

MR. DEPUTY-SPEAKER : We take

up clause-by~clause consideration of the

Bill. There & re no amendments to clause 2.
The Question is :

“That clause 2 stand part of the Bill.”
The motion was adopted,
Clause 3 was_ adced o the Bill.
2334 L83

M;—(&mof Section 6)
SHRI RAMAVATAR SHASTRI
(Patng) : I beg to move !

Page 1,—
after line 14 dnsert—

Bxplanation: If any emplcyed person
desires to withdraw his anthorisation letter
to pay him the wages cither by cheque or
by crediting the amount in his bank acco-
unt he can do so without any hindrance
after giving in writing a !etm: to the
employer.”(4)

TR WE, !fagar L 158
¥ wrfrr wredi A ardt WY qAar
T g KA oy 5T 3 % OF g
frar 1 & @ atd I wwds
g fF e wogd frast sy
wifas = ¥ 5 30 averg O
AT HTAY, AT AR AF T A, o) Igwy
qYeTTg SAr & wAEre frww
@ wrf AT s aEgr &
wiadfiy weer & st R fe wwme
o3 ford 7y &, Tafag ¥ frase off
1 dq favay ag & fr s &
fora®T TgT T A1 ITAT  aTeNE B
arfas SaEet 4% & gro A7
¥T ? W A FIA Y AT 6 #Y
g% ug swaeqr i sy, &Y wr
AR BT AN T H W7 HEar
a7, WA I AU A wqAr g
FEFU &, Foed g Ao wY 12
wfaF< § fF ag st avreag e
TEaT ATARHE o 1 afew s
wag< A% 9% var farar gy a7 wAve
g, W fr saa avrearg dF & o
FL wrg A1 ¥ A% ¥ famr g,
A g H AT oA & awAT g 7
oY &F €7 At & daew w1 @ g,
& gt et §, F qw & wqrar wdsr
e &1 wfew Qur waT B f &
HRY F7 waET A @wE § 1W<
g2 wrp felt A & wram st
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wtm& vmam& &fm g
& v ¥ faar g & 4 xad %
srargsi faar vy § i oKl w1 7w
wfafeer sfwme fear @ &)
w17 dif a3 fe word o g« wifes
» o7 faust 2 ¥ fs A0 aeery
&5 % oy &3 T 7 oW dw R
fem w2, afew w9 9% nA ¥ qg
1T wrd, v Sy =T 4% Y wew
&5 T dar frerad Hwwe WIRATERD,
wafad g% fu ¥ gy foadr afied,
W R HF a gy wfgErL e
wifgd g FEr M EaFaT g R g WA
Fr ofcfesfa @ dar gnity AR
gmaT w7 atew 7y & 5w awge
fet faawt ¥ & fis 9anr a7 &5
& ®7 ¥ 7 faar ova, afes Fey fear
g & 9% i Ia% gy famr
feit wrrae & T wifER WK o
& WA IAET O Fqwr far awar
a1 |

ot g gogw (dT9g):
JATEAY  HEIRA, T FEHA TH
gHIT§ —

1 beg to movef
Puge 1,
after line 14 insert—
“Explanation 1 1If any employed
person desires to withdraw his authorisa~
‘ton to payhim the wages cither by
chequeor bycrediting the wages in his
bank asccount he can do so afrer “giving
in 'writing a letter to the employer.” (2)

g & Ay wdwde | & gufew go
A AT § fr st ag v & N
St fowd Wity awemt ¥ oo
=aTE § I7 ¥ W fww wwaT § W%
W g g § g W

e QY faw o WG oY wwetfew
) 3 34 w7 wrar ard oy Iy ¥ ozw
WA 27 qPrw fred o gar w1
feww fomr smd st @odr gl
w@fy o 9T Fg A AT TAvRfew
g 4 Ag WX wew &7 fag Ag
¢ forg % forg s aida o 3 o 7
Tt qur §, 4% w7 fadw frar
IR o wrfEe fear amar § fw
wiideT & T & fag Oar w7
wrfq | wAFET dr o ¥ oY ey
D award, 5 H o wwr Frasar §,
gt I% faaa gt wergrawaT
TZ TN F WET F AT K av w3
AIT HAFATY | ANATCEA wATET
iy g Tha 7g a1 gy wrer § adf
J[MQAT | gEFT QI F faw o A
e ) I ¥ & difay e
g gur &1 g Ww www §o oAt
#U agY Fg1 & v xw wiede
qIAF AT ' ATAA T T HTAA |

SHRI RAGHUNATHA REDDY : Sir,
there seems to be some  misunderstanding
about the position in law. We know that
if an guthorisation is given, it amounts
to a consent being given by a party and the
guthorisation given by a person is entitled
to be withdrawn. It is not as if a person
bad once authorised another person to act
for him with respect to any act or any trans-
sction, then he forfeits his right throughout
his life and that he cannot withdraw it. This
is a very clementary princple in law. I
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do not think that hon, Members need have

any apprehension about it. Any time
any worker who had authorised the e~
ployer to pay if he does not want it, the
employer 1s bund to pay him in kind or
currency and if he does not pay, the provi-
sions of law will apply.

MR. DEPUTY SPEAKER : 1 shall
now patt these amendments to the vote of
the House,

Ameridments Nos. 2 and 4 were put and
negatived

MR. DEPUTY SPEAKER : The ques-
tion 15 :

“That Clanse 3 stand§, part of the Bill.”
The motion was adopted.
Clause 3 was added to the Bill.
Clause g—(Amondment of Sectiom 7.)

SHRI MOHAMMAD ISMAIL : Ibeg
to move :

Page 1, lines 19 and 20—

Omit “or to such other Fund as the
Contral Governmsnt may, by notification
in the Office Gazette, specify.” (3)

SHRI RAMAVATAR SHASTRI :

beg to move :

Page 1, hnes 19 and 20—

for ““or t¢ such other Fund as the Central
‘Government may, by notification in the
Official Gazette, sprafy.”

substitute

“‘National Defence Fund and Jawahar Lal

Nehru Memorial Fund.” (5)

T
W LA AT T RIY WAL, TE W
FIt WA F srm 0 98 AT A
wft & o 7ozl &1 a7 Tweiead &1
T U wEe QAT wfgg e
WG WHT QETIAT WY W FAeTT I
9T SATET § oA 87 Ufw & § Wi'w
37 gaxfw 1 winta  fawfadl &
aan, Qg ag grofae gy ar s et
vz ), fear way & ) gofeg ¥
T F w9 F T AT, W AT,
W § U Feey WiAaT § afen
1 agr wfawse d W oFER ®

- wifeg FEIIHT A Waw TAE )

¥ gawar g ¥ ®fre Fear s
aifgg 1 A7 ¥ @ifwa frar &0
wgry wdt @ foflw vy ¥
wIaT AV fevew wE  (UGE
giar ) 9 o TEgra
e W gWIR AW ¥ WREY & Aav
q, S aga fedl aw qam wa@r @,
MK X A IFT aga qAvEIT
g za W oW e REm A ¥
wafaeisr AfeY Y g w7 H
IFA oF € qiaFr war w5 R
X SATE AT e FEiTEd w2
Fam & o qF AW § oY g a
N7 & fan sear 3 W) e @AY

98% qT @ ari wmi § & fael)
wy T afr gwd @R ag s
LY w1F & IAwT dar war famw
AT A A IWN gAY A
ar AT gaET A wra & faw da

a9 AEE  ANFET BT wT W W
afag | YT W W W s
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wria arx 7 ¥ P e gfesw
wir X Wt Tw w & Afew
et e off 3 wrwrd ot ¥ wer
d w4 B A AT WY
Yo fig @i ot wnaw Y
gat fadft &) feesa & adX &
T OF W5 aad I A e
¥ ogw wgrdr w4 wgr S &Y
afafafy wiem ¥ oRE 9, @
¥ sarnA< @it X fowroe #Y B
W AN SRT AT Ay wEA § e
SACEFT FAT AT T ¥ ) Wiyl
T AAET Aged § Wi ew fa
sEydt  #7 50 ®IAT IAT g F
Fa9 10 TYAT X B AT YW AYg
ATy Wy sy v g ey e
wtar sfeg | s efses dmr &=
oY SEMT Ag X AT AT S AR
wim o9g Ay WO v
frax? ofaFv o 32 owdF A
Fae PR & | A AT wwmw &
FFIT AT BETT A IAN @
WIT ST FaEE w7 A 19 ey R
Faer WY QAF | AT WA 7T
wdET  WANST WA a% 9wy o)
w1 & Wi Wnt W & edr
AT gwAr @ ur qrfeena &1
gwar & ar wr mafar wear
w7 71717 31 faufe mg avgy O
qT AT Yo A qearfaar @ omafs
qaafrit & #oft wd Rar & owm
FAY wede! Hifrg AT vl &
fag dfeex fag)

it ARYAT TERIEW AT T ST ar
gEaT § fis FI1 P.Ms National Relieg
Fud @ Jgda ¥ & wgar g fe
o 5§ wT A8 | FUweNET oW
b s

Page 1, lines 19 en{ 20—

Omt “or to such other Fund as the
Central Government may, by notification
in the Official Gazette, specify”

AT W19 A2 T ANAT KT ALY AAT
o sreteweg 921 € ¢+ tafed
% TR § f malt ot xor A &
FUNT HT EHwTT 9 |

SHRI RAGHUNATHA REDDY : The
two amendments made by Shr Ismail and
Shr1 Ramavarar Shastri are contradictory to
each other and @ ntrary to the purpose they
have stated. Mr. Ismail warts to omut and
Mr. Ramavatar Shastri wants o include
80, they are contradicrory to cach other.

While I agree that Shr1 Shastr1’s objective
18 very commendable, I would humbly
say that proviaons are alicady there for
gazette notihication, Wuh gieal respect,
I say that they have been raken into acee unt
and necussary provision will be considered,

MR. DEPUTY SPEAKER: Now, I
shall put the amendmentsf Nos. 3 and 5
to the wote of the Flouse

Amendmenis Nus. 3 and § were put and
negaised

MR DEPULY SPEAKLR : The
QUEStILIL IS

“That Claust 4 stand pait of the Bill.’*
The morion was adopted
Clause 4 was added 1o the Bill.
Clguse 5 was added 1o the Bull.
Clause ([ was odded 1o the Bull.
Enacting Formula

SHRI RAGHUNATIIA REDDY :
1 beg to move :

Page 1, hine 1,—
For “Twenty-Sixth*

substitute " Twenty-seventh™ (6)
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Page 1, line 1,
Jor *"Pwenty-Sixth*
substitute “Twenty-seventh” (6)
Thmﬂfaumdmd.
MR. DEPUTY SPEAKER : The
question is :

“Toat the Baacting Formula, as amended
stand part of the Bill.”

The motion was adopted.

The Enacting Formula as amended was
added to the Bill.

The Title was added to the Bill.

SHRI RAGHUNATHA REDDY : I
beg to move :

“That the Bill, as amended, be passed.”

MR. DEPUTY SPEAKER :  Mntion
moved?

¢That the Bill, as amended, be
pnwd."

¢ The ques-

SHRI S. M. BANERJEE (Kan-
pur): The hon. Members who spoke
from my Party have supported the Bill
We have seen that even without this amend-
m>nt, whenever necessity arose because of
external aggression or of internal disturban-~
ces or of natural calanmty, the working class
as a whole, stood like one man and contri-
buted to th: b2st of their capacity. Even
this tim*, Dxfence empliy:es contributed
very generously and libsrally and a sum of
Rs. 25 lakhs was paid to the Prime Minister
by thz D>fence Employzes Federation.

Sir, T support the Bill. But while sup-
porting, I would liks to bring to the notice
of the hn. Minister certain glaring injus-
tices. I come from Kanpur and I know how
Paym:nt of Wag>s Act is being flouted day
in and day out by the employers there,

Sir, it was brought to the motice of the
hon, Minister by me and by the apex

Wages (dmd:.) Bill

bdy. Taen thare was the biggest employer
in Kanpur, Jaipucia, the famoys person
who was searcheéd recently; he has not
paid 4 formightly wages to the workers
numbering 9,000. You can imagine what
is happening 1o those workers who have
not bien paid their earned wages for four
fortnights. I deo not know; every time this
employer or his brother, Sitaram Jaipuria
or Rajaram Jaipuria gocs on flouting the
orders of the State Government or the
Ce=ntral Government, I want to know
why, in this particular case, this gentle-
man has not been prosecuted for violating
the Payment of Wages Act. Not only this,
Ram Ratan Gupta of Lakshmi Ratan Cot-
ton Mills is not paying the employees for
the last 12 months,

MR. DEPUTY-SPEAKER: You can
s:nd all thase cases to the Minister.

SHRI DINEN BHATTACHARIn:
He has become tired, sending them.

SHRI §. M. BANERJEE: I have been
sending them and raising them insile the
apcx body, outside the apex body, inside
Parliam:nt and outside Parliament, I
have tried many times. Let me say. Let
me have the satisfaction.

MR. DEPUTY-SPEAKER: Then go
on repzating.

SHRI S. M. BANERJEE: Nuthing will
cyme in the Press. Let me have the satis-
faction of shounng at the employers.
Lakshmi Ratan Coiton Mills i1s closed.
They have not declared it as closed, They
have not pad the wages for the last ewelve
months. You can imagine the condition
of the workers. You cannot but pity them.
They have sold thar belongings and
utensils. If they revolt against the mill-
owners, if they gherao the mill-owners
and if they demand the moncy by gheracing
them, the police will come in; and they
have artested the workers; hundreds of
workers will be arrested. I am requesting
the House and the hon. Minister to rise
1o the occasion and realize the gravity of
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the stmation, A day is fast spproaching
when the workers of Kanpur—If these
two mills are not teken over....(Drer-
ruptions)

MR. DEPUTY-SPEAKER: What about
Jaykaylon ?

SHRI S. M. BANERJEE: In regard
to Jaykey-rayon, wages have been paid
partially. It has been re-openmed, but
pacrtially. But these workers, whether cf
Kanpur Jure Udyog or of Lakshmi Raran
Cotton  Mills have not been paid their
wages. They will revolt, Whether there is
the MISA or the DIR, it will not be able
to help the Government. The new Chief
Minister has come. The Governor sup-
ported the whole thing. The new Chief
Mibister has npow issucd a statrment,
saying that the apex body's meeting will
be held tomorrow or the day after. May [
request the hon, Ministir to rise to the
occasion and help the workers ? Otker-
wise, the line between hunfer avd arger
is getting thinner ard once 1t meets, 1t 15
Boing to be horrible

it whpee gemew (i)
SuTERS Ay, Tg1 97 4g T Ty %
@ e wlo Fo o ] TW F
i T W ¥ FNT wET Ag R
fr g xe fam & fog onim &1
W AT @ @, I T AT @
¥ fiF g wr ag aoal & 5 9
WTE I9S AT R HAIAE W Wy
QAEHT ATY WFT 4T WA W AifAw
#3740 27, A A% ar wdr qF AT
Srftet & 98 ¥ o W19 4 A
A Ty wra § MAR 7 dar -
ATEH FA & {7 TRT & AT
X7 gEAT & | wEAT T4 e 6T |
S g W der agA A ErmE ) &
o & qars fy v o w7
T AR FT qAS AT § WK
37 %1 gfew w5 & fag =@ o

o

& fe wid ¥ amet ¢ delwee wgw W
T Y R guaf e
s AT @ § Wi e gt
T aqw At fd &1 O P e
Wl wy W e R @
oY st gQ &, qEr 9% el &
AT AT 1 W WIT CF TG T
=€ giwdz wd fe 9T W A
iy a1 Qv wQ & fe T W%
§¥ie A, MY onfeR e § o o g
W & G &N N | gt 0 yhvandy
AR a7 &% ¥ 4w ¥ fefrredw
& o § Wi qfewes s O €
T8 TTH WY T SO TG T
TH qIH WIT W EATT ST AT )

WL ARAT gZEat & A gae &g
& Wi Treew ww « wmY w@ & W
TR AT WU TIER WY ¥ RmA
W & ®T A g ofvduw 8, I
T aTaT T 4N TR HT H9 9w
A qIA WA ¥ I” g9 W
ww w0 foq ¥ AT T At
7 fad Areaogr A F fag wafafar
& o7 av wk Wd wifes g@ A @
THRTHF | T aur I g 3fige )
™ fam & art & qF At A ¥
7z wgar # i fam aefr st gw s
FXF ? I4AT AT o 77 @ & wlC A
Wt F%F @A | o7 gErr A% faw @
TE 9T Y wg feare &%, gaeT Y w9
S0 FY, 99 ¥ o ¥ wrgar g AT
A W W WA g

SHRI RAGHUNATHA REDDY: With
regard to the points raised by Shri S. M.
Banerjee, I would respectfully state that
I will find out the latest position from
the Government of Uttar Pradesh and also
take up these issues with the Labour
Ministry concerned, and I hope I would
be able to succeed in contacting them
before the apex body meeting
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I have no doubt in my mind that in
course of time Shri Ismaeil and Shri Dinen
Bhattacharyya would realise that the
provisions of this Bill are meant for the
welfare of the trade union workers and
that these provisions have worked very
well,

MR. DEPUTY-SPEAKER: The ques.
tion is:
“*That the Bill, as amended, be passed.”
The motiom was adopted,

D ——
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STATUTORY RESOLUTION RE. DIS-

APPROVAL OF PAYMENT OF BONUS
(AMENDMENT) ORDINANCE

AND

PAYMENT OF BONUS (AMEND-
MENT) BILL

MR. DEPUTY-SPEAKER : We now
rake up the Stetutory Rerolutin by Shri
Indrajit Gupta, seekirg to disepprc ve the
Payment of Bonus (Amerdment) Ordi-
nance, 197§, and also the meticn by Shri
Raghunatha Reddy to consider the Bill
further to amend the Payment of Benus
Act.

SHRI 8. M. BANERJEE (Kanpur): We
are extpemely happy that the father of
the 8-33 per cert formula, Shri Khadilkar,
is present here. I hope he will take part
in the deliberations.

SHRI INDRAJIT GUPTA : I move

““This House disapproves of the flayment

of Bonus (Amendment) Ordinence, 1975
(Oxdinance Nc. 11 of 197¢) prcmulgated
by the President cn the 25th September,
1975.”

Bomes (Amdr.) Biil

Exactly theee months almost to the dwy
after the promuigation of the emergency,
the geine which the working class of this,
coumtry had ackieved in the field of bonus
nct suddenly but over & pegiod of 25 years
are sougit to be dempolished. It took a
long period, a quarter of a century, to
evolve this concept of bonus. I do not
propose to go imto that history becmue
I have neither the time, nor Members will
be particularly interested in jt. It took a
quarter of s century of arguments, of
discussion, of persuation of awards by
tribunals and High Courts, of struggle
by the working class tc arrive at a certain
position. But, precisely three months after
the imposition of emergency all"these gains
of a quarter of a cemtury were sought to
be dempolished at one strcke of President
Ahmed’s pen. )

I call this a coup d’erat against the work-
ing class. The emepgency of the 26th June
was premulgated perhaps in order to fore-
stall a possible coup d'etat by certain
rightists ana reactionary forces, who were
out to destabilise this ccuntry. But what
happened on the 25th of September was a
coup d’etat against the organised working
class of this country. I am speaking with
a sense of bitterness, and I hope you will
pardon me, Sir. I think that no betier
help could have been given, although
unwittingly it be, by the Government
of this country to precisely those pightist
and reactionary forces, who so far had
failed completely to mobilise the suppart
of the working cless of this country behind
their designs.

This is ane of the outstanding facts of
the political developments of the last two
years, that when the movement led by
Mr. Jaya Prakash Narain was at its height
and despcrate attempts were made by him
and his allies to bring the wurkirg class
out in support of char tutel revelvtion «ver
the country as a whole the working class
refused to respnd. When the call for a
three day Bihar bandh was given by M.
Jaya Prakash Narain,—~and he ma
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spzcial appeal to the workars on the railways,
the wirking aless of Jumshedpur, of Raaghi,
of the coglmines—mor' & single warker
anywhere was willing to come out .and
suppart that move. This has to be
remembered.

The international expsrience of ‘he
fight and struggle against Fascism, which
I hop= at least this Minister is well aware
of becanse he is a well-read person I
know, is precisely that it is the organised
working class which is the staunchest
fighter against Fascism, the staunchest
defender of democrady, and it is precisely
the organised working class which is the
first victim of Fascism in those countries
where Fascism triumphs. This has to
be remembered.

But what happened here ? Three mon-
ths after the emergency was proclaimed,
a sudden attack was made on this working
clase itself, A bonus for the workers was
replaced by a borus given to the right
reactionary forces. This is some.hing they
had never exp=cted, something which gives
them a handle, an instrument, a weapcn
to go and spread uisaffection ana cis-
content among the workers and try to
win over a section of them. If this is not
a bonus, what is it ? This is 8 bonus given
to the enemies of the country.

This Governmert is very fond of talking
slways about the 1974 railway worlery
strike. In aeny case, the railway
workers are irrelevant to the question of
bonus, they have never had anything to
do with bonus, mor were they withm
the scope of bonus. But they do not re-
collect what the werking class has done
by way of hard work and by way of patriotic
duty. Or do they ? The Prime Minister
I find here and there no doubt does it.
The other day in some meeting of the
INTUC she paid a tribute to the fact that
the workers had stood solidly in the
interests of the country whenever there
was an hcour of crisis. But sometimes it

soams to me thar thase triputes stiph of’
typocrisy. This is mor the vewaed: ther,
the working alass shonld get for the pervice
it has rendered and is continning o rences,

Tnaroughout the capitalist world you wiil
find, if you study the developments going
oh now in the USA or Britain or any of the
other countries like Japan, France and
Italy, it is the common cry of all capitalists
in these counties that forthe sake of fighting
inflation and high prices, the workers’
wages must be in some way frozen or curb-
ed or restricted, their benefits should be
cut down, their bonus should be slashed.
This is nothing new. This is the mterna-
tional slogan of monopoly capital.

And who are these mnonopoly capitalists ?
They all belong to the same tribe. It does
not matter 1n which country they are.
Some are stronger than others, some are
weaker, that is a fact but basically they all
belong to the same tribe, the same blood
flows in their veins, Tnese monopoly ca-
pitalists are the greatest robbers of national

[wealth, there is no doubt. There s
plenty of emidence coming out every day m
our own country to prove It.

Our Industries Minister, Shri T.A. Pal,
of all people, has been compelled n recent
weeks to make several public statements and
speeches where he hgs openly accused
monopoly capitalists of sabotaging pro-
duction in this country. He has sad
point blank that it is these people who go
on howling for concessions from Govern-
ments, but the more concessions they are
given, the more miserable peorformance
they put up because they arc interested
in profits, they are not interested mn pro-
duction.

In order to mmntain a high rate of profit,
they are deliberately keeping production
down; they are keeping their installed ca-
pacity un utilized to the extent of S0 por
cent, as Mr, Pai has said, These are people
who wanted thigz bonus to be removed. Poli-
tically, they are the strongest supporters of
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st cosgtion wise. They wreisl looking
 likéidoves sfter the.oumprgency. But we
kaow what ole they have played just bo-
fore the emurgencystbhey and the news.
papers owned by them.

We do not want that our working class
should b: sacrificed at the altar of the
proplé who are fundamentally the enemies
of this country. I must make a passing
reference to the fact that a grave appre-
hension has arisen in my mind that thes
groups of big monopoly capitalists, big
buginessmen, who can hardly be defended
today by anybody in this country, arenow
being parmitted, parhaps even encoursged,
to enter into negotiations which are conti-
nuing since yeSterday here in Delhi with
the representatives of their counter-parts
jin the United States. This Indo-US
Business Council, as it 15 called, is meet-
ing here since yesterday. These private
monopoly capitalists led by Harish Ma-
hindra are sitting across a table there
with the big shots of the American industry,
and ths subj:ct matter of discussion is how
to strengthen their co-operation and colla-
boration. You must have noticed today
the kind of remarks, I should say really
arrogant and insolent remarks that were
made at the op=ning session of this Council
by the leader of the United States Delega-
tioa Mr. Orville Freeman. This tra-
velling salesman of the multi-national
corparations has the gamption to come here
ani sitting in the Capital of our country,
he is ridiculing all sentiments of national
sovereignty and national dignity. He
said that the charges made against the multi-
national corporations were wrapped in the
emotionalism of nationl sovercignty, He said
that the movement towards world eco-
nomy triggered by multi-national corpora-
tions Seems to be the best hope for the
future, as though the Prime Munister her-
gelf does not know— she has men-
tioned it several times—that these multi-
national corporations are one of the main
condiit pipes through which the Central
Intelligence Agency and other subversive

ag:ncles are pinetraging into 50 many coun~
tries. Bat here M- Freeman 15 talking
about—]I quote : -

“The restrictions at national
bodndaries on the movement of
resources and capital must be eli-
minated, The only way tos
safe and pzaceful world is an
op:n world, with free investment,
free trade and free movement of
prople aad idzas and resources,”

Of course, if a country like India removes
all restrictions on national boundaries it
will sitit Mr. Freeman and his friends and
thxse gant miti-national corporations.
I am apprehsnsive that cven these things
ar¢ pirmitted to continue, apart from the
fact that it shows the most deplorable
lack of vigilance, I should say in this
hour of em :rgency.  Bat if these things are
allow:d to coitmue, than I can vs.ialise

miny more attacks coming on the rights of
the working class. 'This is the first thing
that these pcople willdemand as the price for
their co-opzration here, collaboration here
that the working-class must be curbed. No
miltinational  corporation  functjoning
in this country wants to pay a minimum
bonus, a guaranteed bonus, any more than
Mr. Harish Msahindra or Mr. Tata or Mr.
Briawantstopay. But theseare powerful
forces coatrolling mterntional capital
now demanding <“Give up your bogus
emotional ideas of national Sovereignty,
op:n your national barriers, giv: us the
free entry into your country.” This is
the dicussion going on here in Delhi under
our very nosc. Tnerefore, I want to
gwve a shight warning that these things
should not be seen as something wh.ch 18
totally irrelevant to what we are discassmg
here. Biwus may b: one particularine
stance. Bt brhind the taking away of the
rights of the working class, there is this
treme 1dous pressure of motopoly capital,
bath domsstic and foreign. I want the
Government that if they show the siighest
weakness in  this direction—Emergency
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will not last for ever; at least I do not
think so—the working class will find its
own way and its own norms, methods ard
forms to register its protest. Today,
they may not be in a position to do it.
But I can tell you how bitter the workirg
class is.

Let the Labour Minister go down and
talk to some ordinary workers in any part
of the country. T.et him find out what this
Ordinance has done to them, how they
are reacting, how they are feeling, how
they sneak about the Government and how
they speak about Emergency. Is this an
achievement that you wanted to brirg
about ? If the country is threatened
again and menaced by external forces,
who is goirg to save you? Mr. Tata
and Mr. Birla ? Are you deperdirg on
them to save the countiy or do you depend
on the working class of this countiy who
have already stood up with you in the
hour of crisis ? And this is what you do
to them. Unnecessarily, you are provok-
ing them unnecessarily, you are mekirg
them hostile. Do you expect usto support
a thing like this? We cannot support it.
Apart from the issue of bonus, it is poli-
tically a completely wrorg stcp being
taken. They must urderstard that.

I forgot to mention one thing. These
antics of Mr. Oville Freeman come in the
background of a warnizg which you must
have heard and which was giver by Mr. Kis-
singerto all the countries of the thiid world
saying, “If you want our help or aid, don’t
think it is going to be unconditior al. It all
depends on what kind of attitude you take
to the United States, whether you are
prepared to cooperate with us, play ball
with us. If you do not do that, we cannot
help you.” In this backgrourd comes
Mr. Orville Freeman suggesting, no

national boyundaries, no national soverei-
gaty; give up all this emotional talk;
open your doors wide open for the entry of
multi-national corporations. ~ What is
this going on? It is an open, not con-
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cealed, attack by imperailism, by the
most powerful imperjalist forces in the
world today. I am not going to allow
the working class to be sacrificed, first
and foremost, at the alter of this monster..

Now, let me curb myself for a moment..

This concept of bonus, firstly, as.a prcfit.
sharing device; later on, as a deferred.

wage and, again, later on, as a guaranteed.
minimum irrespective of profit or loss, as.
I said, was evolved over a long period of’
25 years. Are we trying to demolish it by
one stroke of the pen? The way in
which it is beirg demolished is also tho-
roughly
something unprecedented. Or no major
labour policy question ever in this corrtry
has a step like this been taken without
having at least some round-table dis-
cussion, some consultation with the people
who are affected. Here, tiie central trade
union organisations were never constlted.
No discussion was held with thcm.  This.
national ape¢x body which was sct vp after
Emergercy was never consulted, never
told about it. Even the INTUC one of
whose certral leaders is sitting here,
Mr. Stephen, ard which is the trede urion
oiganisation of the 11 lir g party wes 1 ever
told abcut it. Isthisamanner of coirg
these thirgs? Is thisthe way of persuad-
ingthe working class to accept anythirg
or to enlist ary support? The whole
thirg is obroxious ard reprvgrantto the
worst degree. That is why I called it a.
coup d’etat. It is done behind the
workers’ backs, behind the backs of the
trade union organisations in a conspira-
torial way. Itis not simply a question—
as some people seem to think, judgirg from.
their comments—ofreducingthe minimum
bonus from 8:339% to 4% this year. Even
this 49 is applicable only tothis year :
from next year there will be no minimum
bonus at all—neither 8+339% ncr 4% nor
evell *49%; it is applicable only to this
year and from next year this whole cor-
cept of minimum guaranteed borus is
wiped out ard no bonus whetsoover will
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be pajuble unless, in the worlds of the law
$ome “allocable surplus” is there. Let
me tell you, from bitter experience,that the
allocalile surplus will never be foynd.
In 95% cases of companies, with the
formula which hes been devised for cal-
culating the allocable surplus, thar allo-
cable Surplus never emerges. From the
balance-sheets of the companies we have
found that, for the last so many years, no
allocuble surplus ever comes out. However
large profits & company may get, your for-
mula is such, the development rebate and
this and that is calculated in such a way that
no surplus emerges as the share of the

workers, And thisis precisely the reason.

Everybody knows, though they mey not
admit it publicly that the balance-sheets
of the companies are fraudulent, in spite
of being audited. We all know what is
auditing in this country. It is precisely
because of that and it is precisely because
the Government also knows that under this
formula in a majority of cases no allocable
surplus will be found that, in the Payment
of Bonus Act they provided for a mini-
mum guaranteed bonus irrespective of profit
or loss. Secondly, they have provided in the
Act that if the employers and employees,
In any casc, come to a mutual collective
agreement volun tarily for a higher quantum
of bonus than is payable under the for.
mula, they have a right to make such an
sgreement, We did not draft this Bill;
it was made by the Government. Why
did they do it? Why did they provide
these two things? Whether the mini-
mum guaranteed bonus is 4% or 8.33%
isnot relevant now. The author of this
8-33% is sitting here and it was first
alled the Khacdilkar formula. I know
many people are argry with him but, any-
way, we respect him for that. And let
me remined you that this 8:339% agree-
ment or rather a sort of understanding that
it would be 8+339% was signed by Shr;
Naval Tata, Shri Devarsjulo, a big in-
dustrial magnate of South India, Shri G.
Ramanujem of tbe INTUC send Shri
Tidke, the Lebour Minister of Maha-
rashtra, Shri R. K. Khadilkar’s announ-

cement to the press regarding the en
bancement of bonus from 4%, to 8-33%
was mede as an announgement from the
Prime Minigter. Who is to blame ? Why
did they doit? It was done precisely be-
cause all of them, including Naval Tuta and
Devarsjulu know in their heart of hearts
thet the audited balance-sheets of these
companics do not represert the true po-
sition, There are concealed profits; there
is concesaled income; there is evasion of
taxes; there is diversion of fundg—and
these things cannever be caught from the
gudited balance-sheets, And becsuse they
knew that snd because they knew that,
the formula under the Act willnot produce
allocable surplus, to salve their guilty con-
science they agreed to this thing and said’
“all right’, let them have a minimum bonus
every year, profit orno profit ; and, secondly,,
in a particular concern which may have a
higher profit and a larger capacity to pay,
if the employer is wllirg to come to an
sgreement with the employees, let  them
have the right to come to such an agree-
ment. ‘This way they wanted to get  over
this difficulty. If anybody wants to argue
with me that the balance-shectscannot be
questioned and all that please go into the
Public Accounts Committee’s latest
report about the Grindlays Bank. It was
presented to the Lk Sabha cn  22nd
January by its Chairman, ShriH. J. Muk~
erjen, the 19and Report. Read that
PAC Report and see how an eminent foreign.
bark like the Grindlays Bank cocks its
accounts and cocks its accounts in such
a way that 1ts real extent of profits and irs
reserves are never disclosd. The PAC
has some stringent things to say abour this
from tlis paint of view that, as a result
of this cocking, Government has lost a
huge amount in taxes which it should have
got. But foreign banks like Grindlays,
under the new Ordinance, have been
specifically cxcluded from the scope of
paying bonus under this Act. All banks,
the whole banking industry have been
excluded. An industry which makes the
highest profi*s is protecred injthe semse thet
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1t dces not have to disclose fra secrot resei-
weq and secret profits. | All the benks have
been excluded. 1 am not talking in the
air when I sqy that there was powerful
pressuze from certsin forces, and the Gov-
ernment unfortunately, has given way.

Msy I just mention, in passing, that the
net profits of the foraign banks opsrating
in this courery, which have now been ex-
<luded completely from the scope of this
Payment of Bonus Act, in 1970, was Rs.
2+63 crores and in 1974 it wasRs. 6:30
crores, Their deposits, in the same
period, went up from Rs. 491 crores to
Rs. 768 crores. ‘The source of these figures
is & journal celled Soclalis Iedia which I
think many people in the ruling party are
aware of, T hope, they read it also some-
times. But this class of establjshments is
< ympletely exempted now from the Payment
of Bonus Act.

Then, certain arguments are  brovght.
When I ask them as to why did Govern-
ment do this in the years past, one reply
we arc givan sometimes is, ‘Oh! It was
a mistake; we made a mistake; now we
realise that we made a mistake’. Even
the Prime Minister told us, ‘We made a
mistake’. Whar is that mistake? Please
gpell it out for me. This is not a new
thing. I was wrong in descriing Mr.
Khadilkar as the father of this, He was
certainly not the farher, because this cone
cept of minimum boous, irrespective of
profit or loss was born long long ago, more
than 20 years ago, and if any body was its
father originally, let me say this that it
was the Textile Lsbcur Associgtion of
Ahmedabad. It .is not a wvery revclu-
i cnary or red-coloured organissten, I
t hink, The Textile Labour Association,
also known in trade union circles as the
Mazdoor Mahagjan Sangh, founded by
Mshatma  Gandhi himself, bas been
Mourishing under such lesders as Shri
Gulzarilal Nanda, Shri Xheandubbai Desai
and so on. It is @ Union which was born

mduhwlofﬂm
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wrong, the family consised of emplo-
yers and employees, they constitueed one
bapfly family. No strike ever tgkes place
there, It is a thoreughly respectable,
piaceful, law-abiding and peace-abiding
Union. It was this Textile Labour Aswo-
ciation of Ahmedabad that, 20 years ago,
entered into a five-year honus pact with the
millowners ¢f Ahmedabad, and that went
on for ten yems eventyslly, This is a
representation made by that organisating to
the Gevernment of Indie—1 am nct saying
scorething vut of my own mmd ¢

“The quantum of benus under this
Pact varied from minimum 4-8 per
cent to maximum 28 per cent of
the wages carned by the employee.
Bven the employers of the concerns
which might have made losses
have to pay at least a minimum of
48 per cemt bonus,™

This wes the agreement entered into by
the Ahmedabad millowners  with the
Mazdoor Mghajan Sangh 20 years ago.
The concept was there. I don’t want to
ge through the whole listory, how 1t went
on developing untillwe cameto the Bonus
Commission appointed by this Govern-
ment. That Bonus Commission was un-
animous in its recommendation that 3 mini-
mum bonus of four per ccnt stould he pad
irrespective  of prcfit or loss. Ihd that
Benus Gemyrission comsist only of trade
unionists? It had employers” repre-
gentatives on it. They also mgned
that repcrt. Employees were there, In-
dependent members were there such as Dr.
Ganguli, Director of the Dethi Scheel of
Beonomics and Skri M. Govinda Reddy.
This Ahmedabad Texule Labour Asscca-
tion has this to say about it :

“In view of this unanimous reccmmenda-
tion, it cannot be said that well
known economists like Dr. Gan-
gull had erred in giving assent to
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this recompmnsiation apo expecidily
in agresing 10 the secommendaion
of minimum bonus in case of loss,
Similerly, the employers repre-
sentatives bave also consented to
the recommendation of minimum
bonus even it case of loss. There-
fore, the considerstion of the eco-
nomists together with the employ-
ers should not be easily discarded
or disregarded,”

What was the mistake made? Do not tell
methat after all these y=ars, the Government
is wiser then the employers them-
sclyes  were. After all, the money
was coming out of the employers’
pocket. ‘They signed this report ; they
agreed to this concept. What is the mi.take
that has been made, I do not know.

This Bonus Review Commitree was set
up again. I want to ask the Labour Mi-
nister, where is the report of the Cimmi-
ttee 2 Why has it not seen the light of the
dayand why has it not been placed before this
Parlisment? That Bonns Review Com-
mittee’s repirt was submitted to Govern-
ment long ag.. May be that it is not &
unanimous report; there are different views
and the Parliament of Indis is not entitled
tc have it laid on the Table of the House,
We want to know, what the Mcmbers of
this Bonus Review Committee had to sey
about the concept of minimum bonus, I
can say that they differed on many points,
bur on this id=a of the eoneept of & minimum
guaranteed bonus, irrespective of profit
and loss, the Bonus Review Cemmittee
also upholds that concept and perhaps that
is why, the Government has not produced
it uptodate, because this ordinance seeks
to do away with the very foundation of that
concept. Is that the way we are to be treat-
ed ? Working class is nct @ hexrd of cartle,
I can teil you, that you do whatever you
hke to them and theu expect them e go on
increasing production, while the empl yers
will be satisfied with saving this mu ney of
bonus and go on sabotaging production.
A wonderful way of saving the country,
I muwt say.

(Amde.)

Then the seccad argument given s that
it is necessary as an anti-inflationary
mensure ; this bonus money going into the
pocket of the workers is playinig havoc with
prices and all the rest. What is the use
of arguing these things; these are sc ob-
vious to anybody. The Finance Minister
came forward with a statement at that time
and said thar 2¢0 crores of ripees roughly
is the amount which is disbursed as bonus
payments every year. I do not accept this
figure for a mimute ; that is a different
matter. My own information is that the
figure is somewhere near Rs. 80—go creres,
not mote than that, However, Shri Sub-
ramaniam said that it was Rs. 250 crores.
This year, half of that may be saved be-
cause four percent had to be paid this year.
From next year, it woula not be paid.
That is a different matter. If half of
Rs. 250 c.ores, accepting his figure as
eorrect, which I do nct accept, that is Rs.
125 crores will go tc the wrkers, Rs.
125 crores will remair in the pocket of the
employers and inflaticn will be countered,
I have never heard a more bogus argument
than this in my life, Thousands of crores
cf 1upees are being lost by evasion of in-
come-tax, by operaticn of black money,
by all kinds cf speculation, ¢*c. and subsi-
dising of the private sector is guing cn by
making public sector units to work at a
loss by pricing their products below cost of
production order to help the private secter,
All this is going on and the poor worker’s
bonus is to be cut so that influticn can be
fought. Besides, they have now found,
bur Ido not know, whether they will admir,
that by reducing the purchasing power of
the working class something elso has also
happened. In Bengal at least dunng the
1sst Durga Puja—<hatis the time when the
bonus is given—we saw what happened this
year in all the shops, bazars and markets
in those industrial areas. The shopkeepers
were just sitting holding their  heads.
What sbout them? Are they not part
of the community? There was not off-
take at all; the workers had not the bonus
money to buy cloth, or sweets for their
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«whildren or anythiig, And the whole
prablam then arofe and now stocks &
lying uansold. Stocks have m&
and if you go on like this, cutring your
nose t» spite your face, then the oppasite
result mll giso follow. Tfyou simply rely
on r:ducing the purchasing capacity of
the wrking man without increasing produc-
tion, 41:m you land yourself in another
wctisis 114 that is now taking place. Pro-
ducti>n is stagnant, demand for giods
falls, s:>cks pile up and then in the name
of 3 3% piling up, again the poor worksrs
are tHid, "You must be laid off or retrenched
or th'rs must be closure’ or something
ik hat. 8>, I get it both ways, bacause
my bonus is cut in the name of fighting
inflariyn, Then when I have no money
in my pocket to go to the market
and buay goods, I am told that the stocks
are p lt11g up, therefore, production cannot
be muntsined and therefore, ‘now you
mast bs laid off or retrenched in the
Jdoterests of the country’. Wonderful,
wonderfull This is nothing new. It is
happzaning 1a all the big capitalist countries.
Why d» you follow in their footsteps?
Tt is happ:ning in Britain. It is happ2ning
‘in America. The same arguments are
bring repated and unemployment s
g)ing up in Britain where there are now
over 1-§ million unemployed walking in the
streets.

.

Then comss another argument. This
«one is a very favourite one, if I may be
allowed to say so, with the Prime Mu ister.
87 many times she had admanished us,
“‘Show me any other country which pays
bomus Like this. Other countries do not
pay bonus like this. Why should we pay
bonus like this?” Buat are you prepared
to mske a deal with the working class
that evarything that happens in every other
country, we should also do? I am pre-
paved to enter into & deal. What are the
covatries you are talking about? Plemye
do not talk absut the mocialist countries
ffor the time being, beastsse our system js

diticeny ahd

wcmmm as yek, wa-m
capicalist Gounties bmsed on  ¢he privasé
sector, Is it ot a foot thet in other
countries of the West every year thiere is a
negotised  increase in wages, an annual
wege increme?] Do we have §t in thiy
country ¢ Plesse imtroduce it khere. I
will give up my demand fur benus, Does
any other country huve a thing like Dear.
ness Allowance which we have P ‘Tell me,
Since the Second World War, a second
category called ‘Dearness Allowance’ hag
been added on to the basic wages and kept
separate. It is not merged with the basic
wage. Itis kept as a separate entity so that
it can be made to fluctuate.  Sometimes,
when the cost of living index figures go up,
then the DA, goes up and when the oot of
living comes dewn, the DA wall come
down. It is kept as & separate flucruating
entity. In which other counmtry is there
such a concepr as ‘Dearness Allowance® 3
There, the wage is taken as a whole. Iris
one integrated amount and that amount is
increased every year through collective barga-
ining. It is never done in this country.
Ido not think bur country can afford to
pay the kind of high wages which are paid
in the capitalist countries. Naturalhy,
therfore, there was a ¢ mcept of deferred
wage just because of these facts and that was
the ground on which bonus was given by sc
many awards, 80 man} agreements ard so
mary High Court Judgments,

These arguments really have no wvalue
whatsoever. Then I wovld Like to know.
I am concluding. Why do you deprive
emplcyers and employees in any particular
ooncern fram coming to a mutual agreement
on a higher quantum? Will you please
explain this? No employer -gives mere
than what is necessary unless be had the
monty 10 pay. They are not fools. So
many companics, big companics which have
plenty of resources have collective agree-
ments with their employees—some 3 year
agrecments, some § year agreetnénts for 15%
or 20% bonus. Why? Because shey arc
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able to pay not for any other reason and this
was permitted under the Act...(Interruptions)
You do not want more money but you wang
itin the hands of employers ?

SHRI VASANT SATHE (Akola): There
is no inflation there.

'SHRI INDRAJIT GUPTA : Nobody has
explained to us yet that the mcney which
'will be saved from the pockets of the werkers
will notremainin the pocketsof the employers.
How will the Government ensure tkat that
money will be spant for productive purposes?
Is there any machinery, is there any mecha-
nism, any procedurein this country? You
canrot think of it! It is transfer of the
money from the pocket of the workers to
the pocket of the employers. I know and
Mr. Raghunatha Reddy knows that many
of the employers in this country who have
the resources to pay are thoroughly unhappy
over the deletion of this clause because they
have this much comm»nsense to under-
stand that if their workers are happy and kept
contended, then thkeir production and busi-
ness will flourish. From a commonsense
print of view they were parfectly willing to
continue to enter into agreement. But now
they told the werkers what are we to do,
you go and ask Indira Gandhi, she has tied
our hands, we cannot do anything now.

I can tell you, even in the public sector, a
concern like the Shipping Corporation of
India which this year has shown a record
profit in its balance sheet and which for
the last three years by an agreement has been
paying its employees 209, ,thatis the maxi-
mum allowed underthis Ordinance isexpected
to pay 49 this year whereas its profit has
gone upto nearly Rs.4 crcres. I know
‘the Chairman of the Corporation. I hope,
he will not get into trouble beczuse I am say-
ing this that he is unhappy about it. He
says, “How can I facethe employees? On
the one hand I have shown record profits, on
the other hand I amnct allowed to pay them
bonus. This has come down to 4%. This
will spoil industrial relations in this con-
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cxrn.”” But the Finance Ministry is there
like the all powerful Shivam—«<nothing
deing”. What kind of policy is this?

I have already spok=n about the banks.

In the Hindustan Machines Tools Ltd.,
the same kind of thing is taking place.
These are important public secter under-
takings. Oaly those who are in a position
to pay would pay, the others would not pay.
Now it is said, do not worry, the bonus will
b= link:d not with prefits but with produc-
tion. May I ask in an industry with which
I am familiar, that is why I am quoting it,
big industry—the  Jute Industry in West
B:ngal, what will happ:n to the workers?
They cannot gzt any bonus on the basis of
profits bzcause these employers never
show any peofits. It -is wonderful. It
is a magic- with which they work. They
never makesprofits if ycu loak to the balance
shzet. Wnzre is the black money of the
jute mill-owaers going, nobody knows?
Thae worksrs cannot get bonus on the basis
cf profits. They cannot also get bonus
on the basis of production, because the
wile industrial policy is to keep produc-
tion down. Thiey wanted to curtail produc-
tion by 15%, the other day, which Govern-
ment did not allow them todo. If I am a
jute worker, I will not get bonus now
either on profit or on production. A
guaranteed minimum was assured to them
under the previous Act, but now you are
just throwing them to the wolves. All
this will bring about unhappy consequence
one day. Ido not want to sound a warning.
It is difficult for us to go to them. I am
not trying to explain your action at all;
so, do not worry about it. But it is difficult
to answer this question which they ask
us—you told us this emergency was in ,
order to save the country from reactionary
fofces, but we find it is being used against
us. What is the reply to it ? I cannot give
any reply. Strangely enough, on the otber
hand there is no restriction whatsoever on
the issue of bonus shares by the companies !
At least make a pretence of some kind of
even handed justice—the same period
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when the workers® bonus was cut after the
emergency, the Government went on giving
one concession after another to these big
concerns. In July, 1975 they issued an
Order, whereby they said, ‘“Tctal amount
of bonus shares issued by a Ccmipany can
be equal to the total amcunt of its paid-up
capital.”” Whatever is its tctal paid - up
capital, the amount equal te that can be
issued as a bonus share. Again in Novem-
ber, 1975 another Directive was issued
saying that between 1wo successive issues
of bonus shares by a campany the time lcg
which was previcusly 4o months has now
been reduced to 24 menths., Within 24
months they can issue bonus shares twice
and upto the value of their total paid up
capital. Why should we be blamed when we
accuse this Government of making ore
sided concession to private business? As
the Minister knows very well, these are the
people who have defaulted on the workers
provident fund to the tune of Rs. 28 crores.
In very polite language, I have to say,
defaulted, otherwise, they have actually
stolen this money. Instead of puttir g it in
the workers’ provicent fund according to
the law they have actually stolen it and not
a single one is put in prison for that. This
is your wonderful emergnency. Ard yet,
Sir, the Reserve Bank Survey’s latest figure
shows that in regard to the total value
added by manufacture as a whole the share
of the workers has been going down prc-
portionately. This is kncwn to the Mi-
nister. The Reserve Bank has made this
survey and said this. Regardirg value
added on manufacture, the prcpcerticrare
share of workers’ wages and earnings has
been doing down in actual teimns arnd
deliberately false ard mislezacir g r¢pcrts aie
being put out in the ccuntry in order to
alienate public opinicn against the workers.
When it comes to production, please re-
member, it is the working class on whcm
production depends. The hon. Minister
should be grateful to them for keepirg the
production ard trarspert systcm geirg in
the way they have done these thinrgs. He
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should be grateful that they stood foursquare
against JP Narayan’s movement. But
you forget everything! You are shielding
these privatesector tycoons whom even your
Industries Minister castigated the other day
openly. You are working the emergency
up side down, on its head, in{this way. That
is why youlare alienating the workirg class.
and you are prepared to hand them over to
the Jan Sangh and all these gentlemen.
Your Bonus Ordinance and the present Bill
are clear expressiors of class policy, raked
class policy, in favour of the capitalists,
the big monopeclist. I will conclude by
qucting what the General Secretary of the
All India Trade Union Congress Ccmrade
S.A. Dange has said. What is this Ordi-
nance? It is, I quote :

“A, blow against democracy, a gift to
monopoly capital and a bonus to
right reaction.”

With these worcs I conclude ard I ccm-
mend my Resolution of Disapprcval to the
House for its acceptance.

MR. DEPUTY-SPEAKER

Resolution moved :

“This House disapproves of the Pay-
ment of Bonus (Amendment) Or-
dinance, 1975 (Ordinance No. 11 of
1975) promulgated by the President
on the 25th September, 1975.”

The Hon. Minister.

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY) : I beg to
move :

“That the Bill further to amend the
Payment of Bonus Act, 1965, as
passed by Rajya Sabha, be taken
into consideration.”

While moving this Bill I wish to submit
that Istronglyoppose the Resclution moved
by Mr. Irdrajit Gupta. I have no doubt in
my mind that if you listen tc me you will
come to the conclusion that this Bill has
been moved with sincerity of purpose and
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with the complete understanding of tke
economic causes and various developments
in the country and the necessity to fcllow
up the particular economic policy cf which
this bhiwuas Bill is only a small part.

Sir, tize Payment of Bonus (Amendment)
Bill, 1976 which seeks to repeal and replace
the Payment of Bonus (Amendment)
Ordinance, 1975, and which is now before
this House has bsen passed by the Rajya
Sabha. [n the Bill as iutroduced in the
Rajya Sabha, there was a prcvisicn, as
in the ©Ordinance issued on the 2sth
September, 1975, that where any
employer had already paid to his employees
inrespectof the accounting year commenc-
ingon any day in the year 1974 a minimum
bonus in excess of 4 per cent notwith-
standing that such employer did not have
the reguired allocable surplus, then such
employer shatl d=duct the excess amount
of bonus from the bonus pavable in respect
¢fthe three immeadiately succeeding account-
ting yaars. In order to avoid hardships
ty workers an amendment moved in tke
Rijya Sabha for  deleticn of the abave
provisions was accepted by Government
and it is no longer there in the Bill now
House. In
othar respacts, the  Bill closely follows
ths Ordinance with slight modification of
ciacificarory nature to clearly state the
intentio: behind the provisions of the Bill
sy that there is noroom for any wrong
understinding.

b:dre  this honourable

The Payment of Bonus (Amendment)
Ordinatee, to which I have referred was
promulgated on the 2sth  September
1975 and certain changes were made in
the  provisions of the principal Act.
These changes are wellknown to the
honourable Members. However, with
your kind leave, I would like to take a few
minutes 0 explain some of the charges so
that the matters are placed in their proper
cantext and perspective,

Workers’ right to a share in the profits
of the concern they serve in, is an unassaila-
2334 .34
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ble right. Production and productivity
incentives are  equally wellrecognised
principles and are related directly to the
-production processes and  centributicn
made by them to production and produc-
tivity. K-eeping in view these principles
as guidelines, the bonus, in the Bonus
Ordinance as weil as in the proposed Bill
before the H-use, is scught to be related
to profit or alternatively to production and
procuctivity.

It may be recalled that the Bonus Com-
missicn of 1964, discussed in its Report
the cencept of bonus in India. The
Commission was of the view that :

“It isdifficultto define concept ¢f bonus
in rigid_terms, but it is possible
to urge that once profit exceeded
a certain base, labour should
legitimately have a share in them,
In other words, we think it prcpep
to construe the concept of bonus
as sharing by the workers in the
prosperity of the concerns in which
they are employed. This has
also the advantage that in the case
of low paid workers such sharing
in  prosperity augments their
earnings and so helps to bridge
the gap between the actual wage
and the needbased wage”’,

This statement is sufficient to empl.asise
the profit-sharing character of bonus. The
concept was not embodied in the Payment
of Bonus Act, 1965; it was left to be
gathered from its provisions. In the
course of argwmrents in their case for
fixation of car prices, the manufacturers
urged that the minirmum  bonus should be
reckoned as an element of cost since it was
payable statutorily even in case of loss.
T.ie Supreme Court did not accept this
contention as would be evident frcm the
judgement in the case of Premier Auto-
mobiles Ltd."ard another vs. the Unien
of India. According to the judgement :

“Section 10 of the Bonus Act at first
sight may appear to be a provision
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to year. This Act has' thus provi-
ded that benus in @ given year
shallmor exceed one-fifth and ehall
not be less then  1/25th of the total
eatning of an employee, It
has been ensured that the excess
thare shall be carried forward to
the next year and that the amoumt

paid by way of minimum bonus

not absorbed by the available profits
shall be carried to the next year
and shall be setefl against the
profits of the succeeding year.
The object of the Bonus Act is to
make an equitable distribution of
the surplus profies of the establish-
ment with & view to maintain
peace and harmony between the
three agencics (capital, management
and labour which contribure to the
earning of profits. The Commis-
sion came to the carrect cunclusion
that the bonus is connected with
profits and it cannot be included
in the ex-works cost.”

This principle laid down by :he Supreme

"Court would clearly show that the Com-

mission came to the correct conclusion
that the banus is connected vmh the

profits.

‘The Supreme Court accepted this pro-

* position that bomus is connected with

profits and it has nothing to do wi;_h the
lossthat a concern makes. In other words,
conversely uuless a - concern makes a

" profit, the theory'cf bonus'does not avise
‘st dll. In other werds, the foundation

for the concept of bonue is the profit’'sne

. mmmd not otherwise. Unless this

principie is properly appreciited, I'am

" afraid- we mlme'wm&m
" emter'into a different realm of argument

nfenmnftk &nﬁmm.
-ortain quarters contirue to.wgad, berus
as & kind of deferred wage. It hus.now
been clarified.. that bopus is & payment
linked cither to profit of a . comecern or
altesnatively 1o the contribution by the
workers 1o production preductivity.

As hon. members are weil aware, while
schemes of profit-sharing of a warying
nature are in vogue in various countrics
of the world, the basic postulste of such
schemes is that there must be profit to be
shared. Wearenot aware of any country,
whether following the capitalist path or
. & socialist economic order where conceins
not making profit are required by law
to give a profit-sharing bonus to their
workers.

o--"““‘F .

SHRI IN@IT GUPTA: Why did

youde it? Why did you m .Aimjaw ?

SHRI'RAGHUNATI{ REDDY: The basic
foundation on which the doctrine of borus
rests is profit. Out of this, the principle
of profit-sharingis derived. Inthe abserce
of a profit, the concept of pr fit-sharing
Inses its validity. Even in India, till the
cnactment of the Payment of Bonug Act
of 1965, the bonus formula which hag
cmerged as a result of decisicns of indus-
trial ribunals and the Suprcme Court
stipulated that if there was no surplus
there was no question of paying borus
cither. Thus the two basic socin-coonomic
principles that gcvern the  concept of
bonus are, firstly, prcfit-sharicg ard,
secondly, producticn ard precuctivity.

The formula for computation of borus

" based on profirs  is provided in the Act

irself. Accordirg to the amerdment pro-,
posed tc sec. 10 of the principal Act
even if w smallaliocable surplus is availsblc,
the amount being even as little a3 & paiss,
the employer shall be bound to pay to every
employee a misimum  bords ‘el to
4 per.cent of the. salary;-or wegess This
is . very salutary principle thar has been

oo sy
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i1ztal1:1 ia th: - p:asent legislation so that
on th= basis of the roll-on-principle, even
if a company has mide one naya paisa as
profit, in such an year the company is
bound to pay 4 p°r cent minimum....

SHRI N. SREEKANTAN NAIR (Quilon)

Is it profit or allocable surplus ?

SHRI RAGHUNATHA REDDY : I am
coming tc that. When wesay 4 per cent
minimum basis even in case c¢ne naya
Ppusa is declared as surplus it is based on
a very sousd principlethat in one year the
comniny miy mik= a profit and in another
it miy maikz a loss, but we tak? into account
a four y:ar period so that the profit and
Toss can be balancad and in such a balanced
situation, even if a compiny makes even
one naya pisa surplus, the workers are
bound to g2t 4 par c:nt minimum bonus.
Tais is a principle which cannot be assailed
on any principle of economic theory.

SHRI DINEN BHATTACHARYA (Ser-

ampore) How will you divide one naya paisa?

SHRI RAGHUNATH REDDY : The
sarplus {Hrthis p1prse hasto bz calculated
takiang into accoruat set-on or  set-off, as
‘the cise may bz, 0on a roll-on- basis. This
h1s b:zn iltustrated in the Third Schedule.
T2 alternative to profit sharing  is bonus
link:d to p-adaction and productivity.
Tais principle also cannot be assailed on
any ground.

In order to k:ep parity by way of maxi-
mum amount of bodnus linked to profit-
shiring or production or productivity, the
c:iling of 20 pzr cant has bzen made appli-
cilziabothehzcises. Bayond these two
socio-economic basic
any other
intellectual

well-recogaised
p:iaciples, there can hardly be
rational bisis in spite of all our
exarcises in regard to this matter.

H:nce sec. 34 of the principlal Act is
p.:32»32d to b2 am:adad giving over-riding
eff:ct to the provisions of the Act.
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O1e might ask, as S'4ri Indrajit Gupta
did, why sec. 34(3) which was in the parent
Act, had been taken away. I would like
to submit that %v,hen a company makes
a profit, it is a Profit that belongs to the
community as such, not merely to the
shareholders, workers or management.
The profit that a company makes is a social
product and it belongs to the community
and a part of it must be invested for pur-
pises of development in industry and also

in order to provide greater employrnent.}l

If this profit is made available only to
those workers, there will be no surplus to
be invested for the purpase of economic
dzvalopme:nt and unemployment would
continus unabated. Ounly certain sections
cf organised industrial workers will have
the benefit and this is a ncgation of the
principle of social transformation in this
country.

I am glad to tell the House that keeping
in view the interest of the weaker sections
of the workers, the minimum amount of
bonusis proposed to be raised to Rs. 60of-
in the case of employees who have not
completed 15 years of age and Rs. 100
in the case of others as against Rs. 25
and Rs. 40 under the principal Act.
Furthermore as regards the minimum
bonus for the accounting year commencing
on anyday in the year 1974. an amount
equal to four per cent would be payable
irrespzctive of the fact whether there is
allocable surplus or not.

Coming to the coverage of the Act, it
may berecallea that prior to the amendment
the Act was applicable only to factories
and other establishments in which 20 or
more persons were employed on any day
during an accounting year. There had
been a persistent  demand for a wider
coverage to bring in the smaller establish-
ments, The hon. Members would be glad
to know that the Bill provides that the
appropirate Goverrment may by nctifica~
tion in the Gazette bring within the pro-
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visions of the origingl Act cetsblisd Detuts
employing 10 to 1p perscns  wleo. Thib
world ensbie a very largc nmummber of
workers, tilincw excluded, to gerihe berefit
of this faw.

T 90 not want to reply o the debate that
bad been maised by my gecd frierd Shri
Indrajit Gupta who did it eo ably; still
T shoald tike to refer to his arguments
abour the purchasirg power «f the people
and the stagnation in relaticn to market
conditions. Suppose that oaly certain
classes of people or a gieup «f paiple in
this country have the bencfits of prcfit.
sharing their inccme weuld go up. Ewn
then, because of the wrorg distributin
of income in this courtry, quite a large
section of the people are deprivid of the
purchasicrg power, The  rectesitreny
conditicns, if you want to call it like
that or the cenditions of stagnaticn or
market crisis would cortirue beciute of
complete lack of puichasu g power of vast
masses of people. This aspect also will
baye to be kept in mind when we deal with
this question.

Hon. Member. are aware that stction 32
has excluded comployews of  insurarce
companies carrying on gereral irsurarce
business and employecs of the Life Irsu-
rance Corporaticn of Ircia ard firarcal
instintions  like the Resetve Bmk cf
India and certain other curpcraturs wele
also excluded. The 14 majr barks of the
country were howcover raticrabsed afier
the principal Act was passed. Thete wes
bardly any rationale for treatirg banks
in eny wey different from insurance ard
other financial instituticrs. With 1egard
1o banks however the Governmen: have
decided, that ex-gratis payment in licu of
borus Cah be mage; this would be deter-
mined from tithe to time takir ginte acocurt
wage levels, finencial ciroumsrances, ecc.
in each case peyment beirg subgct to
tc a8 maximum of 1o per cent. Wkile I
should nct like to burden the hcn. Meomber

a Bt

with mingte details, T would bé Siling in
my duty if T do mot explein imgicroam
changes propoecd to be made in the cint-
pwtstion of gross profits to sxfaguard the
workers’ interests. Inthe pastdeducticns
of varicus kinds reprcteo te be made under
the heading “subsidy’. It hus now been
clarified by an amendmert or item &g)
in the first schedule corresponding to the
second schedule in the prircipal Act thar
what is to be deducted is cash subsidy, if
any given by the government ¢f by any body
cerporate estoblished by any law for the time
being in firce ar by any other agency
through budgctary grarts, whether given
directly cr through any agency for spraficd
purposes and the procteds of which are
reserved for such purposes. Urlcss the
subsily comes within the ambit I had
mentioned no other subsidy will be allc wed
for the purpnse of caleulating the allocable
surplus, as 8 deduction, Thisis a8 sub-
stantial benefir that would accrue to che
working calass. Proviously scme crple yoes
used to resort to the practice of deducting
subsidy of a national type and thus bring
dovwn the quantum of allocable surplus
available fir distributi-n, It is scughbt
to prevent such a practice.

Represertations  were  received  that
some emplovers had  debited buge
amounts by way of notional liabilty of
geatuity to the expenditure in a  particular
year thus wiping out the available surplus
and deprivirg workers of thor bores, T
vividly recollcet what my friend Shri
Ramesh Bhai Verma wsed to raise this
point in the Consultative Cummittee
mecungs and in fact he had given me
one balance sheet in whicl this aspect
had been rerorred to thatthe grawity that
has not been actually peid on a neticral
basis is hikely to be paid in future ard that
used to be deducted on the notional basis
frem the deductable expenditure as far
98 allocable surplus is concerned ard in
this way the workers wed to be dgprived
of substantial portion of benefit. It has
now been made clear that any gmoupt



m Ras. aqcmm ﬁmmm 14, 3897 (SAKA) %mﬁm

dmhm“ﬂm actually paid will
b an add-back item in the , camputation
of gross p-ofits.  If any geatulty is aeducted
&1 8 notional basis then to the extent of
deduction it would be added-back fcr tie
purpase of calcclating tie surplus that is
available according to the scheme,

B)th these changes are expected to guard
against ynfair devices used to reduce the
amunt of surplus and conseguently the
bomus payable tc wcrkers, Coming back
to the basic principles behind the Bill
may 1invite the kind sttention of the Hon.
Members cf this House to the overrid-
ing ecunomic circumstar ces— b th national
and internacional which compelled the
G)vernment to evolve a rational basis for
bonus. As the Hon'ble Members are well
aware, over the years, ours has been a
shorrage-ridden high cost ecunemy in
which savings and investments have been
declining. With little scope for plough
back of funds or gencration of new resour-
ces, there has been hardly ary scopc for
accelerating the growth of the ceonc my to
provide jrbs to the unemployed. Our
high cist structure has been  weakening
wa+ ¢ moitive strength in forcign markets,
Unless measurcs are taken now tu remedy
this, *he prospzcts of future cinnot be
bright. In fact the working class may
itsclf be the first victim of high cost
economy. Threugh contro] of
money supply, drive against cconomic
offences and emphasis on the essential
sectors and utilisation of capacity. we have
been successful in the betile againyt infla-
tion, For the gains to be durable the
war against inflation-potential. stagnetion
and unemployment has to be carried on
relentlessly and won.

Thz basic questitns that we have to face
are : how to invest more ard to prodace
m re, how to reduce omr cost~ and prices
aad how to expand cconomy and provide
maore employmunt. Ubecunomic  units
would omly add to problems ¢f unemplcy-
mezt rather than sclving them, The

changss madein the law have to be apprecin-
ted in this socio~economic comtext.

Now, these are the very basic preposi~
tions in the economic theory in the context
of highly developsd countrv. But we are
Dot dealing with the siruation of a developod
country. There people may be suffering
from affluznce not knowing what to do
with their profits. But here it is the
gazstian of not  only resource mobilisution
but, 1f I may use the expression, ‘social
invistmear. I weuld use this expression
in place of reswrce mobilisation because
raiuee?  mebilisation canmot convey the
san: m+=aung and cowent as a pharse
bke social investment weuld comvey and
thrrefize T w ula  liks to use the phrase
“sycial investment’ in place cf resource
mbilisaton. Uneconcmic  units will
only add to the problems of unemploymant
rather than solvirg them. The changes
made in the law have to be appreciated
n the soac-econemuc context.

I would bumbly appeal, Sir, with grest
respact to the h-n, Members to appreciate
varis provisions of this  Bill in  the
c nrext «f sacireconomic petspective and
support this Bil. Wil tltese words,
Sir, I beg leave to move this moticn,

Mr. DEPUTY-SPEAKER: Motion moved:
*““That the Bill further to amerd the
Payment cf Bonus Act, 1968,
as passed by Rajya Sabba, be
taken into consideration.”

SHRI C. K. CHANDRAPPAN (T=Ili+,
chesry) : I beg to move:

That the Bill further to amend the Pay-
ment of Bonus Act, 1965, be referred w0 a
Select Commuttec consisting of 14 mem-
bers, namely:——Shyi S. M. Banerjee, Shri
Dinen Bhattacharyyn, Smt, Roza Vidvadhar
Deshpande, Shri K. R. Ganesh, Shri
Indrajit Gupta, Shri Krizhnan Maneharan,
Shri Sarcj Mukherjce, Shri Vayalar Raw,
Shri K. V, Reghunatha Reddy, Shel Vayant

Sathe, Shri Shrilu J1uv-lip, $k:i Rimra
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vatar Shastri, Shri K. P. Unnikriskren, and
Shri C. K. Chandrappan, with instructions
to report by the 1st April, 1976. (1)

SHRI DINEN BHATTACHARYYA
(Serampore): I beg to move:

That the Bill further to amend the Pay-
ment of Bonus Act, 1965, be referred to a -
Select Committee consisting of 14 members
namely:—Shri S. M. Banerjee, Shri Tridib
Chaudhuri, Shri M. C. Daga, Shri Dinesh
Joarde;, Shri Hukem Chand Kachwai,
Shri Madhu Limaye, Shri Prasannbhai ;
Mehta, Shri Mohammad Ismail, Shii H, N.
Mukherjee, Shri Noorul Huda, Shri Era
Sezhiyan, Shri Digvijsya Narain Singh,
Shri K. V. Raghunatha Reddy, and Shri
Dinen Bhattacharyya, with instructions to
report by the sth April, 1976. (2)

I have heard Mr. Raghunatha Recdy who
has enunciated rather a new philoscphy |
so far as our economic develepment is
concerned. Sir, I am rather amzzed how
the Labour Minister was trying to convince
the House that by not paying bonus he
willbringaboutsocial justice in the country.

14. 55 hrs.
{SHRI VASANT SATHE in the Chair.]

He says by that methed, he will help
our economy to be developed, unemploy-
ment problem to be solved and what not !
But I say that this Payment of Bonus
(Amendment) Ordinance promulgated by
the President was the first major act of
this Government, after the proclamation
of emergency, which convinced the workers
of all affiliations regarding the real purpose
behind the proclamation of the emergency.
I am glad that our AITUC friends have
at least now realised what hoex and stunt
this government is playing day in and
day out. They are now convinced that
this government is really helping the
monopolists and big capitalists by denying
payment of bonus, which the workars
earned by a long process of struggle

Bonus (Amd:.) Bill

against the employcrs ard the policies
of the goverrment, It is rsther a geed
.service done by the goverrment. Othcr-
wise, the workers weuld rct ke in & positicn
to know the real motive behind the emcre
gency and the real class character cf this
government, This is a govcrrmenty of
big bourgeois and big lardlords. They a1e
also tiying their best £gain to sce 1hat
the bkig mecrcpolists of the USA :rd
othcr imperialist countrics ccme  here
and Joot this country. thcy hive tikem
the first stcp to opcn the fcod geitcs by
assuring the forcign mcrepolists, “Yew
come here, We have cruthrd the mcve-
ment so long carricd by the working class
for their wezge increese cr realiset'cn of
their just dermerds.” This is ncthirg btut
inviting the mcrcpolists, tcih fereign erd
indigenous, to invest more mcncy in the
private sector. Prior to this crdircrce, at
least orgermisations like INTUC, AYTUC
and the pro-geverrment wirg cf FMS
were happy to join hands with the govern-
ment ir the pcx tedics ¢t contie] lovel.
But the ordinirce evcked sticrg rescrn-
ment even among the ranks of those orge-
nisations ard they ceme out on the strcets
protesting against the cidinence. All the
trade unicns, inclvding the INTUC hzave
opposed the ordinsnce. Irrespecctive of
their political :ffiliations, all trede unicn
organisaticns havirg cennection with the
workers are voicing their protest egsinst
this ordinence as well as this Eill. I co
not know whether the INTUC mcmbers
of Parliamcnt cue to the party presture
will be able to speak their views frerkly
in this House. If they are uneble to speek
their mind, I undcrstend the c'ffculties.
Because they expressed their cprositicn to
the provisions of this Bill in various weys,
ttough not as clearly as the ¢ ppcsition trade
unions have done.

15 hrs.’

Before issuing the ordinence, the Govern-
ment have taken strong mecasuies on the
question of payment of tenus. All the
public sector undertakings were given
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difectiop thet they sheuld pot emten. inte
segodiations with the unions.on the question
of bomus, Ali the press cemoring suthorities
wire given directive that no news relating
to the bogus of workers or the campaign
on the guestion of bomnus should be
given any publicity. All this was done to
bring about this Ordinance, The Bill
should bave been called the payment of
nil Bonus Bill because you have primarily
rejected the basic concept of bonus ad-
vocated by all the trade unions and even
the judicial authorities that bonus is the
deferied wage to meet the gap between the
existing low wag.s and the living wage,
Thus, since the labour Appellete Tribunal
formula in carly so0s and the bonus com-
mission Report, this principle was accepted.
Now whatever gains the trade union move-
ment achieved during the two and 2 half
decade have been washed out by a stroke.
of pen that signed the presidential Ordi-
nance and the Governmont now wamts
to p:rpetuate this by introducing the
Bill,anJ help the monopolists directly. Only
this ycar, I can say that st least Rs. 250
crores have been saved by the employers.
I do not know how Mr, Reddy has got
the illusion that this 250 crores thot has
bzen saved by the monopolists, is being
spent for the purpose that he has just now
stated, i.z. for the good of our country.
They won't do anything. All the money
has brzen swallowed by big monopolists.

The Bonus Review Commuttce consti-
tuted by the Goviinmunt came to the
conclusion that the workers claim of higher
bonus over and above 4 per cent was
fully justiied in viw of the financial
position of the companies, This conclusion

was based on Resurve Bank study conducted
by Dr. Sethi who pointed out after studying
the balance sheets of joint stock compenies
for five years that the wage cost as a per-
centage of towal cost of production has
shown decline during the peviod of five
years under study. The Bonus Review
Commitiee in its interim Report mede a
cleay-ant observation thet even after paying

Bonuy (Aneds.)
8:1/3 per cost minimum bonus the ygal
wage cost would be still lower than five
yesrs agn in relstion to the total cost of
production.

Now the Bill goes back from the earlier
commitment which was accepted by the
Cabinet and which came to be known as
famous Khadilkar formula. After enunciat-
ing this formula, Mr. Khadilker had to
leave his labour portfolio and wus given
health portfolio and from there he hrd to
go because he had advoceted the crure
of working class so far as the pcyment of
minimum bonus is concerncd, So. there
is nothing to be astonishcd at if Mr.
Raghunetha Reddy now venturcs to come
forwerd and say thst the Government
wants to pursue the concept of minimum
bonus that was there, I think he will have
to vacate his post also. So, he is so much
vociferous and placing and spresding a
new defipition of bonus. First of all, he
must tremembrr; he perhaps does not
know the history of tke bonus movement,
Mr. Indrajit Gupts has stated that for the
last 25 years——and more than that, I know—
just after the Second World War when the
textile magnates amassed huge werhh snd
made huge profits, the workers on their
own raised their voice saying that they
must be given bonus and a share in the
profit, Thercafter, how did the judicisey
treat the qucstion of bonus. They treated
it as if it was an ex-gratia payment. The
workers boldly stated that they did not
want anything ex-grara. They said: =It
is our right; you raise our level of wages
snd give a need-based minimum wage,
Thereafter you can say that it is a profit-
sharing bonus. Unless you raise the level
of our wage which is below the <ubsistcnce
level in many cuses, you cannot say that
the bonus is something which is to be
tagged on to production.” So the Bonus
Commission had recommended a minimum
bonus of 8-339% irrespsctive of profit or
loss, becausc the Commission hed come
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to the conclusion that despite the non-
availability of a daclarcd surplus, the com-
panies were in a position to pay the mini-
mum quantum of bonus to the workers.
But now this prirciple has been given up.
This will lead to companies manufacturirg
fictitious balance-sheets, shcwing loss in
the companies’ accounts and doirg away
with the bonus of the workers. These whe
have shown profits will now show losses
during 197s5; and can casily manage to do
so. Therefore, I characterize this bill as
the “Payment of Nil Bonus Bill”. Sir, this
Bill gives a free gift cf—1 have already
stated—a minimum of Rs. 250 crores,
this year. Near about 2,50,000 werkers are
employed in he jute incustry. Las: year,
i.e. during 1974, they got 8:339% as benus.
This year they got only 4%. Thus, 4:33%
has bzen saved—saved for whem ? Saved
not even fcr the development of the in-
dustry, because it is now reported daily
in the papers that the jute mill owne:s
are facing a serious crisis and that they
are not in a positior. to kecp their factories
running. That is the position, even after
injecting a big amnunt. The employers
have rthe capacity tc swallow the whole
amoant and ceme firward +» the Govern-
meznt for furiher ¢ cessicr:. The Govern-
m>nt is sc magnanimsus in their case
that only the other day they got the conces-
sion by the witl drawal of the expori duty
on carpet-packing and other tute products.
Nbow these employers are raising pleas,
so that mare cuncessions and more help
can be given to them from the financial
institutions that are under the direct
control of the Government of India ss
well as of the State Governments. Sir,
the conczpt of allocable surplus is one of
the biggest faults in company accounting
methcds. The employers, who have ac-
quired krow-hcw for  febricatirg the
balance sheets with the purpose of cheating
tihe Government by paying less iax and
cheating the workers by payirg less bonus,
have been successfully defrauding the
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public exchequer and the workers to the
extent of crores of rupees. lInstead of
fighting against the unscrvpuleus empl yers
for preparing fraudulent balance-sheets,
you are giving them an opportunity to
deprive the wuorkers cf their rightfuwl claim
by way ¢f b.nus.

The concept of linking benus o pre-
duction and produciivity has ne relaticn
to tke c.ncept of bomus, as it has been
evolved in this country, and abcur which
Shri Indrajit Gupta has very uskly put
forward his points. At the present level
of productivity, tke wcrking class have got
every right ro claim higher bonmw: and
increase in the wages. Bur the Goverrment
is denying this right to the working class
and allcwing the employers to swell their
profitability. For higher production there
are jncantive schemes. Productivity berus
has nothirg to do with the payment of
benus based e¢n prcfit cr loss. This ncw
ccneept is only another concessicnn te the
employars and an additional werklcad on
the employees, which will add te their
exploitation. We, therefere, will oppose
every measure that will link b nas with
preductivity.

In this connection, I must refer to
three or fiur cises which I am. personally
aware cf as a trade unicnist. As 1 have
already menticned, fcr the last ten years the
wecrkers of the Dunlop factory, = mulri-
nationa! company, were getting 2C per
cent bcnus in the month of January.
This year, taking advantage of tkis Ordi-
nance, the employers have taken a very
peculiar stand. They say that they would
not may any bonus urtil their ca’cifiation
is complete. Nobcedy knows when 1t will
be completed. While every year they used
to pay 20 per cent in the month of January,
this year they are trying to avcid that
payment. Shri Indrajit Gupta has referrcad
to the Shipping Corporation. I wiil z¢fer 10
the Scindia Steamship Compary. Urder the
agreement, the employees ergaged by this
shipping company were entitled 1< get
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a bonus of 76 per cent. This year the
management said “nothing doirg; we
will pay only 20 per cemt”. When the
workers demanded more, the Secretary of
the Union in Bocmbay was  suspended.
Afterwards, the police came and took him

to jail. He is still in detention under
MISA.

I have already menticned that in regard
to providemt fund accumulaiions no step
has been taken so far. Many companies
did not pay even the mirimum of 8:33
per cant bonus. Yet, no penal measures
were taken against the defaulting com-
panies.

Why are you standing in the way of
ollective bargaining  between  empleyers
and employees, whatcver agreement they
may come to on the payment of bonus ?
You have only accepted the amendment
that for 1973-74 whatever might have
been paid, nothing will be deductcd, but
for the future, if any union is successiul
in making a ccmpany pa2y son.e more
bonus, which may r.ot be on the basis ¢f
this formula, why do you stand in the way ?
Why don’t you allow them to have a
paaczful collective bargaining which  will
help production ? Instead cof that, veu are
bringing forward a measure which will
unnecessarily create agitation among the
workers and ultimately affcct picduction.

So, my humble suggesticn tc  ycu is:
don’t kindly sermonise, be truthful and
straight forward ard accept categerically
that this is a retrcgrade step. This is a
stunt that the Government is making
under the leadership of Shrimati Indira
Gandhi, a nice philosophy to create divi-
sion between the rural pecple} and the
working class in the town areas. This is
the tactics that you are very cleverly
adopting. I would humbly request vou to
withdraw this Bill se that the workers may
get justice as before.

At Tmteg wid (331%) : AfmA
Fzwfaq a1gd  gadd w9 F
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faT @3t gar g, ¥39 U Il &
#gex & TF g | fye faade &
e {9 W HASA T 915 987 & HIT
R TE AFEAT AT AT T AT qger
g, Fwawlg wwarg Jfwa IwAiq
w1 T4 Bl FHAT | A F HEI
o1 fae s 2 SuET @999 §F ghiEd
FX@g fwFdl gAEAT  wwdAfT W
H 97ed 9 &f& | 7dr gR1L Apd)
Tear Sft A A & A mEEar
g AAT WIS F AIAZL HEIAF
w95 98T, "WrET, WEw & W,
QT A F I FW AT, GUEATE,
FREeTSt H R W fEan, 9 gqwr
TEW FAC, ST IEH AT T Faqr
7T AE FT GITA AT & q51 1917
FARAATIZTE | S § T §a7 337
gAT THAT AA 19 2, THI & WA

a Frdaw oA & fem o d
Tgar & % ug A9E g 73R
& fag  fFadr @eE AR TR
TEF §—Ag 9 HAT g ATFHA 0F ad
wev § {5 ame &1 gaE  AwgR 44T
i faqg fwwE W&l 1920 ¥ o
ug fevas afeas & g g g1 99
foaer wifes @@ AT T G farr
F feat ¥ a3t w9ar  awgdi @ 2
3 o, MT AGGT SAFT WH drAHT A
AF F | AT WG A AT AT AT
T owell 4 9N S gred § A
AT s St F oFEr fw
ag 9gd WA e, g a1 AAGR FriAAT
F Ar@ LT TS 7 &, Tar A4¥
g =ifgg | gm@r wg Ifge % ag
& TR AFQT HT IGEL SHE AT
a3 gme fagar sifgu 1 #1 o9
aT T U0 2 IHG AAX T FIAH
T T AT =0MET

AW, T2 AATA 1920 F 4T
% 1L G927 AT | T JAT TS qNAIT
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forer infew ofr &ure aff g7 o it
of off eyt & g @ & wywr o der
fiear wix o fgar faqr w1 A e
& v vl ofr oY syt oy e ofy W
q WK 37 & 9w &, IFA A wyar
dawr fqur 9@ & WA foer &

“Pory forg wwrg o w1 AT
®¢ 0% 97 9T qME ¥ ¥ Awgel oy
e & a1 97 oF weer fegwr
BT wrfgh | AT G WAt
I ¥ e fear st wfgy | faeg
FUN ®1 AT W mTY A o
¥ gu ¥ frara o1 e fivar smr

gy 1"

et o & ¥t & v o faer
FTCETY FAH ¥ ¢ AT I T ¥ Gy
qagdd w1 fasar wifex | W1 &% qog
JTAT & OF 9T F qvewy gwr wfgh
afss o5 fagra vara w v@ar gy
fe Qo F7¥ & IEW A 7€ T owme
gy s T wfEy | gn T A s
7Y g ¥ W< wwgst w1 g9 faar
W | arelT o 7 uF v S ug
forer Wi o1 wEITARE FIH & T
og 1 grar =rigy {5 7w § A w1
ard | e 5% &7 Rawy 4§ T 8w
G FTCI FT AL R TAET A
e gt | feRy o & o AT
ww oW & gw ¥ A Jawit
& o1 & ) wefed augdl A S
g wfey | oW fagrr w w0 AT
E 1w fowr wfar nft o ¥ ded
®Y qr & forr dme oy g ) S§ AW
wriegww wt gare wrn s 1§ gy
g wifgxr 39 & fau o faw wfaw
fare oy g7 | W wre Wit ¥ s

o & W e Wire v v 9 e
wrer wr wand & fows WO g
sy ofr ot g § T ww
foar wd 1 v aw o o e
waifatna & dfidz &, sad § fr visht
Wt afmr o & ot afr, fpere
forerr & st i syrerefia off T e o
39 forre Y & &7 sl ot wr dmar
T RN & WTOOT iy oft oY wenw ¥
1921 ¥ wgwmran & wugd ¥ Sw
¥ qaTe ©) wF7 grave ¥ fr o frei
I qTEr AT Iw & & afwe dafor
gr wfyg | v 1% T2 g madr
At B g [T W ATy S A oy
e fear yr a7 W1 &5 Qe arw w7
9T, To AIT WP wad@ St
T ST § AT TR DA A AT T
28~10—1921 FT AT Faar faur o
& A w7l o g, &frw ew Wt
T & forr 7R 9T wgAw weT
BRIT | 991 § 7o Wy ofr & fomm §

“I am clearly of cpincn that when
a mll has made handsire prchits 1le
workmen why have by thar twthful
co-cperaticn erabiud the mill to cain
sucl profits should gs an crdirary 1ub
be gven at the e1d of each year a bors
egual to one m uth’s salary

T g S5 Ay wwan fe
o # a1 BT ST &, FTEAT 7
1T & ST W I gAY AL
o 8% W & 59 A 81 & T e
ORI T R R
s 7 BT O ¥ oRw ¥ 59
L ndc S SR CER R
RFT AAGT AT wor G §, W T
WIETS qTAg G !
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WX 1929 H ofY agi 6 7AW gEw
weft o7 qfmfagi & 11 gl WY
agy ¢ awr w7 & | frfw g oW
T ZET, AT 1941 ¥ N & AW A
w§ WX 7@ 1 I e fggranw
¥ wgt 97 & @¥y 4, g fear
waf ¥ wogdi A faar, wgwwwg
® Wyt ¥ fan Afgw mdendt ok
Fme # g F wag] #7 7@ frar Wi
we WEA H W aww wgr fwer |
o, we famz = Gar gwr 1 1049
& @WE #1 oy GEe 97T AT I ER
Ay ot fear sar a1 @ aaf, wgw-
T MT a8 Jed § ow Few & @d
vaerge TEEY ST TATHN T FT AT
¥t TR ¥ X FemAwa FT ¥ ad
foaf, FremEt ¥ wagdd w1 FTER
FOuT T faur Srar q71 1949 v
7g ween wWimgaw wR, @At §
W AT wwat, gefigaw ¥ X 1950
# ag doem four fr fam fasii &Y
e e § 97 foeli & 3 T W
¥ g fgar s | gafee 1940
w1 @t & 3 foeil & wgdd #Y A
aff forer 1wl o ¥ wewmER &
wws 3§ W 1949 F SAw w1 oW
e faar g1 | T¥ % AT 4g gur
fe wat & fim frei Wi wgwaa
& 10 faei &Y qftw & @ 9x o
wrorer g7 Qiae feegmw # aar W
iﬂ@mfmaﬁﬁmﬂﬁm
¢ & fear a1, 9a W www
A iz g ¥ .o
wroger Wt o fear fs ame
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fear ot wwer § 1 W o Forer sifier
v § oY N v @ & aw oy F
Yeivr e 3 & are, affed
taariz iz, SRwm e fedfidy
ferrer & o, & 2, o Dafamay
¥ Jrx arareY I, s F ¥ W
fert ot | 9 v ag Qe g
%7 wrven san wiwg € aar fe 9w
¥ fasg a=af # & =¥ #Y gzaw
ot g€ st 1950 # o =g gvaw
g et Aqex o o WM AT<IHY
o & far | Iw T R WSS TR A
gz § f few wide & g dfey o
& qiw 39 & gawe 4, § ot 9@ 0
qzTEET 41, WIT IR w2 or fr gw
gEATH & WA Y famzr /a1 =t
qfea ot & 1% *7 ov fr 2fad, da
¥ 71 o AT g § T TW AT ag
wowe 7 € v o ¥ 9@ 7 fear
T & &ar T § S FT wwEr @
fo 7w w7 ot g & fs oS s
¥ e ¥ oEIL atws far o
s, 1949 & &7 & I & AW
S+ v Mz & €Y nf W oy wwer
gfim a ¥ oY nar 9 )

¥ agt uF fades W1 &7 Tigh'
g & R et o= FoF oY v gw
fa1 @@ ford@ wwge & AT ddufie
%1 78 7@ gowy Afew gX ag oAy
2 fir ag & Ww aF oA H s
™ fpar & Wi 8 9 & fraar
frm 3 WX g fomar smer W™
w1, 3§ ¥ gwifgen @@ e
wifgg 1 & ag s wwear § E
wYE grer AR w2w & QT Ad warfuw
e § wag<i & aNwa | fawr @),
afy @@ 4.8 W AY F WA &
wgY, 1960 ¥ & ¥ gw whde fear w1
fr welY &% ot 15 far w1 Aww & oY
afe 1060 ¥ ¥y Tw Wl wr fear
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WA WX TE WAWRT AT I
# o afY fwar ar afew afogr dwec
# oft faar a1 ot Aeem squtie dwr
forer & wrer oft o W w1 Qe fear
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warar fo sevem W SrefefeE
& 97 A9 %) forw w8 1 Fqw £
i @ Jur foay omg 7 wO ey gf
78 gfeaT § W &% I€ F g
W R ARAPFIETTF QLAY
ford & 1 Shewm ¥ W1 AWg A
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@ ¥ gt AR T@AT AEAT g\
T O7dE, W 9IHT  §iAE 99EE,
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e A Ay §, 9 AT Ady
fae <Y &, gver wifedz wr wd fawr
o & (fzeeww) gade gfear faer
¥ wqr &Y wr §—

witweft Qv foat® (wvaf mew)
ek SR RIAT @T AT X

it T Feg Wik - wre o A A
- wvlt § & oY gl ¥ Y wmw
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& 7 oy o T B agf g H
gt Farst %Y fer w7 1048 R o T
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APk wroah § & wie I Rk
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Tt e Pediee fear st ot 1948
% 5503 1y wut IR farx Fan,
1949 % 5600 MW, 1957 ¥ 9404
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Ayt ¥ W | oW g A KA Y
#¥ 7T T g0 § | foy TogT w
w1 ¥ fag darx § &feq s7wr e
FEMEE T qaar) @ ¥ g el
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WERREIR ¥ A e ey ig—aawiar
1955 ¥ 5=~ gur @y g woTT 9%
AT ? T WU 9T W7 | T 9%
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IAFT SreFmy @ grefrfat adr
famumfar sdfr ¥ s v afT ¢
ot dx F 3 e s 2219 aat
WEamarrasrdafasmme = J
gwa € fr soe dai & &2 I €
Hfm fme ot &7 9t 79 B, = AT W
¥ | wgnemarr T fow wrfas OF oA
W A4 § | REWLHETY & WA Sy
F g waht gm ardw T3 )
AN ¥ uF Fz #1 fgaw & 9w gy
vEAaT A9EAT § —

e wfive w1 AAvE e
¥ forg § 1 o7 W Paroar S

&Y ow Fag Wik : ooy A fae
|tz |

el ity sgSFgTAFATRN
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T € @ A 7 g aw A e 4R
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€ 3w gfwaw dreftwy ¥t oo for amey
 qyT W wew § ay wg kP oY
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A QT Tro FAA (FTAR) -
aqata wgey, § I3 wfedy M7 gq
fasr @1 favg w37 & fag @3 gan
g1

SHRI RAGHUNATHA REDDY : Please
speak in English.

SHRI S. M. BANERJEE: Sir, I have
d=cided to oppise this Bill 1nck, steck and
birrel. As a working class leader who
has bzen trying to champion the cause of
working class for the last thirty five years,
this was a rude shock I g-t, when suddenly’
one fine m - rning I found +*hat an ordinance
had bzen brought not te ban retrenchment,
nyt to ban lay-offs, not to ban ciosures,
not tc taks cover tliz clzsed unmits, but to
reduce the binus from 8-33 pz2r cent tc
4 per cent. Tacre was jubilation in Kanpur -
in all thz big business h-~uses, whether
Singhania, Jaipuria or Bagla, and the
manifestation of anger in the entire work-
ing ciass areas. It was a bolt from the
blue for the woarkers and a boon for the
capitalists. As my friend, Shri Indrajit
G p-a sid, if \he working class are ccn-
vincad that this decisicn was in the larger
iaterest of the country as a whole, they
would not have raised their fingers, but
thzy are convinced not beczuse Shri Dange
says or bzcause Siri Indrajit Gupta says,
bit from their own experience they have
realised that this has been done at the
instance of Tatas and Birlas who were
always against payment of 8-33 percent.
Hbn. the Prime Minister, for whom I
have the greatest regard, asked how any
u1it waich is susraining a loss can pay
the bonus. Do you think that all these
industrial units are ptilanthropist csccie-
industrial units are philanthropist socie,
ties ? Taey run cven after losses. I have
yet to sece any industrial unit which hds
sustained loss and paid 8-3 percent or
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4 per cent bonus. May I ask hon. the
Prime Minister and the Labour Minister,
will any capitalist, will any owrer of a
private sector unit be prepared to shcw
the number two account, as it is widely
known? They maintain two accounts;
they manipulate the balance-sheet. When
we negotiate fcr bonus, the manceuvred
balance-sheet is shown t0 us. But the real
balance-sheet remairs with thcm. Had
the balance-sheets been cerrect, then these
raids would nct have resulted in the 1n-
earthing c¢f so much black mcrey—«0 the
tune ¢f Rs. 1500—1600 creres. If the
balance sheets are riglt, correct ard
hor estly made, then where is the guesticn
of black money at all ? Not even the
Prime Minister is entitled to sec their
No. 2 account and natvrally, as a result of
that, the workers will be deprived not only
of the 8-339 boaus bu*, in future, cven
the 49, will not be given to them I am
reallv surprised. This acticn was  teken
at a time wher. the working class thrcugh-
cu* the ccuntry 1allied belird 1he govarn-
ment in  fighting the right reactionary
forces and defending the cmergency and
the 20-point programmme. I do not kncw
who inspired the Prime Minister to do so.
She had been telling that when some of
those representatives of cther countrics
came to see her, she had a dialogue with
them and that they were surpriscd st what
was happening in India. They probebly
censidered  Irdia to be a werderlard.
What about the neced-based rm.iniirum
wage thar is given in other ccuntrics?
What about the amenities that are giver
ir other covnuries? Is there any cther
country, any develcped ccun‘ry, v lciler
capitalist or socialist, where pecyle s-zive?
And 27 crores of people are livir g in star-
vation conditions and belcw pcverty line.
When you talk of other countries, please
talk of the service conditions and the
woéking’ conditions of the working class
there.” Not to talk of bonus--I am prepar-
ed to say that we do not want bonus at all
but give us a need-bassa mirimuvm wage.
We eore ‘told, ‘Why don’t you consider

-in 1974. Now,-what happens?
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thosz p:ople who are unemployad 2> When
you talk of rzmoviig uiemoloyme:nt, the
talk, ‘Where is the money? Will tae
moaey sived on account of this non-
paymant of bonus gd into the hands of
goveram:nt? No. I am surpised.. In
Kanpuar when piym:nt was made in 2'-3
of the textile mills, 8-33% bonus was
decided in the balancz-sheet and 50%
of the work:rs were piid but immesdiately
afcer this Orlinance, the mainagem=nt
refused to pay that amount te the wotkzrs
and also asksd the worksrs to pay back
the exc:ss money p:id. Kanpur has a
glorious tradition of fighting. 'They refused
to give back that amount. '[‘hey staged
a token strikz. Th=y staged a stay-in strike
for 6 days and the minagem:nt was com-
p:lled to pay 8:33%, cm:rgzncy or no
em :rgancy.

Not oxaly this, waat about the pablic
underiakings? I am surpsised the HM'T,
Pinjore which had a profit of Rs. 78 lakhs
only in 1973-74 pail bonus to workers at
20%. And in 1974-75 the profits have
riscn from Rs. 78 lakhs to Rs. 238 laklts
and the work.rs are offered 49%. If this
was not link:d up with production or
productivity, where was ths question of
profit? How did they ecrn a profit of
Rs. 238 lakhs? 'T'hey have boyceottea it
and th:y have not ac:cepted th: bHorus-

"T'ake the case of LIC workers. 11 1974
after two months of negotiations and with
th2 help of the hon. Minister, Shri Raghu-
natha R2"\ 'y a~~"the then Finance-M: “ister,
Shri Y. B. Cinavan and thz Chairmin of
the Life Issuranc: Corporation who is
now the Governor of the Reserve Bank,
all the recogrised all Iidia units of the
Life Insurancz. Corporation emnloyzes
enterec into an agreement for four years
in January, 1974 and i. was a package deal
16% bonus was pii! to-the émployee
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They have been told that this money is
going to be recovered. Please tell me.
When those public sector undertakings
are not covered under the Bonus Act,
how can they come within the mischief
of this Ordinance? Ultimately you have
to take recoutse to move the court of law
and we moved it. T'he Bombay High Cou!®
gave the LIC employees a stay. It is not
being recovered, But I want an assurance
from the hon. Minister that those publi€
sector undertakings which are not goverr.ed
by the Bonus Act should not come under
the mischief of the Bonus Ordirance.
There is four year agreement. Once that
agreemernt is broker, only in the case of
bonws then it effects a package deal. There
‘are so many dos and don’ts. We had to
agitate for each and every matter, on
which an agreement was reached. Once
the sanctity of the agreement is brckev
by the LIC Chairman or by the Govern-
ment or by tke Finance Ministry, then the
employees should not be held respon-
sible if they are working under GIC or
the LIC. The bank employees have been
deprived of this bonus. Now they said
that the employees will be getting 6%,
7% and 8% only. 8% is only in the
case of eight banks.

The hon. Mirister, unfortunately, had,
read cut the speech, perhaps, against his
own conscience.

SHRI RAGHUNATHA REDDY: It is
not so.

SHRI DINEN BHATTACHARYYA:
He is a prisoner of circumstances.

SHRI S. M. BANERJEE: I do not
bother whether he has a conscience or not,
I have a conscience and I have defiritely
decided to oppose this Bill. My friend
Shri Ram Singh Bhai also spoke in a
peculiar manner. The poor fellow has
been hammered enough not to speak
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these thirgs. I am yet to hear another
’sleech supporting the Bill from Mr.
‘Stephen. I have seen them opposing this
Ordirance and” chsmpioring the cause of
the working class in the apex body meeting.
I have seen Mr. Stephen stumbling in
every limb. I have to see IN'TUC leaders
like Mr. Davié Ramarujem. Alorg with
them is a mighty veice ard they said that
Goverrmert has ro busiress to do it and
ther. Mr. Naval Tata was laughirg at them
and tellirg them, “My boys, you are to®
young for it. We hsve irflucrced the
Prime Minister ard the Prime Mirister
bas done it.”

INTUC leader—-Alr. B. Bhagwati—was
the first to issue the statemert. I want
that IN'TUC should come forword today.
‘How czn they ? Let them defy the whip
and cppose this Bill which is rot in the
irterest cf the werkirg class.

Now there is the question of procduc-
tivity and production. If producrivi"y is
not there, why do you talk of procuction ?
Where was this Ordinance when lakhs of
people were laic off when 12 textile units
were closed ? That Bill is coming now
that too in a manner with three mor..th;
notice busiress. There is ro purishmeny
for those ar ¢ after three mor.ths they can
close.

Take thc irstance cf Defer.ce Produc-
tion, 28 Ordrarce factories have worked
on a piece rate. The rate is fixed by time
anc, motion stucy. They earn 1009, after
their workirg fcr 8, 9 ¢r 10 hcurs even
It is those workers who save the country
by manufacturir:g sophisticatec. weapons
in our country. We were proud of our
Vijayartha tarks, all our guns, all our
rifles, all our shells, etc. Today the Finance
Ministry has come out saying that if there
is more than 509, prefit, it should be re-
duced and there should not be more than
509, profit. Willit not affect production?
I ask. Is this the way to increase pro-
duction ? If it is 609, you say it should
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0%, Do you think it will give incentive
to the workera? o that case they will
be losing production. This particalar
thing will sct adversely on the morslc of
the workers, T plead with the hon. Prime
Minister. Only the capitalists have been
taking advantage out of it. I want two or
three things by way of dlarificstion. I
want this assurance from the hon. Minister.
I moved an amendment in page 7. I raid
this;

“Nothing contained in this Act shall
be construed to preclude employees
employed in any establishment or class
of establishments from entering into
agrecment with their employer for grant-
ing them an smount of bonus under &
formula which is different from that
under this Act.”

This is my amendment and I request
him to sccept this. When the Railway
employces demanded bonus, when  the
Defence employees demanded bonus, when
the P&T people demanded bonus, they
saict, departmental undertakings will nog
give bonus. When it comes to public
sector, they said, public undertakings will
not be covered under the Bonus Act. The
Minister should give clarification for all
these things. What is ssid in the Rajya
Sebha? Itiadecided that whatever amount
is paid in excess of 49 willnot be recovered,
'We knew that it baa been done purposely
from 1974. It is just like this, when I go
to somebody for begging.

fedft ¥ we ¥ v wh wiF oY
yor oy & 1 o1 g R g
e, o o wifed o

It s just Jike that, When bonus is deducted,
it is deducted this way, you are deducting
retzospectively from 1974,  Then some
peraons said, lat the Primé Minister save
us frosa this, let. 2074 be protected. 8o, this
has dmen dong. S0, that is not consplstion
M L85
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to the workers. I appeal to the Prime
Minister in whom the working class had
every confidence. They stood as one man
at the ume of external aggression, at the
time of internal disturbance, gt the time
when reactionary forces were trying to
subvert democracy in this country. The
working class did not co any such thung.
They stood solidly behind the Prime
Minister.

16 hrg.

Is this the rcward for the working
cless ? Some people got Bharat Ratna;
some got Padma Bhushan and Vibhushsn
and hundreds of people got Padma Shri,
But the working cless with the support of
Shrigati Indira Ganchi got 4% bonus
this year and they would get no bonus
next year. Whot a reward she has given
to the working class ? Mr, Pakhruddin
Ah Ahmed should have come bere and
announced the award to the working
class, You are flourishing here becanse
we are producing more, If we: do not pro-
duce more, these would be retrenchment,
lay-off, closure and no' punishment to
anybody else but they will be given thwee
monthe’ notice. Actually the workers are
given slow poison, and by giving theee
months’ notice, you will kill them. This
is @ greatest reward that the woeking class
will get, We shall not uke it lying dowa.
Benerjee may be there or may not be there;
Shei Dinen Bhettachieyys may not be
theve, Today the leftist parties may be
disunited for various reasons. Bux when
the question of uniting the working class
srises again, we shall all unite and try to
see that the bonus is restored. Mr. Khaditkar
was laughed at. M:. Khadilkar has dome
s lot, Shei Verma said

& cfxr ot ¥ fwer wr sire IR
wrvwdt wwe fear e oy v fe gw
¥ wweht g€ 4 ) e At W e
forerr wt % it el ¥ farwi W Wit
ag vyt w1 fie gl quedt gt § e
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SHRI S. M. BANERJEE : So, Sir,
what I say is this. . We have moved certain
arrrndm’nts I do not kiow whether
they wdl b= accepted by Government
The working class has been rewarded
very badly. That is all what I want to
say.

 SHRI C. M. STEPHEN (Muyatta-
puzha) : Mr, Chairman, Sir, when the
debate started, I was not very clear in my
mind wh=ther I should part1c1pate in the
debate. Bat, after’ Mr. Banerjee’s spzech,
I felt no doubt that it was my duty
to participate in this debate. He made
an app:al to the M:mbezrs of Parliament
on tnis side who arein the trade union
work, that they should defy the Congress
party whip and oppose the Bill. May I

onus (Amdz) Bill

very humbly tell hun at the very start that,
as far as I am concerned, I don 't consider
that this measure demands a step such as
that.

Nevertheless, I am fully conscious that
the Bill we are discussing today is one of
far-reachmg 1mportance—not for what it
contains but for the channels through which
thls Bl“ 'will gmde the industrial reladons
m thlS country hereafter. I am tharkful
to Mr. Banerjee for bearing witness before
this House thatin the apex body and in the
other forums myself and the other members
of the INTUC fought for a position different
from what is reflected in this Bill. Even
after this Bill was introduced in the Rajya
Sabha, I shOuld say, that T’ and the mem-
bers of INTUC Parllamentary wing conti-
nued to pay ourrole and sibmitted a memo-
randum and asked fOr certain amendments
But, the Labour Minister was able to
acceptonly one amendment,namely that the
Bill should have no retrospective operation
and thatin respect of 1974, whatever bonus
has been paid to the workers, should be
treated as a closed chapier and that must
not be collected back.

wa, thls is ‘a measure about which
one should say, hke Roger de Coverly, that
much can bes said on both sides. There
are certam redeeming features There aré
also one or two features about which persons
working in the trade union field will cer-
tainly fe€l unhappy and sorry. The re-
deeming features are, as was spelt out by
the Labour Minister, the extension of the
coverage of the Act to a larger area, namely,
to establishments where less than 20 per-
sons are employed. Itis left to the respec-
tlvc State Governments to issue a notifica-
tion' to that effect and bring it under the
coverag: of this particular Act.

Another thing is that where minimum
bonus is paid, than the absolute minimum
is raised from Rs. 40, which is the case
today undcr the Act, to RS. 100. This, as
far ‘as I could see, 1s not a small thing,’
bscause theré are a largc number of workers
in this ‘country who are paid accord-

Res.and Payment of 132

gt i



133
Bonus (Amad:r.) Bill

ing to the Minimum Wages Act. Their
wages will not come to anywhere that
figure. In my own State, the coir workers,
the cashew workers and the hardloom
workers and a large numbsr of workers
who came under the M'nimum Wages
Act, who are beirg paid in accordahce with
the terms under the Minimum Wagesv Act,
for them if the minimum becomes payable,
then the raising of the quantum from Rs. 40
to Rs. 100...

SHRI DINEN BHATTACHARYA
How do you say in the case of handloom
workers that is so ?

SHRI C. M. STEPHEN :
is payable, raising it from Rs. 40 to Rs. 100
is certainly a great gesture.

In case it

Thaen again, with respzct to the calcula-
tion o¢the gross profit and. the calculation
of the available surplus; that also the
Minister has spelt out. With respect to
calculation of the gross profit, amounts
which are paid or provided for as
national gratuity payment otherwise than
undzar schem=s accepted under the Income-
tax Act, that also used to be deducted and.
there wasno adding ‘back permitted. Now
anything thatis provided for in the balance
sheet or profit and loss account in excess of
what is payable under a gratuity scheme
approved or is actually paid has got to be
added back on the gross profit side. On
the other side, it is now provided that only
some types of subsidy have to bz deducted
and not all types. That makes some differ-
ence with respzct to the possibility of an
available surplus. Not that it is a
great boon. But that some changes with
respzct to those calculations also have been

effected.

Now, what are the other changes that have
been brought about?  There are three.
First, availability of minimum bonus,
irrespective of allocable surplus is taken
away, and it isimposed as a condition prece-
dent that there must be some allocable sur-
plus, if minimum bonus is to be paid. Not
that the minimum bonus is to be paid
only in accordance with the quantum of
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allocable surplus, but, as was explained

by the hon. Minister, if there is one rupee

or cone. paisa as allocable surplus,

then the minimum bonus willhave to be paid,
whether or not they have, got the money to

pay.. Now this principle has.been brought

in as a new thing.

Secondly, the freedom to enter into an
agreement otherwise than under the
formula provided for in this agreement is
taken away.‘ Let us be clear about one
thing.. Even in the present Act, what was
provided for was not the freedom to enter
into an agreement to pay any amourt other
than that provided for but the freedom to
evolve formulae different from the
formulae provided forin thisagreement.

SHRI ERASMO DE SEQUEIRA
(Marmagoa) : Same thirg,.

SHRI C. M. STEPHEN Certainly
pot the same thing. I could say that I
have signed a large number of agreements
just saying ‘agreed that this amount will be
paid as bonus’, without reference to the
formula here, without spelling out another
formula at all.

Then bonus based on production ard
productivity is safeguarded, subject to the
maximum of 20 per cent. If a production
and productivity bonus is provided, if a
formula can be evolved on that basis, there
is no question of allocable surplus nor of

available surplus.

If a formula can be evolved, then bonus
can be guaranteed. I want to place before
the House two or three main facts. There
was a bonus review committee. Its report
is not available to the House; I know that.
Unfortunately that committee was not able
to present a unanimous report to the Go-
vernment. Even thelabour members of
that committee could not agree on any
formula. Without seeking to provide any-
body, I want to point out that there were
three seats for labour members on this
committee; one for AITUC, one for
HMS and one for INTUC. When the
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lste lamented comursde Sitish Loomba
who was & member of this committee
died in « plane erash, inspite of repeated
requests to ATTUC to nominste a person
to £l up chis sest, for reasons best known
to themselves, they did not do so. In a
democratic institution and government,
when a particular formula is sought to be
review:d in consultstion with labour repre-
sentatives there is a responsibility for central
trade unjons to play a role. The INTUC
had its representative; HMS's Mahesh
Desa: was there and he agsumed an adven-
turigtrole; he is now out of HMS. AITUC
refused to go in and sit together with the
other labour members to evolve a farmula
in their effort to present a report on which
at least the labour members could be united.
There they failed the working classes, a8
far as I can see. So before the govern-
ment there was a report produced by an
independent member and the chairman;
another report presented by the private
scctor employers and another report pre-
sented by the public sector representatives
and snother report was presented by
INTUC. After Mr, Banerjee’s speech
testifying to th- forthright fight INTUC
has been putting wp, I do not want to
elaborste on the fact that the INTUC re-
commendstions  were not aguinst the
warkiag class. Mr, Mahesh Desai put up
som: adventutist proposals and AITUC
remined silent by abstsining from the
Committee, It is in this context chat I
sty that &s a contral trade unionist, the
AITOC have failed the working class in
this country, to the extent that they failed
0 it together sad evolye & formuls and
sdvise the government unanimoemly for
and on behalf of the working cless.

Faced with this situation, the Govern-
mzot bhad to talee its own decision; it took
s1nthing from this and yomething from
that and they ohme 4o this decision that the
miniman bows b retained subject t0 the
exdition thet ghese nyseg e some alloohie
sxcplin] Eor the parpose of calcuipting wiip-

cable surplus opde pe afterstions
hhvmuf:ht:?mdat.

Why exactly an agreement outside the
Bonus Act fomula could oot be per-
mitted, was the question that waes raifed.
Let us look at the bonus history. At one
time struggies were going on for Bonus.
There was the lsbour appellate tribamal
formala and then finally the Supreme
Court decision; let somebody be appointed
a0 that legislation could be enacted. Legle-
lation was accordingly emscted. Legisla-
tion provided for agreements outside the
formula. What was the result? Has an in-
telligible or intelligent productivity-bonns
formula been evolved in the course of ten
years. I am not talking of a few instituticns
here and there, where there are production
and productivity bonus formulse. In a
tsrge number of institations such & formula
has not been evolved; no trace unjon has
ever tried to evolve a formulse that
way; a thing thet should have been
evolved, has not been evolved. Then
again what was the rcmult of this
freedom for agreement? My friend Mr.
Banerjee said that there were sreas—public
sector asress—where large amounts were
baing paid and there were privare sector
areas where large amounts were being paud.
At whose cost?  If there is enough surplus
warranting the payment of only 10% and
if agreement is cvolved between the
minagement and the labour for payment of
30%, at whosc cost thia is being doge?
I have sbsolutely no doubt in my mina that
income-tax is being taken out and st thst
cr9t this is being done. The bomus riview
¢ muittee collected details sud the details
show that 80% of the cases are those in
advantage of aad the bonus was being paid
at & lovel far higher than warranted by this
formls or by the Appellate Tribwunal fog-
mula. This is ut the cos of the whole
sociery, Wheier or nog this should be
posmitred is & muter which the Goymn-
ment  had w0 take Into.gpconst. A g raidte
Unjpn wogkes, mpeelf and Shei Renegier
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are very keen to gzt freedom for workers
to have an agreement at higher level but as
parliamentarians and as representatives
of the p=ople we will have to look at the
otherside also. Ifthe freedom of agree-
mant is to bz given, then why the statu-
~#ory provision?  If the freedom is given
then the whele thing can be left at thst
stagz. But why statutory  provision ?
Statutory provision is for the purpose of
evolving a m:thodology and the Supreme
Churt has gone to the extent of saying that
whosoever is not covered by this Act will
not be entitled to bonus at all.

N>w. the trade union workers are pinned
down to the position of evolving production
and productivity bonus formula in crder
that boynus may be procured for their wor-
%:rs. There will then be no question cof
the bonus being cut down. Here-
after the course of industrial relations will
take certain directions. What are the
directions ? Government says: no bonus
if there is no profit. That is agreed. But
who is to determine the profit.
Heare com:s the question of labour parti-
cipation. You have brought in a scheme
where labour particulation is allowed
and we shall be driven to the extent of de-
manding that the participation be complete
and thorough. Now that you say that
profit is a condition precedent for the
payment of bonus—involve us in full
participaticn  in  the industry. This
is the trend in the industrial relations,
which is going to take place hereafter. That
is why I submit that thit Bonus Act is an
Act which will have considerable reper-
cussicns and it will take a certain turn which
you have never anticipated. That turn
will take place. Now, about this 819,
1 am absolutely clear in my mind that
I can come to an arrangement with the
management in this respect as part cf a
wags agreement, There was a provision
in the old Act whereby any agreement
whereunder the minimum is given up,
would be taken as null and void. That
provision is repeated in this Bill. . [
¢an take advantage of that. I can come to

of Bonus (Amd:.) Bill -

an understanding with the management
as part cf the wage agreement and I can
compel the management to enter into ag-
reement and say reserve ‘it as Cefcricd wege
under. 84% for me at the end of
the year, giving up in return the statutciy
minimum Bonus. That will be covered
by income-tax  prectection. It  will cer-

“tainly help to ensur¢ the minimum bonus

because it is a package'cieal with respect
to the wages.

What I am submittirg is, ancther pro-
duction ana productivity fermula -will
be evolved and more and more thinking
on these lines will certainly take place.

- So here is an incentive for the *rade union-

ists to come and say that we must have a
voice in deciding what should be the pro-
ductior.. What I am submitting is that
there will have :c be more participation by
workers. This is going to be an incentive
for more of participation by workers in the
management of the industries. This is
going to be the incentive fer harder wage
bargaining in order that their take-home

pay may not be cut. New devices will
certainly be evolved. This is not

the end of the matter. You have
taken this position because the  con-
cept of deferrea wage about bcnus was
taking a different development altoge-
ther. If it is deferred wage, it was asked
by other sections, why limit it to industrial
employees. INTUC passed a resoluticn
in Goa saying that hereafter the pattern
must be 12 menths work and 13 mcnths
wage. We also said that this must apply
not only to industrial employees but to all
employees including government em-
ployees. So, the government had tc take
up the position saying, “ Bonus is not de-
ferred wage but it is either profit-sharirg
productivity sharing”’. These two
principles have now been spelt cut. I
welcome this-Bill in one respect, namely,
the ccenfusion about the ccncept of benus
has now been cleared up. Tte originality,
initiative and mental applicaion --6f the
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srade union leaders are now being chal-
lengad. Innovations will have to be  built
in and productivity formulae will' have to
be evolved. All I am submitting, is,
this is not such a disastrcus thing as is
to be made out by Mr. Banerjee and others.
All that  has happened is for minimum
bonus a condition has new been prescri-
bed. Thzre must be some allocable sur-
p'us. If all induastries in this c-untry are
working .without any allocable surplus,
it is certain that this country is going to
dogs. Therefore, those' industries which
will bz hit by this Bill will be considerably
limited. The woirkers and trade union
leaders in thdse industries will have enough
ing>nuity and initiative to evolve produc-
tivity formulae so that their bonus could
be safeguarded. Or, they willhave the guts
to bargain at the wage bargaining table to
see that their take-home salary is’ fully
protected.

This is a Bill about which much can
be said on both sides. But I am very
clear in my mind that this is a watershed.
Let rot the government, the public sector
and private sector get away with the imp-
ression that this is the end of the journey.
This is the beginning of another fight
which will end up only it the full partici-
pation of the workers, not the type  which
you have proposea, but full participation
in accounting, production, building up of
invantory, deciding to whom to sell, what
to sz1l and when to sell, deciding whett.er
the accounts are correct or not. This will
be the logical end of this fight. This is
the incontive and challenge that this Bill
has given us and I as a trade unionist. ac-
cept the challerge. We will go ahead ard
meet the challenge, and face the public
sector, and the private sector’ in the proper

manner.
With these werds, I support the Bill.

SHRI ERASMO DE SEQUEIRA
(Marmagoa): I support the resoluticn
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of  disapproval moved “by Shri
Indrajit  Gupta . because to me this
ordinance and the Billare an example ' of
how  without reluctance—I use ' this
word because ‘shame’ is unpz;rliamen-
tary—this government tries to mislead
this Hbuse and the people of this country.
According to this Bill, the objective is tc
provide for payment of bonus to perscns
employed in certair establisbments c¢n the
basis of profits, production or productivity.
My submission is, all that this Bill has done
is to abolish the minimum bonus. It
has not at alllinked bonus with either pro-
duction, profit or prodvctivity.

Let us look at the conaiticn: under
which this ordinance was brought forward.
I know tlhat the Government keep sayirg
in this House everyday that the prices are
coming dcwn. Side by side, the ladies of
1ndia—this being the International Wcmer’s
Year—whe are far better judges cf what
is gHhing on than anyindex that the Govern-
ment can manipulate, keep cn tellirg
us almost every manth thar the essentials
are gctting more expensive; life is getting
more difficult.

What has this ordinance done ? It
has gone against the basic principle of the
Industrial Disputes Act—a facility or.ce given
cannot be taken away. This is not surpris-
ing because the Goverrment before the
Emergency was not existent. If this is
the Government witk full majcrity, when
there is ro problem of law and order at all,
it shoule go against this principle, it does
not surprise me at all. All of us know that
already the share of workers in the value
added by procduction is going dcwn. It
is according to their cwn Reserve Bank
study. And tc abolish the minimum wages
in circumstances such as this, is not giving
spart to production but it is only to
enhance bitterness amcng the
workers. | have no doubt that any
responsible employer in this ccuntiy is
very unhappy about the cancellaticn ¢f mi-
nimum bonus beécause it concludes rothing
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Sir, the cption that existed tc come to
an agreement with his workmg force that
he. can_pay more b nus than is pr0v1ded
m the Act; has beer taken ‘away.’ How 1t
has been taken away ? Look at secticn 29
Provisc : “Prcvided  that'~ the _deduction
in respect of benus paid to an empleyee cmplc-
yed in factcry or other estabhskmem te
which the provxsxons of the Payment of Bonus
Act, x965 apply shall niot exceed the amount

of bonus = payable under the .Act.”” No
deducrions shall be avallable under the
Incwm’-tax Act Not onlv do you say to

an emplcyer that you shall nct pav ' benus
than the prescribed limit but ‘you also say
thetif you do so, you shallpay tax no what
y:u have already paid. This is the ex.ent
to- wlich this shameless Government is

prepared tc go.

16,27 hrs.

[Sar1 C. M. STEPHEN in the chair :]
Mr. Isdrajit  Gupta was saying and
rightly s0 that the first victims of facing
judging by international experience are
always the working class. I am only
sorry swien he sees creeping fascism staring
at him in tte face in this C ingress Gcevern-
m:nt, Mr. Indrajit Gupta chooses to ignore it
and lcoks for phantoms in the JP move-
ment. Let me  tell bim that he is terribly
wrong if he feels that the werking class did
not support the movement. If. it hkad
nct one could never had a march of the mag-
nitude of the pzople in Delhi.

Sir, the BLD cin nev:r accept that bonus
is linked with the preducticn or prcductivity
when only the minimum is taken away
and the maximum: is retainec. Hew cap
anybody say that I have linked the bonus
with producticn when there is a limitaticr
of 20 per cert ? How can anvbcdy say
that this Bill is gcirg to give spurt - to pro-
ductivity when you say that you shall not pay
m re than-20 par cant 2 I am sure, the
G w:am:at m.ast be feeling that every
workirg min in this country is a fool if they
expict anybyay with any sensé in his head
t » believe it.

Bonus(Amd:.). Bill

If this Gevernmens is interested ir lirk-
ing bonus with production ard with ,’pro-
ductivity then the removal of the minimum
is all right; but the maximum 'fust also be
removed. And I have 'an amendment tc
this very bill, to suggest prtciu]y that. If

" this - Goverrment ‘wishes that prccucnm

shculd have a spurt, rhat prcducuvxt:r,
should have a spun "then’ not ‘only “must
it remove the maximum ; it must link bcnus
not ony to scme kind of a formula, but also
to the ration which wages besr to tte value
of production. Then it will be realistic
to except, within that guaranteed miritum,
to protect those who do not have afair wage
Mr. Chairman, Sir, yov ycurself were speak-

" ing about scme of the changes and scme

of the redeeming features cf this Bill; but
I submit, Sir,that they pale into insigrifi-
cance if the maximum is retained.
While I agree with ycu that it is a water-
shed, I hcpe that in the case of the hon,
Memter who was speaking so bolcly ficm
the Cngre.s berches, it will be mcre than
the more shedding of—:you krow wbhat.
Sir,this {bill as it comes forward to this
House, is nothing more tnan the misuse
of the Emergency. This Bill can crly
be characterized a: the bctréyal of the en-
tire wcrking class by the misruling Ccng-

ress.

st /AT TRy (wdadr ) - waich
v3T, =y few  f.9a% 9 @@
F91 %1 78 & 3z faeday g faarar-
TR OIH AOLNAL &k, FTAT A7
Gor, FFATAE A HGAT qEsT S fapar
g aAd F o W1 98 FoATAMGATE R
F4 W WT MW g faw & gard
qAl wg T4 ahd & a8 fonradi §) s
#9, g% faga® «rq & T IFq &
grgey § fad avg i ata gidr g A1
TEA %X T mifes av TEALTH
faer @ mw vo wg faaT &1 89
7o qesqfn & T fadga &1 F@ar
2 A aiga @ fe fadaw asd &
far wdasafi g
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st Iw W owwy, W Wy
sy WY errfin Pear e § wa &7
wex § e 3 & {oft & Y o
e § x2 wF, 9T ¥ ST W,
wei w2, 7 a w0t wid o wrfes
feafn g o wagn § ¢ oWk
wqreT § FOvET AW & T 6t
waie fa¥ | qe I ar § W
% W ¥ g ag 1A Y arr wre-
wuy §-qft fad gw @few wd
¥, ww, fag g S wod § o 4w
Hz fam fslY W g9 wawA w
¥+ oy A oy sravww &) Ao
A e gfez § e g g A=At
wrariw ¥ gy N7 ord fedlt Ko v A
& wager g wg on & faaw ¥ oWy
ot wrAT oAt § W 39 g yasr iy
weT g frar § 1 gL AW W awd
oy § terrmre §, wrd-renc §, oo
a1 # w8 §, WY wa way qrer § o
3 Wl wefew W fraet F afe-
wq fear § 1 gafad 97 & afy gard
werpyfe 1o wreers 8, ©r @ Wik
Qra I asa !

o} g A1%8 ¥ Avyg A A ¥
o} § o g ag W ST ¥ AT Qv
fs tw & arge gs oW ¥ war Foarer
T+ Iergow & fad arara X WX
wid W Fg & A1 9T 2 wftA W
ofefors don 3§11 wtg O o
wid W 1 AN Ty OV
o ugt Wy 25 Wt ¥ e aE
% Q% % uWr a® wer afy feur
ot get § Wre oyt T e ST A
etk meddr g w g
weaar o § @ gafag gurdr voamat
a2 R %

afrwy goarx o fudow wiat §,
FLATe & €7 ¢ wrelt sparqed WY §
W ofd & gt Sroreawy & fyor
®T weX sury # on & e g N7
%) y3 wfufre) verr Y @ WiT ol
Yreefrorr & wrek ¥ wrr wy qp A
a1 xafag dw femra § fowa
 wre o Froda gar §, gk ¥ ey o
frefat & uy wavw ) Sow Wit wUR-
ol 133 & cafoy wow § fx oy
fafia q@ gat o1, 39 aww odd W
rdfoey fad ardy ¥ o v ¥ Nag
Trr w¥ feat war widgaer anaerc we
w1 fig firaY se&Y & wwr oy a1 wren,
4 T gr fraar W1 qelve ANT@
4T, a3 e §T A7 &) o7 ST gr WY
arR & Ay gAWT wA¥, geAT A7,
e, va AT yay i ot i
Wi ¥ wafam goerT Auw wNS
frggwer &1 9T 3@ w1 ANaw wolrew
arw fearwar 1 gy 1064 FMrarr g avy
s ST Raw AsE gE Wit @ @
fadz frlr wr ot 178 e 1965
# e gt o 3w ¥ oY ww T Ay
war WX greew o gur wf
g xa% W, mq grETT ¥ AW
Fgva & oY war Wfoum s ¥ T
wroqat fewr sfe W 3, 33 T
Frorw 3% wr o1 Hfiws 30 Y N wF wye
gy W gs Wt A T agwTAr
¥ firar S gax & qet 37 &7 A
q FE AT AW QXTI | XA
® gt ¥ farrw §  afsr  yo
WY ¥ IW W FwETAT 4§ figar wie
vast Tfrar ap gur e e g
¥ by Wit ot 2 ¥y, [
sty o fowd Mewer v 1wt
Freves wr Y ork & 44 frew fewfs
Qo wiifeg o wy feaefr & ot wE Xx
v wewr W gy 1073, % v
fefrar widt Frger 57 ot ok
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?s#cﬁhﬂuufqﬁﬂl ¥, angi
T ¥ 2 ¥, Aows §veT W g T,
ow qiatfieer w1 o oy shedir
o) g & wyg w3 o Wi wa
w8 A aoft fend oy, fra & arx 25
frarxz, 10 75 ¥ wnfedww fawtan o
W wiw g fagow w7 F w0 HoTw
T o7 & e xdfve €7 e
By oY Fran & forg Ao wqr iR
IF 7T oyl W off § ) . g7 &
NTg W Swema & wrg oy frar
Tar & W it w1 4 orAw Nam
et g v # A wa
2 % 4 vedve WY faa T8 qr Wt
FLHTT 7 5”8 *1 glafewa saxa b fe
FE 4 T fadat W gy §U
g ghTx § fe afias fesragera faezn
#T F13T B AT 4 THEZ 9T TR 3§
A ge feara fam g wge
wogT w1x ot fear § /% fis flt oY
IO H g7 jowEdr T ), M A
o Iq ¥ wrigwrdr i 1 xa vy & faw
Fra avaff o davr wgw saray §F avefr
3 wie gadr fotenr 7 R e wpw
fraw ug o1 fie 40 o¥ ¥ ww Avw
At fear wrqar + €9 AG feam ¥
Y ¥ 100 Wi ¥ feav fran § Wi
% ExTyw gy ara § AT wwd & fe
A1 Wfex call gx waer § Fxasdt
A ARty WS g gw W
wreaTe dWafz Qi YT az Sanwe
*r &qve wtar W TH € Ww A
w2 | F8E iz & urarT o e
® ATACT AT | O A OF IgT
wra dngar g T ger ag d
¥ g Qat sy O wifieg, fre &
avd w1 or wfafdic vt T o -
T arx Wt ¥ A e Feqner g
A awrgat 1 ara
R Ry O e s

‘e & wg e @it fiv wok ae

(Amds.) Bill
wrg aff gar 41 W o solw
waga off wrar §, 39T feera gy
fraer § wxaw ond o8 @ gaF fw
a7 ourr gRTeT § o ARz v o
WA X § fs o wan fr @ 7Nt
pfdmm i i waw
® gy § agdr A wraar i
avft 3k axnr, wAHRA | gEfRg
AT A qT S & AW fen
s wfeg 1 e friew § fr ot
fegor arar K g e &1 wroA Y
T3 wfa il # wei & §, Wi S
AT R g g HE A
s amadr g Afea  agar N
quir fen § fe xefgae qfar &
mfis € R, wwT ey A, GEF
arfe = ), ok frg welt B s qw
oy e Fokexr wRE qar
A7 avg N wx Wk At wrw g TEwr
ok @ ¥ ndfenr wo faar o,
IAFT AR FOAT FoAT ATY | AWK
¥ RT7 qAqTq A Y, ¢ gOL T GETT-
uTs % §), fiedt ooy & we-fviw &t ama
a5 odr spxewr W T W WY
wifgr : faxg o & wa feft
frr gra et § o TEwr gw B
£ T vz T wfgawr aamw ¥
4T wwTT & T frw ) # s
¥ ¥ T7 (LY WY qYAT qX W
% Jue) qoit W AR aw wAWAZ
Wt g g, Tere W qw gt fw
Fax A fram aarg § & $re § Wi
wit o g R 1 A Tw e
fig Jawr STowe e § WICETETT Y
wied fr gt wifter § Wi Sa% fraw
fe o sy aw pr L ww
THE &7 W e far | qrasios
HEAIT W AAAT AW T® I¥ F
dzr At & ovfy § ww ww § . At
avn §, fox g i ge
¥ ag whrave & quear wwe
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RAT A £ F&F. & g WA A FEE D
ITH N IB.IF AT |, g7 [T /T
qgar ;e § - AT gfam Fr- feayar
W fF gn wod T & gfa fEaw
grad 3 aff  TeafaF w9 F AR
gnag wv  FT femrar-@mm o0 g
wdl RERa . 3 € gv= faard & §
aas & gfteaw fea # adt gl
& M g fawmrg g fFosa & gl
0 At aFS FTATT ET G AT |
% w14 IAFT U A g, ) ’A
FIRAT F 1

ag 9t fagaw & oA greT T @
Fratfaa  frar @1, ggEr o
EH TAH TYH S AW I WL & ATd
¥ za-fagas &1 gifes e #wiT
TRAF FIATE |

SHRI N, SREEKANTAN NAIR (Quilon).

I am really sorry that Mr. Raghunatka Reddy
bas been mace a cat’s paw of by the reac-
tionery fcrces in the Miristry.

Wten the emergercy was ceclared ard
the 20--:point rogrewme czmc, e (minent
econcmist Dr. Raj declared in a ccnference
that the bias of the programme was in
favour of the employers.  Scme of us re-
torted that it was against the working classe
We were fcrced tc suppert it in the hcpe
hat ultimately scme balance, some disci-
pline, scme effective growtt wculd be ack-
ieved ir the country and that tle reacticnery
forces ,would nct go downright against the
interests. of the country. But this Bill is the
culmination of the machinaticrs ard the
plots that have been hatched behind the
doors by these reactionary firces.

. This Bonus Ordéinance came like & toit
from the blue, We did not krow hew 1©
geact to ir, we could not forecec it. Ard row
you have brought it as an enactment.

. bring down the

Bonus (Amdr.) Bill

‘Thirt§five ysars ago, on oth August,
1942, whén the news of Mahatma Gandhi’s
arrest shacksd the entire world, I declared
a strike m Harnson & Crossfield, qulon,
and after seven days of strike the first anm.al
bonus in thxs country was granted It,was
seven measures of rice. It was deferred
paym:nt of wagss, and later or. the principle

-was., accepted  through out the _ Stace

of Travanc.)re In a mpamte conference
in 1946, presidea over by Sir, C. I’ Rama-
swamy Ayyar, four per cent was accepted
as deferred wage . bonus.

~ Again in, 1948, when Mr. C. Kesavan
was the ﬁrst Labour Mlmster in tke Congtess
Government a second tripartite conference
was held in:Travancore in Kerala where
four per cent, was again reiterated: To
» deferred wage
bonus to the profit sharing bonus was the
great achievement of the great léaders,
whether it is of the. INTUC or of the other
Central Trade, unions.

Anyhow, when the Bonus Act was cha-
llenged in the Supreme Court myself and the
leader of the Central trade unions were
there to defend it. Later on, Mr. Khadilkar
cam? forward with an enbancement from
4% to 83% which I dide’t think
was appioved by the highest authority in
the country.  So, it was with their [concu-
rrence that this enactment was passed.
Since we were.old friends, Mr. Khadilkar
wanted to deprive me and my_organisation
of our participation in the all India ccnfe-
rences and Mr. Reddy endersed it. So,
I am not in the central appex body; I am
not in the central tripatite conference. “T
am not sorry because I weould have
felt it difficulttc say O. K. to many of these

- things, wtich my great friend Mr. S. K.

Dange is forced to do now.

Anyhow, I oppose this Bill in toto for
several reasons.. You have bm_ught doewn
the pﬂrcﬂrtage ofh the °~  bonus.
You are taking it away complete]y for the
next year. I asked you Y deﬁmte Questicn,
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! whether it' was. profit or allccable, surplus.
You said that it was profic..(Interruptions)

Asan economist, you ought to know that
I for-ene would - be prepared, so far.‘as the
big comparnies are ¢oncerned, to accept the
allocable surpius, if you take:away the
issues of bonus shares which - have been
declared from the time of the First World
War. Has your Government got the guts to
do it ? They do not have guts, because
they dare not touch the monopolists.

As hasbeen peinted out by Mr. Indrajit
{ Gupta, you are bringing down the time
lag for the issue of Bonus Shares from
40 months to two years so that they may
double their investment ‘every two years.
How many times, have they doubled their
capital by the issue of Bonus Shares ?
Should the workers sweat and give profit to
50 to 6o times of the'capital which has been
manipulated during the last 40—so years?
If you take away all the bonus shares and
calculate allocable surplus, I willshow you
that every firm of long standing will have
terrible profits. And then you warnt use to
accept allocable surplus of one pie or one
rupee. How can it beso ? You are not
only cheating the workers but unduly aid-
ing th: mhiopolists. Thatis my com-
plaint.

Chm'ng’to th2 banking companies, you
say that Government will give some  ex-gra-

ria payment to their barkirg employecs.

Who else will give upto ten per cert ?
What about the workers of the 200 ard odd
bankirg firms who are beir g shurted ovt ?
Why do you want to favour the foreign
barking cempanies ? Why car you rot
compel them also to pay ex-graria ? You can
not compel them to pay ex-graria- when
there is no enactm=nt. So, the Governmert
is prepared to pay even then you wartto
favour the foreign ccempzerics. I do rct
undartand this policy.

Y1 s2id that there was no formula evol-
ved under saction 34(2) Nobody exp=cted
any formula. Even tomorrow, there could
b2 anather formula based ‘on product vjgy,

of Bonus (Amd:.) Bill

Youand I know that the Stror'g.tjadc ukions

will compel the employers to give 20 per

cent more wages tocompensate for the loss
in bonus. When there is-profit and that
profit is hidden, the employers donot want
the profit to gointo‘their accounts.” That is-
the secret of the higher bonus paid in every
company includirg the public sector vrder-
takings.  Ihave -negotiated settlements in

the HMT foratleast 3-4 years. ' If you start
questioning some of the items, some of the
entries;, they will be-in soup. I had also
negotiated in the: Hindustan ' Insecticide
Limited. There was no question of for-
mula. They have been giving bonus upto
20 per cent, because their capital investment
is a bogus, artificial creation. A gift -was
converted into capital of several crores of
rupees. Who gave the capital ? Nobody..

. The workers continued to give them profit.

None of the employers will give correct
accounts. You say, don’t give over- 20
If the employer is willirg, if
there is a formula, the employecs uscd to
getit. Why do you want to give it to the-
employer ? Is he going to give it to the
nation or plough it back ? No. He will
not do that. You want to take it.away
from the poor employees and give it to the
rich employers. The Goverrmert has
become completely in favour of the em-
ployers ard against the workers. This
Bill is intended to bencfit the employers
and the monopoly capitalists ard also
foreign bank owners. This Bill is only
to help the reactionary forcesin the covrtry.
This Billis going toant:gonise the workirg
class. I am sorry that this Goverrmert
has bro ght forward this Bill.

per cent.

SHRI VASANT SATHE (Akola) : Mr.
Chairmar, Sir, I b gin by congratulat'ng
the ho~. Mirister for havirg brovght a Bill
where he has tried toclear the corfrsicn
that was prevailirg up till now. Originally,
w'r'n w: in the field of trade union bcgan
to fight for bonus, we really fought for a
share in the profit. That is how the battle

b-gar. Bt later or, as the gap between

" the real wage ard the mo~ey wage kept on

increasing a~d bzcause. the dearness allow-
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ance which was not properly linked to the
cost of living ihdex also could not make
up this gap, the concept of bonus which
was originally the profit-gsharing conecpt
bscame the deferred wage concept. That
is how the concept of defurred wege came
in. But the moment you bring in the con-
cept of deferred wage, then the cohcept
of minimum guaranteed, irrespective of
i profit, or loss, sutomatically followsas a
logical corollery. That is why, up till now,
in all our wisdom, the entire trade union
movement of this country belonging to this
side or that side and also the Supreme
+Court aceepted the deferred wage concept
irrespective of profit or loss. That was
not struck down although challenged.
Therefore it 13 too late in the day to say
that we have suddenly woken up to realise
thatbonus has to be strictly reiated only to
profit and that the concept of deferred wage
« has to be given a go-by.

Waile talking of profit-sharing, the hon.
Minister explained that what he was having
i mind was to restere it to the original

-status of profit-sharing. But then, I find,
i this Bill, in clausc 7, you talk of allocable
.susplus theory. This is the new concept
that you are bringing in. The “profit”.
as Mr. Sreckantan Nuair rightly pointed
out, st understood in terms of balance-
sheet economics—my hon. friend, Mr.Salve
can explain this—isa different concept.
The moment you talk of allocable surplus,
what do you have in mind? Are you going
1o correlate the surplus in terms of the
taxation law? Are you going to correlate
the surplus after adhering to all other
deductions under the bonus formuls
«as was eatlier.  What is the concepr
of sllocable surplus? We have
not, either hsppily or unhappily
defined it here. Idon't see any definition
of allopshle surplus. You have saitf im
-the .schedule such snd such things wilft
ln-n.mth_i, and you have also included
.gross profit. ' But that is enumeration of

t: -ilo:shte sarplus cougept if At ail, 53 he
has pointed out, it has any co-ralationship «
to the inirial capital,

SHRI RAGHUNATHA REDDY:
Section 15 resd’ with the Schedule
will havs to be taken i :mqocowm for the
purpase of cllwlninlthellbclblc surpius,
I don’t think there is any smbiguity
about it,

SHRE VASANT SATHE : Willit not be
cheating the workers1if you allow it day to
day in ta: form of additional bonus shares
from th: profit or from the surplus to be
gwen to th: employers and then correlate
ths yz:ars profit to thus inflated share, what
15 the allocable surplus you are going to
giv: them ? Taerefore, this is onc as-
pect that has to be considerpd.

‘Then in clause 10 Y would like to pointout
o1ly a faw salient features of this RBill,
In clause 1c you arc saying @

“Rar saction 13 of the principal Act,
ths following section ghall be substrtuted,
nsmely :—

13. Where an employee has not worked
for all the working days inany accountmng
year, the bonus payable to him under the
section 10 shallbe proportionatelyreduced.”
Now, you kn ow that many times a worker
is unable to work not due to his fault but
due to the fault of the employer because
he has no work or, sometimes, involunte-
rily when he is ili. Formerly, the idea
was that whoever has completed 240 days
of work should be entitled but now
you arc saying here that it should be re-
duced proportionately for cvery day that
he does not work. You have not given
any ressons 30 all that will be reduced.
Why do you want to do this ? This is
one point T wanted to malke.

Lastly, so far as thiy Bill is oncerned,
T will tiks to motiiow, gpace from the ge-
mm!ﬂuﬂﬂum
participaion; ‘ m . e clatee '19
itismnid :
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, “Aftes, Section g1 of the principal Agt
athe following section shall be inserteds
fiamely

“31A. Notwithstanding
cohtained in this Act,—

(i) Where an ggreement or a settlement
has been entered into by the employees
with their employer before the com-
mencement of the payment of Bonus
(Amendment) Act, 1976, or

(ii) Where the employees enter into any
agreement or Settlement with their
employer after such commencement,

anything

for puyment of an snnusl bonus linked
with production or productivity in licu of
bonus based on profits payable under this
Act,then, such agreement or settlement as
the case may be:

S0, here, the concept of assuring profit,
you sre yourself giving up. You began by
saying that our whole idea is to link the
bonus to profit. Now, wheve has this concept

gone ? The moment you say it  wnll be

linked to production ‘or’—and not ‘and’—
productivity,....

MR. CHAIRMAN : The Bill provides
for both.

SHRI VASANT SATHE : It is
‘or* here; you have said that in very clear
terms and not ‘sad’.

AN HON., MEMBER: How does
it make any difference ?
17.00 hre.

SHRI VASANT SATHE : Iwmlitell you
how it makes a difference. Now, supposing
last year a certain production was achieved,
we enter into an agreement that 3o long as
the target of production of so many tons
or 8o many yards of cloth ® maintained
and it does not come down, we shall hgve
80 much bonus. I enterinto an agreement
of five years. As long as the produetion
is above the production of the year 1976,
I shall by eatitied to so much bonug linked
with produstion.  Profuctivity will mgep,
as you kpow, individpal preductivity which
is u sciéntific thmn wiich canbe meastied
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in terms of time and motion study; per hours
aworker is producing so much; that is the
test of his productivity. Suppose for any
reason, he does not get the work. ‘That
does not affect bis productivity. He may
53y, ‘I have retained my productivity; I
shorld get so much bonus’. Isthat our
concept ?

SHRI RAGHUNATHA RELDY :
May I clarify this ? In the expression used
‘production or productivity’, there is a dis-
junction. If we use a conjunction there,
it would mean greater hardship to the wor-
ker. Atradeunion can enterinto an agree-
ment on the basis of either productivity or
production or both. The choice is entirely
theirs. As far as their cholce is coficerned
they can have either or both. But if a con-
junction is used insteed of a disjurct or.
it would result in greater hardship to the
worker.

SHRI VASANT SATHE : Actually I
say ‘or’ is advantageous to the workers. You
have helped the workers there. Hereafter
without relevance to profitability, we can
always have an sgreement to secure a par-
ticular bonus, may be limited to 20 per
cent, but at least & minimum bonus can
be secured. Therefore, I congratulate the
Minister for makir g this provision. This
is the real saving grace in the entire Bilf,
I would have been happler if you had not
used these words. But I congratulate you
for this.

‘Thelas paint I want tostress—and stress
with all humility at my command—is this.
You will make a nongenge of this concept
if you do not allow participation of labour
in the management to the fullest messure,
from shop level to the management level.
The entire allocable surplus theory can
have maaaing only if the warkers know what
the resl allocable surplus is. The workers
todsy sre cheated of the real aliocsble sur.
plus by manipulstioa of both production
and ageounts. You knew yery well how the
sntire black money hwh*m—-
try. The fnancing institutisns elsa srenat
piying enough sttchtion, although 86 per
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cent of the funds go from the financing ir-
stitutions to these managements—on which
-the profits go to them in terms of dividends.
I would beg of you to consider this. Can
you not have some measure or law by which
you will be able to have more positive
vigilance in accountsand in man:gement
‘to know what the real production is ?
There should be representatives both of
employees and of the financing irstitutions.
‘Only if you do this, linking it'with produc-
tivity will be mearirgful, I'nking it
with production will be meaningful and
also linking it with allocable surplus will
be meaningful. Therefore, I would submit
that this Bill, by itself, if left without the
other measure, will have the darger of
alienating the feelings of the working
class. Therefore, kindly be forewarned,
do not leave it here, follow it up with a
measure which will give full participation to
the labour in management so that' they
are not cheated of the real allocable
-surplus.

SHRI S. M. BANERJEE : Irequest
-that the Minister may speak tomorrow; there
are many Members who want to speak.

MR. CHAIRMAN : Let us see how the
discussion procceds.

M IR qiz (FAAEm)
gawafa s, 1 fagrs ama qmar qqr
2 I4H F3T IR A F) TAAX §,
FIT WY T9 FT YO T § AGT T@T &
aFI0AT | F 7 o= FRAT FIZAT, HIT
ag 7@ % 59 w7 gEvFar g€
gATY AW & AW A FA F@EA 3
F A9 K1 NS T W@ | 9T T TwIT
g€ 3731 7 qH e A AwI far
faa & W F7 FATT T 1 AT gy
&t & 719 F.3"r ger 5 &9 37 a5y
St auE gAT IF RAZI W WFA Ty
Frardr aradr Tfgd It 57T A 4
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S8 -GFR- F1.9eg1 A, wL AT A
wrar’ qrareer fexfa & ag wST Ag
FId | AfeT f6T A 37 A FrEwAERAr
FI @T T S7E1 A A9 fFar | w=
S FEEAA HT ATT AT ¥ ag FAT
Te T8 @I & 1| ar ¥ ;e ar-fw
HIT A1 A TG BT F &G A
AT &THA ATAT 8, A7 TeavH, BT
F ® ¥ gEd mar g ar sefefEEr
& &1 & 7, JAT gArg Af@T W
ar I9 § qOL 3T § FI5 Feel &I
| FT F IT FH I FI TGEd 97T
el T fAF1a &% 7 |

FgT ard arq g, afFT oF o'y
g7 fa=rT AgF gmr S & T@Ar =g
g | OF awh arq gt g fF gifwe
g @ @ fagar wfgg 1 arg &Rt
g1 AfFT 715 Fegar F1fqg a9 forfa
#FI W& TS T Fagd & FF qu w0
Tiftee FH1 AF &FF | & FrAwr I
# Grd Fgar § | FEA B AT A€
fedfrqs FREY a9 I 7 FT 3T A
qoAT @ F91 F fqF O BT 6T
IeqTEA grar & 37 & @At waqm & fag
FHY FH 21 To FAA F FMAI

AT =g | #fade A T7 Far fe
17 To § sT1aT /G feemiy 1 @ =g
¥ 4 9vqe Wifwe wafir adf wg ferar
ar AT g9 F T F9AT FQ & 5 gw
9T Fifthe FT qF7 & | aOt S@i fogee
Eg @y 8, BINT T FI F @I
¢ zafeg f& 3@ & w919 =7 Foqmor
g1, e § F1E g1 T KA 70 |

T IF Tg 9T A9 I§ W F 39,

g § wifws g a7 amw o
ar 4y s § 17 F37 At £ 9
farar grit | wTw I OHIT FomeRT
FEY F INRA 24 Wfawd Iz W@T
oF 5 & i2 AR &Y @@ @ sy
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12 wfawa 7gr 1 a1 917 12 Sfqwd #7
Terad AT d@ a1 ;g AR 8 §Ide
g fear, WX 12 o<, 9@ Av 4
g@e faar, M3 @ 24 9@ S A4qT
A wrg F30 fF g Tg e
A ag wIgy Ft aq9 fara aredr avy
agf g awary 1 w9 Fgq § fF STy
T Al RAwA AlRg wY, AT
2, g4 A1E gaqT 47 3 | gw I W<
& qqr AT 9@d g | AT FW T
FIY S AT 4T IET AT | A A AT
FT <3 agmat | AFFT wIS A
FT I 24 93§2 &1 19 & F31,
Tl weqraT F&r ;T Tefaefafe
A1 difad og #7339 & fF TegwT &
fgard & & 9|, 41 I9 24 9§
ZH A SreEwA qFaT T OIET fgamE
¥ Fiaq s famar arfgg ) afsa
qIq Fg3 & fF 9T g FT 20 93¢
g warar A8) faqar | ar "wre FAT HAT
argy & | arefefasy & am F& §
a1 71T 3 & w37 § sTIaT TIedwa
TgY agar arfgg | F}T W9 FT gg
FoqT g fF 20 q¥d2 § Sa7ET TreFAA
gt agar wufgg 1+ ar 98 qEr @Id &
faq qv fgare fear It S#Har g1
MT g 9T FAT TAAgEF a1
& & g faw zgt T@r 141, Qv ;AT
qsBT 11 | 3q § f4g7 &Y g §

78 wzar, #=a faaq & ag faa 17

w7 & A7 wfaw w4 3 fF a9gd
# wez | & TF  CATIEY =9
W AT HqIT g wemEeT #oarq
¥7 W oA, ¥ gT FW@ F fag
qF sraftqs g0 ¥ frrm gamar s
faa & q 3410 & qard T § 7agd
#1 atg faer a% AT T F wifa
waifaq g1 a%, s9 ata @1 @i
A1 7 & 1 AT g78 go ard ¢
g w E far 9T faarT F3ar arsH

1 =9 ¥ 9z = e faed are S
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T FT wAAE FAT AN, INH FD
sarzr A fgar sar ar afss @aE
F FEA FEA qrd oA o AfFT g
qrTE FIEX JIAT AT F&F gRIY | AT
g gut wr arq g afeT sar fF Ry
¥ qf F3Tei § w1 & fF faadr o
dxqME g &, oF oW Feymfa
T4 &, felY 9T oft fawars adt frgr
ST GFAT | Gt §9T AW S FF g
Fadr §, 97 # oY fwqar 9 g s
g1 asg arfefareom w1 a1d w3 &,
FIHT AT ATfET 1| A H 9T F gATA-
¥z A FIT AT AT AT F AT
IF AU FT AFGT @AT g 1 ATf@T
aFd FT IrIIFET AT A€ F @AT B,
35 FT AT wfafAET & | @ F4T A
grar & fe owreeIn § gl w2 -
o0 g1 W g g zsfag d 3T
' ardy gfaurg 78 faadr 8, 37 &
ST¥ & §IX qIgT Iy g & A
gal ergkaed & ara g W gy
IR & 3T F o189 ar (7 F=RIfge
Tgar g 1 S & 99 A HIT FIAT B |
FFg ¥ =rgwcT F o1 faara swrwor
FW@ T T A gar g1 gafg FW
ga a8 & fF w3k wa & wA |
I FI I(FFRT [IAT F qT IH2fqC
#r gl ghaae ot ofsww awT &
TgFed w1 faadr & sq &) IsAsy
gt =rfgg fsg & 3@ uFe=s ox
A9 @ §F AT 98 3@ aF 5 o
& F7 gaqee q AF aAr g5
"q Wrzdc g7 F w21 & arfifadoa
F, afY gar & arfifade F37 afeq
agr ar 418 § §34 A 3T AT @A
& @r FT qrEffade #IF @ @t wI
fF #Aer S #w @ wAO Al
T qam FAT & 0 O 3§ graT A
T gw Sl &t ag F33 g
AMGq, 31 A N FF a3, @ ]
19 FI@& JAq, 1 I T IF LN
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w¥ fear @ * w37 v ag 3x fae
¢ 9 oW wT A WA weE | wre g
w7 e & & 1 qwa W of
on & fag Fa< i aur av ar ek
wio ¥ e @1 W wwoq, an
% w§i fr ag dv bz &, ¥@ W gm0
U gAT AR F A G FT R A
w1 qréifadw gur 7w difvag
qéffedu sy wrgy § 2@ qdt-
fedm oY | wmgAr & O o oear
&, o g T 9 N Aagd & wfafafy
t 27 =t qat feqs gt wifgg fis
g @ 9T q Wydl ST @ |@d,
€T W 9% wudt ara T 8@ W17 a7

T e A N Wi afe T
wwrar 8, Forw & eser ) wret o, @
I went ¥ gag <t W e s W,
ROt § wr spweay g wifgg )

Joq g T gaw)y hfegw
wry, sea a wat & qifefeie e

¥1 %y fear wig g XU e )

' Y wnit ® wor t;'g;ﬁm
L.l

k fr g5 wwd i P ,ci.
wvs et Pred, ot 78w &0

MR. CHAIRMAN: Before I cill the next
Member to speak, I may state that the
general discussion will have to be over be-
foresix O'Clock. The Minister will replyto-
morrow morning. ‘There are quite a
numbet of speakers in the list before me.
If everybody will make adjustment, sil the
members can be accommodated. Each
member may take five minutes . You may
kindly co-operate with me and I shall try
to accomodate every ome.

oft fardofte w1 (wetar) - oW
ofy wgea, & ©r fewr o1 ey w77
& fag wevgwr g1 oodfl gF weTe
X gs wE wwt W § ) gw W
¥ & 7g wgar wg § fr e fadaw
wr aga fedit & g W WY Qo e
T TET qr W W g At H owed
7 ® § WX 9 fecahfar fadas
W urx SN ot e ¥ wrwd dwr Pen
2, ¥t fo & @ wERT W AR
T g

& wgm f aowge & ag fewas
wHTAATE 8T WIT wgR BT 0% @iT
s | W g9 YW fam & wrew
€ AW WX ¥ wwn! ¥ A e
@ A gw i e oy ow 2w e g
awTAATE} STWENT W WIT AR T
wrx durr & fis e gl wrdww & wenter
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SHRIMATI ROZA DESHPANDE
({Bombay Central): I fully endorse the feel-
ings expressed by Comrade Indrajit Gupta
and Shri S. M. Banetjee. I oppose the Bill
and support the Resolution of Disapproval
moved by Mer. Indrajit Gupta, The idea
and the compulsory depogit scheme (and
such other m:asutes which are batically
anti-working class and which have proved
to bs anti-wocking class) is this, that there

should be moce capital formation, more pro-
duction ead more development. With

this ides these things vwere brought in.

behind bringing in of this bonus ordinance
¥ e wfaw wandd e There was & huge cry made all ¢ound
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the country saying that due to the rising
DA and wages inflation has come about and
to curb inflation, this Compulsory Deposit
Scheme was brought in. That was the
first blow to the working class. But
what happsned? With this Compulsory
Deposit and with this Bonus Ordinance,
what do we find today? Where is the
money being hoarded ? Was it in the
pockets of the working class or monopoly
houses where you found Rs. 15,000 crores ?
Itishoarded in the houses of capitalists and
the monopoly sector. You thought that
inflation could be curtailed in this manner.
With this idea you brought this. But
what happened after this Compulsory De-
posit Scheme etc. ? After these were
clamped, those people whohad some con-
nection with the Government said that
they would issue Bonus Shares.

With these bonus shares there are other
shares too and they are changed into bonus
shares because they could draw more divi-
dends. Will you tell us what amounts of
reserves are transferred to these bonus
shares? Under the compulsory deposit
scheme did the money they got go to your
Treasury? What happened to it ?—
raised the dividend rate and you know how
the bonus shares were transferred. The
Finance Ministry all along spoke about the
difficulty of the capitalist classes and they
gave them the company’s development
rebate whose accumulation by the end of
1973-74 stood at more than Rs. 2,000
crores of which Rs. 67 crores
represented as  non-taxable transfer
from year to year. Sir, I am giving all
this because I want to show where the mo-
ney has gone. The money is not in our
pockets inflation does not come out of this.
The money is somewhere else. I do not
know whetheryou can gethold of this money.
There is another part. In the balance sheet,
in the running of an industry, there is in-
ventory. Can you imagine how much of
money iS locked up in this inventory ?

Res. and Payment of 164
Bonus (Amdr.) Bill
M R. CHAIRMAN : Mad:em, the time-
limit applies to the lady member as well.

SHRIMATI ROZA DESHPANDE : I
shall stick to only two points. I want one
minute only. I want to quote the editorial
of the Economic Times. It says on In-
ventory Savings :

“The recent reports of aslow-down in
industrial output are less distresing than
the indication that resources are locked up
ininventory pile-up.”

“Inventory component of capital for-
mation rose by 27:6 per cent during
1974—75 as compared to I3+3 per cent
in 1973-74. In absolute terms accretion
toinventories in 1974—75 was at Rs. 1138
crores twice as high as in 1973-74—Rs.
540 crores—. This is a place where black
money is locked up. Is there any way
out ? Has the Government found a way
out to bring out this money and put it
into circulation and into productive use and
capital investment? Even Shri Pranab
Kumar Mukherjee the other day in the
Rajya Sabha had to say this that the mono-
poly group had created a havoc inside the
country by increasing black money, by
taking out the money out of the circulation
by various ways. In addition to this,
Government gives them subsidy to export.
On that score also some time ago, the tex-
tile industry wanted more subsidies for
imports. In this way, I am sure that you
arenot going to increase the production or
increase the capital investment from the
capitalists. At the same time, you are
also not going to get any: ooperation from
the working class. It is the working class
who stood by you during emergency
and against the so called total revolution by
J.P. Government is antagonising this
working class. Somebody said that in
the socialist country, those losing cor.cerns
do note pay any bonus. I ask thém:
in this socialist country, is there land-
lordism ? in this socialist country
are there blackmarketeers and tax-evaders.
First establish socialism and then talk
these: things. I feel that this Bill is ab~
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solutely inopportune: Sir, on the 6th
of January, thousands of people sat on
hunger strike. We are sure that the
working class are not going to take this
blow lying down. It is goirg to unite and
it is going to fight you through the demo-
cratic methods. I assure you about this.
I wishthat at least at thisstage, the Govern=-
ment should re-think and withdraw this
Bill.

st qrg Trw faet (Ae) @
ofg weram, & 39 FAA FT GRAT FA
F faq @zr g g1 S ¥ W FEA
AT AT gL da § § ggaaAw faaq
ff WO ZT SF F AN gAAT
@ AT @@ AT " A 95T 34
FAA & f@ard o gzsta qar F o
fera & 97 & waor £ qav 39 F arfaar
F wmw F A T agT wAT § AAT
79T § Y g 93a X iz Afqma
FH FA a GRS T IEE
g o9 fa=e gw Fa §oAm A
@ |

#F qa & fA3ew FA =mEar g
fF 2@ #1A7 &1 A B ;v g
@RI & A A W A T AT
9T AR N & FEAF g AT A
AT 937 | HA @ AT & 39 41T
F K37 gC s gfaaa & Fmw F
T TAT ST TH AEA § FIRT aEY
grere o & 7ux W 43 E, #iT 394w
#t ST & gfemm ok
Faftw #1 3@ 0 A FAST SHAT
F ar daEry A gftz ¥ 2@ A A
F W A Hd-FeN g IHE fgaE
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“The National Labour Commission
headed by no less a person than a former
Chief Justice of Indis, Shti Gajendragadker
had said chat the wages arc not sufficient,
Though productivity has risen substantially
yet wages have lagged far behind.”

And he said further:

“The gap between the actual wages and
the living wages is very wide.”

This is the fact given in an article in
“The Indian Worker”.

gare faat age R aga et w94
¥ o ot e ¥ g
19T & o wrfer § o ot e
T &, WY oY 9T F qog W w
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SHRI P. G. MAVALANKAR
(Abmedabad): Me, Chairman, Sir, if the
Govermment’s intentions pbout labour 1n
genergl and labour legislation in parti-
culat were honest, I would have perhaps
looked st this messure from a different
sngle. But my whole point at the outset

is that Government ha¥ not really looked
at the problety either fomi thé "point of
view of the heaith of the vaonsmy ar from
the point of view of the rights of Ishour,,
My friend, Mr. Indrajit Gupta, made a
very sble plea for sticking to the whole
formula and the Minister in his wrirten
reply could not really rebutt the ssgpaments
so wall advanced by Shri Indrajit Gupts,
Sir, soms of the Congress friends, whom I
heard with the greatest respect and atten-
tion, are so concerned shout the larger
problems of the economy and Mr. Mirdha
has rightly pointed out about the wvastyn-
organised sectors in our country, then
why did they support the provisions of the
earlier enactment about the pkymemt of
Bonus ? I did not bear any voice at that
time from the Congress benches saying that
the 8 33% formula was immoral, ungan-
dhian, improper etc. I can understand
a consistent adherence to certain well-laid
dwa principles but 1f you accept some-
thing bacause 1t suits you a particular poing
of time and later on when ir does not suit
y because the imes have changed, you
change the pilicy and then to advance
arguments now by quoting Mahatmy
Gandhi. I cannot understand it. I have
great respect not only for 8hr: Ramsingh
Bhai and Shri Sathe but for other trade
un-nists friends also, beczuse though I
do ntt myself belong to a trade union,
I come from Ahmedabad, which is predo-
minantly a texule city where not only waz-
k:rs but others also live becsuse of the
industry. I am not looking ar the pro-
blem. as Mirdhaji was saying, from the
narrow point of wiew of a trade
untonist who wants to grab more for
his workers and to get popularity and catch
votes, I only ask, if we have accepted the
1dea of bonus as something good over a
period of many years, how is 1t tha: suddenty
1t is looked at from a different angle and it
13 baing said that 1t should be lhinked with
profit, producion and productivity?

Taus ts & paxuliar and pornicious megsure.
Govarnment has acted cleverly, and if I
may be parmutted to say so, cuuningly.
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{an thep honestly say that they are really

it because in thia very Act they sec
the larger interests of the nation and of the
Wbour? OF course, if you say, it was
‘sxpedient to give 8-33% some years sgo
and gow it is expedient not to give it, I
bave nothing to say. But if you base your
argaments on certain sound principlescf
Woing jusrice to labour, to the economy and
t¢ the inrerest of the whele nation. I
cannot believe my congress friends if they
say that this new measure is pragmatic,
good, etc. ‘This is a Bill which is basically
anti-labour. I do not say so because it
does not give a certain amount of bonus.
That is comparatively a small thing.
Bur the attitude of the Governments
both at the State and Centre, over the
last 28 years has been by and large in favour
of the employers rather than the employees.
Although they talk loudly at the time f
cloctions and say certsin thungs at labour
mestings to get their votee, when it comes
to putting them intc practice, labour is
not getting a ghare in industrial democracy.
Ay Mr, Sathe said, labour myst be given a
chanee to participate in industry. Can
the Muwmister of Labour say how many
schemss gre there in terms of profit sharing
and participation in management and
involyement in industrial demccracy?
I come from Ahmedabad, snd I know that
the reaction of the wcrkers today is very
bitter, strong and hostile. Shri Ramsingh
Bhai spoks about the “Majur Mahajan™.
The “Majur Mahajan’” has been saying,
“Don’t punish us for giving more
production,” “And dn’t deny us the
rights which are there”,

I would like to conclude by saying that
plemse do not take a mere expedient view of
the matter. The Minister and the Prime
Minister say and ask: “Where in the
world do you see bonus for the sake of
bonus ' Bui, ecomparisons can be and
are odious, Moreover, is it honest to com-
pare when itsuits, and ignore when it
cmbarrasses P

The impac: of this Bill is going to. pe
very adverse. Already, in  Ahmedabad,
four mills out of §5 textile mills gave
bunusofmorethan.;petcmmdt)ﬁqm
of the cmployces were paid only four per
cent as minimum bonus. This was for the
sccounting vear 1974, that the employees
of 61 mills in Ahmeasbad were ppid migi-
mum bonus. Now, although the mills
had made almost the same profits
or more or less in the actounting year 1998
&3 that of 1974, yet the workers of these
mills will not get any borws whatsoever,
The Arving and Calico Mills and cthers
in Ahmedabad will not give any bonus be-
cause under che new formuls, even if they

bad earned a profit of Rs. 50 lakhs, Jhey
dou't have give to bonus.

I want to make an appeal to the Munjster,
and ask hum why do not you have atlesst 2
general review of the impact of the Bomus
Act on the economy? I suggest, let some
experes have a considered and  srudied
view and find out whether it has ;my
adverse effect on tte cconomy. And, if it
does net, *hen do net slash the bonus.

MR. CHAIRMAN :  There are two
or three names in the list before me. If
the House sits beyend 6 O’dlock for 15
minutes, the list will be over. So, we
will sit upto 6-15 p.m.

it forwnry g (fqT) © wvefy
ot S rie faw $ O oy sEeer
forqr o T § fe sifas =7 Y frw
FFX Y A faar wre, TawT Hopar
T e o gl gy o &
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ot It ¥ &) R W e
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wor Xt oforw @i R
T WY ot arw e G g gacify
& s T rgswTw ot & WO R
wRq wter wrs T oft faar et
AT HTHTT & waw w1 gk e |
% wrar g 6 wfer e ¥ ot wnely
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' SHRI D. D. DESAY (Kaira) ¢ 8ir, 1
have been both an employee and an emplo-
yex, labourer and an employer of Isbomr.
In a country like lndia which is peor in
caputal, it is unfortunate that we should
g0 in for a controversial discussion. Here
MR. CHAIRMAN : Is it the plessarc
of the House that we sit fora few more
minutes ?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRIK. RAGHU RAMAIAH):
1 have consulted the Oppomtion leaders.
They have no objection.

SHRI D. D DESAI: Ouwr country
is quite pocr. Owr emphssis should be
on savings and investment; and the capital-
hungry conditions bave been contiouing
for the last 25 years. We bave seen tiat &
large number of coumtries like those which
were defeated during the War have come
to the top of the naticns’ list, whereas
India continues to be st the boottom and
something has been wrong. And it has te
be cxamined. We had also suffered in-
flationary problems; with the result, the
labour itself had difficultics in meeting its
daily requirements. The galloping , iofla-
tion bad reached a figure of some where
near 27% of so; and this problem wms
solved by the country in & very discijfined
manner and we expect these things to be '
continued for some time.

% hes.

The unemployment potition in the country
is acme, My friends are aware that in
spite of our best efforts, the registers of the
employment exchanges all over the eountsy
ate pilingup. There is cacway



179 Res. -and Payment of FEBRUARY 3, 1976 Res. and Paymen: of

‘Bonus (Amdt.) Bill
[Shri D. D. Desai]

from'the villages to ‘the towns. In fact,
the farm>rs are finding that their prcduce
is' not gstting an economic price and, to
that extent, the jobs in the cities are most
attractive. The influx of pecple to the
cities, if any*hing is an indicaticn of thke
favourable climate in tke cities.

While the labour is organised the farmers
o aagiadks:d. Tae result dsithatsthe
farmers are not getting. a fair ceal. Re-
cently, we had the World Bank Report that
Indian raw materials like cotton, jute snd
sugarcane are sold at a fraction of the interna”
tional price whereas the finished goods are
able to get a higher price. Though the
machinery is the sams, our productivity is
one-fifth or one-sixth of that of eastern
Asia. In fact, Taiwan, Hong Kong and
Singapore "have higher proauctivity than
Ug~

"Dhe. question of relating it to production is
also not correct, because investment inequip-
mznt should have the maximum return.
What we are doing today is ir:creasing the
equipment and having higher producticn.
This does not really bring us to any worth-
while situation.

Coming to per capita income, if our friends
from the labour side compute the per capita
income in India, it will be about Rs. 8oo
and odd, which is compcsed of both the ci-
ties and rural areas. If you go into the
break-down the per capita income, in the
city will be about Rs. 2,000 and in the rural
areas between Rs. 300 “and §oo. In other
words we are now penalising the rural areé
which ’really support us. I would say that
even in our recent elections, all the cities have
defeated vs. “While most of the members
of the oppositicn have been from the ci-
ties, the Congress has won seats in the rural
areas. This is in spite of the appeasément
that we bhave made to the ecities. Shri
Mavalankar ‘was speakirg about the cities.
The cities are nothing but labour centres *

Take the case of J. P.-A'l the bac king that-
be got was from the cities, not from the
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rural areas. In the rural areas he was de

feated even in the Gujarat elections. Where-

as we won in the rual areas, in the panchayat

elections, we lost in the cities. This is our

problem. .

MR. CHAIRMAN : They will -think
you are punishing them.

SHRID. D. DESAI :We are not punish-
ing them. We are cnly sayingthat the rural
areas are poor and they are being made fur-
ther poorer. Today, in spite cf cur jute‘or
cotton growers getting a smallreturn, the mills
are not'competitivé. The ceason is the bur-
den of the equipment. There is so.much df
idle- capacity for-the equipments that we
are not competitive and. tte world cver we
are being priced out.

SHRI VASANT SATHE: Then, why
dom’t you support the concept of mi-
nimum wage for agricultural labour? Yom
should ensure that. You should move the
Minister to get it dene.

SHRI D. D. DESAI : Shri Sathe seems
to think ttat we are not supporting the
cencept of minimum wage for agriultural
labour. Itis not a fact. Agricultural labour
are supported by the farmers in the rural
areas. Otherwise, how do they -exist ?

There has been talk about balance-
sheets. If there is afraudulent balance-
sheet the penalty is jail. Therefore, it can be
easily checked. Andif any auditor certifies
such a fraudulent balance-sheet, his cer-
tificate can be cancelled. Therefore, laws
do exist for taking care-of these things.

Regarding allocable surplus, I would say
that it is calculated after providing for essen-
tials of expenditure and nothing more.

SHRI ‘VASANT SATHE : They are
notional.

SHRI-D. D. DESAI : Thyare notnotion-
al. There has been talk also about bonus
shares being issued. Bonus shares represent
nothing but the daividend that was denied.
It is ‘equivalent to the provident fund or
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gratuity amount which people retain.
Toe reas)n for such retention is obvicus,
b:cause the incym=-tax on bonus shares is
lss than that on dividend. Therefore it
is Government’s intention that the money
should remain with the industry for additional
equpment te provide for jobs. It is a
basic policy.

Shri Mavalankar made the point that the
m:asures are in favour of the industrialists
and industries. I would tell him that the
iaczatives provided by other countries in
the world, including communist countries,
for tk e setting up and cps=ration of industries
are much more ttan here. The result is
that thzce is alrsaly capital and technolo -
gical flight.

I support the Bill.

To Fota (FFag zfegor )
gaEfa #gied, & 9 46t qrU g&gq
Ydve AT G1AG (3 F ATGT FT G
FIE AL A FFRAST T & AEq FT
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T 1971 & zafad fvig faar F sq
qHF W FT ararEr qar a1 gy
awgl N GIAAr FF S99 TS wT
W F T 9@ 2\ zufed gw
q g FEH ISTAT AT | AfFHA wer gH
qg @ § f& 9@ wagl 1 A% 3w
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T\ Jg7 @ ¢ g a9 w1 gw wg
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qiEffadmd S § dw< AR aF W
ag @ 29 faa ¥ «t9 @ F G
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wr o ag g oW fafe
WY off g2 oft | oW wwa 9w 8. 33
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ofta™ & fod qran v o, 98 g &
WAWAT § wraew ot d¥ sreamaw &
ford wver Y 2am)
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fwe TwTT 9@ 4 7 ww o @F
&Y Fa%T 9T ag & v fs afcfeafs
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fad gv A 39 wwa o Fanfa femr ar
ag W awa wifed €Y <@ &) WK
IR & Y% woAT Arfgd | g wifow
gagaar w0ET FY Y E, g% 9
¥ aes WY BT & A 9W 4G gW A
wgY Aoyl wY el oy s e faar
qAFAE ggAd qur I # g7 fEw
¥&d gq oF faw arar A § 1 WSt
A {75 FAA T FRA F @rarfe
Y FTCETT FT FAT QT T <A
1 W WY gNTT GRAORE SaTET 99
wafad o fadas v aw frar w0
& wrar F § 6 d g IR
WA @z TgARey F1 Q9 qT T

ST A @y amedy fow ¥ A Mgl
£ fawr oY swr § o O B o wifie
RO 22 wORT & O W
A WA P et 7@ @
wafad sraws gy wrar § e sw Sl
dY ¥H 9T s @R a9T  STAwE
fdw g geeTdl # faorary ot gar
w4

wa § § qaz fed ¥, @ w7
AT gAY Ao ¥ ST waT §
fFd aud wwTE SYaw &, W §
fga ) AR o g fr a7 W W
g7 faare w4

MR.CHATRMAN : The hon. Minister.

The Miniater of Tahowr (Shri Reghunatha
Reddy i Mr. Cnairman Str. I am extremely
thankful to all the hon. Members who have
taken part in the debate..

MR. CHATRMAN : He may continue to-
MOrrew.

The House stands adjourned till 31 AM.
T"MITTOW.

1.36h.

The Lok Sabha then adjournsd 1l leven
of the Clock on Wednesday, Februaty, 4,
r976/Magha 15, 1897(Saka)

GMGIPND—PMR=—2364—]C.~~3680~—5-3-76—978





